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LEGISLATIVE ASSEMBLY

Saturday, 16th November, 1940.

The Assembly met in the Assembly Chamber of the Council House
at Eleven of the Clock, Mr. President (The Honourable Sir Abdur
Rahim) in the Chair.

STARRED QUESTIONS AND ANSWERS.

(a) ORAL ANSWERS.

REORUITMENT OF INDIAN CHRISTIANS TO THE SUBORDINATE AND SUPERIOR
SERVICES OF THE STATE AND COMPANY-MANAGED RATLWAYS.

80. *Dr. ¥. X. DeSouza: Will the Honourable the Railway Member
please place on the tabie a statement showing:

(a) the percentage of Indian Christians in the Subordinate Services
in the State and Company-managed Railways to the total
strength as it stood on the 31st March, 1938, the 31st March,
1939 and the 31st March, 1940 respectively;

(b) -the total number of direct reeruits to the Subordinate Railway
Service during the period 1st April, 1938 to 31st March, 1939
and the percentage of Indian Christian recruits to the total
number so recruited;

(c) the percentage of Indian Christians in the Superior Railway

: Services to the total strength as it stood on the 31st
March, 1938, the 31st March, 1989 and.the 31st March, 1940
in the State-managed and Company-managed Railways,
respectively; and

(d) the total number of direct recruits to the Superior Railway
Services and the percentage of Indian Christians so recruit-
ed during the period 1st April, 1938 to 31st March, 1939 in
the State and Company-managed Railways, respectively?

The Honourable Sir Andrew Olow: (a) and (c). I lay on the table a
statement giving the particulars required.

(b) The numbers are 6,419 on the State-managed Railways and 3,692
on the Company-managed Railways. The percentages of Indian Christians
are 2.01 and 5.88 respectively.

(d) The numbers are 14 on the State-managed Railways and 29 on the
Company-managed Railwayvs and the percentages of Indian Christians are
7.14 and nil respectively. ’

( 6561) A
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Statement showing the percentage of Indian Christiana in the service of State and Company-
managed Ratlways on the 31st March, 1938, 1939 and 1940.

Buperior Services. Subordinate Services.
Year. State- Company- Btate- Company-
managed managed managed ma
Railways. Railways. Railways. Railways.
1938 1-76 2-00 2:48 4-14
1939 1-93 2-13 2-42 4-38
1940 2-24 2-05* 29 4-44*

* Excluding Rohilkund and Kumaon Figures.

Mr. K. Santhapam: May I know if Anglo-Indians sre included in the

term ‘‘Christians’’?
The Honourable Sir Andrew Clow: No, Siy, sot in this congeetion.
Mr. K. Santhanam: Mayv I know what sort of Christians they are?
- The Henourable Sir Andrew Olow: Indian Christians.
Mr, K. Santhanam: Are the Anglo-Indians also mot Indian Christians?

Mr. President (The Honourable Sir Abdur Rahim): The Honourable
Member need not discuss that; they are not so included.

‘RECRUITMENT OF INDIAN CHRISTIANS TO THE SUBORDINATE AXD SUPERIOR
SERVICES OF THE STATE AND COMPANY-MANAGED RAILWAYS.

81. *De. P. X. DeBSouza: Will the Honourable the Railway Member
be pleased to state whether in fixing the unreserved posts, selection is
raade by competition or by nomination, and, if the latter, what is the
constitution of the Selection Board and whether there is any Indian
Christian on the Board?

The Monourable Sir Andrew Olow: Unreserved vacancies in subordinate
services are filled by Belection Boards which make use of examinations or
other methods of selection. This work is not entrusted to a single Board
but to s large number. There are mo fixed rules for thele comstitution,
but efforts are made to nominate officers belomging te minonty commun-
ities to all Boards. This, however, is not always possible in practice and
_5; is niimpoasible'in any case to include officers of all communities in every .

oard.

Dr. ¥. X. DeSomza: Is it not a fact, then, that Indian Chxstiane, if.
they are not represented on the Selection Board, have vexry little ehance
of getting in if there is no examination held? '
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The Houomraple Sir Andrew CGlow: No, Sir. I think that would be-an

aspersion on officers; they are not supposed to be swayed by commnumal
considerations.

Mr. N. M. Joshi: Why then in that case do they try to make the Board
representative of the various communities?

The Honourable Sir Andrew Clow: Because a Board consisting of

various communities is on the whole better able to judge than a Board
confined to men of one community.

Mr. Lalchand NWavalral: Who constitutes this Belection Board, v—whe—
ther it is the Railway Board, or if not, then, who?

The Henourwble Bir Andrew Clow: It is not a question of a single Selec-
tion Board; as 1 have #4id, there ¥ a large number of these Boards.

Mr. Lalchand Navalrai: How constituted?—by different Departments?
The Hononrable Sir Andrew Olow: Yes, Sir, by different authorities.
Mr. Lalchand Navalral: Of the Railway Administration?

The Honourable Sir Andrew Clow' Normaliy.

Mr. Lalchand Navalrai: By the Railway Board?

The Honourable Sir Andrew Olow: Not as a rule.

Mr. Lalchand Navalrai: Then, who constitute them?

The Henourable Bir Arndrew Clow: They are constituted within the
Administration.
Prstanoes oF Inpo-CHINA FROM BENGAL AND AS8AM.

82, *Maulvi Abdur Rasheed Ohaudbury: (a) Will the Foreign
Secretary please state the distance of eastern borders of Bemgal and
Assam from the western borders of Indo-China?

(b) Is the border of Indo-China contiguous to that of Burma?

Mr. 0. K. Oaroe: (a) The Honourable Member can obtein the informa-
tion from any map of India and adjacent countries.

(b) Yes.
Maulvi Abdur Rasheed Chaudhury: May I know if Burma is within the
bombing range of Japanese aeroplanes?
(No answer.)
Maulvi Abdur Rasheed Chaudhury: May I know whether Calcutta is
within the bombing range of Japanese aeroplanes?
(Ne answar.)
A2
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« Mr, Kuladhar Chaliha: May I know if there are anti-aircraft guns on the
Eastern Frontier?

Mr. President (The Honourable Sir Abdur Rahim): All that does not
urise.

Mr. Kuladhar Ohaliha: There are anti-aircraft guns in Peshawar,
and . .. ..

Mr. President (The Honourable Sir Abdur Bahim): That question does
not arise.

AVERTED ACCIDENT AT SALAP RAILWAY STATION.

83. *Manlvi Abdur Rasheed Chaudhury: (s) Will the Honourable the
Railway Member please state whether his atlention has been drawn to
the report that a railway accident was averted near Salap, as published
in tne Amritabasar Patrika of the 19th September, 19407

(b) By what time was 27 Up Calcutta-Serajganj passenger train de-
tanined at Salap?

(¢) Has any enquiry been made as to who removed nuts and bolts
from rails, as reported by one intending passéenger? Has the oulprit
been punished and has any reward been given to the informers?

The Honourable 8ir Andrew Olow: (a) I have seen a copy of the report.
(b) Ten minutes. '

(¢) I am informed that preliminary police invesiigutions indicate that
this was not a genuine case of attempted derailment and that the police
enquiry is being continued. _

*

RE-CLASSIFICATION 0F WORES MISTRIES AS ““ LABOURERS ’ ON THE NORTH
'WESTERN RAILWAY.

84, *Mr. Lalchand Navalrai: (a) Will the Honourable Member for
Railways be pleased to state whether it is a fact that prior to 1984,
Works Mistries employed on the North Western Railway were classed
as members of ‘subordinate staff’ and used to sign an agreement with

the railway administration, as is done by other members of subordinate
staff ?

(b) What were the circumstances brought to light in 1985 which
necesgitated their re-classification as ‘Labourers’?

. (¢) Is it a fact that the works mistries are entitled to Provident
Furd benefits and till 1984-35, were entitled to leave privileges ad-
misgible to members of the subordinate staff?

{d) Is there any of the conditions besides those mentioned in part (e}
ahm_re, which determine classification of staff as ‘subordinate’ or ‘labour’
service employees?

(e) Is it a fact that several other classes of inferior and labour service
cmployees, such as Block Maintainers, Journeymen, Electricians and

Fireren, have lately been classed as members of subordi
the Railway Board? subordinate staff by

(f) Is it & fact that the work mistries are not manual workers under

the definition laid down in rule 2 (24 of the State Railway Establishment
Cede? Tf so, why are they classed as ‘labourers’?
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() Is it a fact that the power to classify staff us members of subordi-
nate inferior or labour services, is vested in the Railway Board? If so,
was the case of Works Mistries ever referred to the Railway Board by
the North Western Railway administration, either on their relegation as
labourers in 1934-35, or when they memorialized the local railway autho-
rities? If not, why not?

(h) Is it proposed to reconsider their case? If not, why not?

The Honourable Sir Andrew Clow: (a) The answer to the first part is in
the negative and to the latter part in the affirmative.

(b) Does not grise.

(c) The reply to the first part is in the affirmative and the latter in the
negative.

(d) Yes.

(e) Yes, literate Journeymen, Block Maintainers and FElectricians
(grades I and II), but not Firemen,

(f) The reply to the first part is in the negaiive; the latter part does
not arise. '

(g) As General Managers are also empowered to classify staff on the
Railways, the case of Works Mistries was not referred to the Railway
Board; the latter part does not arise.

(h) Their re-classification has been considered on more than one occa-
sion, but has been held to be unjustifiable.

Mr. Lalchand Navalrai: May I know from the Honourable Member if
these Works Mistries do manual work?

The Honourable Sir Andrew Clow: They certainly supervise manual
work.

Mr. Lalchand Navalral: May I know if it is the criterion that the infe-
rior services are those the members of which work with their cwn hands
and do manual work, and that clerks and the others are subordinates?

The Honourable Sir Andrew Olow: It is not possible to draw any hard
and fast line, but the division does correspond roughly with what the Hon-
ourable Member suggests.

Mr. Lalchand Navalrai: May I know from the Honourable Member
that other inferior services also—those who only supervise—are considered
to be only labourers?

The Honourable Sir Andrew Clow: I am not prepared to say that these
men only supervise.

Lieut.-Colonel Sir Henry Gidney: Will the Hcnoursble Member
inform this House whether or not it fis & fact that these Works Mistries

were at one time considered as upper subordinates?

The Honourable Sir Andrew Olow: I do not think they were ever con-
sidered to be upper subordinates.
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Lieut.-Oclonel Sir Henry @idney: Will the Honourable Member
please inquire into the records of the Railways voncerned, where 1

believe they will find that they were treated as subordinates as compared
with inferior servants?

The Honourable Sir Andrew Olow: The Honourable Member’s first
question related to ‘‘upper’’ subordinates.

Lieut.-Colonel Sir Henry Gidney: That was a mistake, and 1 with-
draw ft, Sir.

The Honourable 8ir Andrew Olow: The Honourable Member will have

yg table a question about that. I have no information with me now about
it.

Mr. Presidant (The Honourable Sir Abdur Rahim): Next guestion.

SINKING OF THE STEAMER KEMENDINE,

85. *Mr. Lalchand Navalrai: (a) Will the Secretary for External Affairs
be pleased to state if the steamer Kemendine was sunk? If so, where
and how?

(b) Is it a fact that the Government of India iséued s notification bx
about 80th August, 1940, giving the names of some of the Bindhies who
were on board the vessel, having got on from Gibraltar?

(c) Have Government since then got further information about ts
steamer and the casualties, and will the Honoutible Member be pleased
to place a statement on the table giving the mames of all Indians,
including Sindhies, who were on board ard who were saved, also giving
their present whereabouts? '

~ Mr. 0. K. Oaroe: The question should have been addressed to the
Honourable the Home Member. ' :

PrOMOTION OF TRA¥FFIC “ PupiLs » As Tra¥Fto INSPEOTORS ON PHE NORTH
WESTERN RAILwWAY.

88. *Mr. Lalchand Navalrai: (a) Will the Honourable the Railway
Member please refer to the answer to starred question No. 181, asked by
Dewan Chaman Lal in this House on the 5th September, 1929, in which
it was admitted that the Traffic ““Pupils’’ wurknig in the North Western
Railway, ‘‘were recruited with a view to éventual advancement to the
posts of Traffic Inspectors if qualified”’, and state how many of them
have been promoted as Traffic Inspectors during the last fourteen years?

(b) Is it a fact that these Traffic ‘“Pupils’’ had received satinfactory
reports from the officers under whom they worked?

(c) Is it a fact that these men possess educational and departmental
qualifications equivalent to those recruited for the superior service of
Transportation and Commercial branches?

(d) Is it a fact that some of them have been recommended by their
Divisional Officers for the posts of Assistant Officers? '
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(e) Is it a fact that only the Muhammadan Traffic ‘‘Pupils”’ bave
been promoted as Traffic Inspectors, although the work of others was
stated to be ‘‘Uniformly satisfactory’’ by the Agent?

(f) If the answer to part (e) -above be in the affirmative, will Gov-
ernment be pleased to state the reasons for this discrimination which
is against their policy that promotions are not to he effected on =
communal basis? .

(g) Will Government be pleased to state the number of Traffic Ins-
pectors in the North Western Railway, community-wise?

(h) Is it a fact that certain communities are very much under-
represented as compared to the Anglo-Indians and the Europeans?

(i) What steps do Government propose to take in the matter in order
to redress communal inequalities?

The Honiourable Sir Andrew Clow: (a) Two—one permanent and one
officiating. '

"(b) and (d). I regret I cannot give any information regarding reports
sbout individual members of the staff but I would refer the Honourable
Member to paragraph 118 of Mr, D’Souza’s report.

(c) Four of the staff concerned are graduates and the fifth has under-
gone training in England on the London, Midland and Scottish Railway for
two years and a half. The departmental qualifications required of Superior
Service Officers and 8enior Subordinates are not comparable.

(e) The two Muslims among the candidates have been promoted as
Traffic Inspectors, one permanent and the other officiating. Promotions to
posts of Traffic Inspectors are made by selection of the most suitable staff
and not on dommunal considerations.

(f) Does not arise.

(g) Europeans 23, Anglo-Indians five, Hindus four, Muslims six, Sikh:
one, Parsee one.

(h) Yes.

(i) None; promotion is not regulated by communal considerations.

Mr. Lalchand Navalrai: May I know from the Honourable Member
whether when these two appointments were made, they superseded the
others?

The Honourable Sir Andrew Clow: They may have, Sir; Ipromotion is
by selection, and not by seniority.

"Mr. Lalchand Navalrai: May I know if any of them has risen to assistant
officer’s place?

The Honourable Sir Andrew Clow: No, I do not know their subsequent

career. .
Dr. Sir Ziauddin Ahmad: With reference to part (h) of the question,
certain communities are mentioned there. What are the communities?

The Honourable 8Sir Amdfew Olow: That surelv is a matter_for the
Honourable Member asking the question, and not for me to explain.
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Dr. Bir Ziauddin Ahmad: The Honourable Member has replied to this
question, and he must have understood what the question is, and what did
he understand by ‘‘certain communities''?

The Honourable Sir Andrew Clow: I assumed that my Honourable
friend was disturbed about the small proportion of Muslims!

Dr. Sir Ziauddin Ahmad: I know the mentality of Mr. Lalchand
Navalrai very well: I ask, what did vou understand by that?

Mr. President (The Honourable Sir Abdur Rahim): Next question.

"PERMISSION TO BoYy MESSENGERS ACTING AS PACKERS IN THE SIND AND
BALUCHISTAN PoSTAL CIRCLE TO APPEAR FOBR CLERICAL EXAMINA-
TIONS.

87. *Mr. Lalchand Navalrai: (a) Will the Honourable Member for
Communications be pleased to state whether it is a fact that some Boy
Messengers. acting as Packers in the 8ind and Baluchistan Circle of the
Posts and Telegraplis Department, were permitted to sit for a clerical exa-
mination? If so, what are the rules regarding admission of such low-
paid employees for recruitment or promotion as clerks?

(o) Is it a fact that. in the first result. they were declared to have
failed?

(c) Is it a fact that a supplementary result was declared for these
men and they were passed? If so, why?

(d) What is the provision in the rules for declaring a supplementary
result? If there is no provision in the rules, do Government propose to
declare the supplementary results as nuli and void? If not, is it pro-
posed to take action for wrong declaration of the results in the first
instance? If not, why not?

Sir Gurunath Bewoor: (a) One Boy-messenger was permitted to sit for
the examination held on fhe 8rd December, 1939. The rules regarding
admission to the examination provide that departmental employees with
five vears’ substative and unblemished service may appear at the examina-
tion.

(b) The departmental employee referred to above was in the first
instance not declared to have passed.

(c) On a review of the results of the examination held on the 3rd
December, 1939, Government came to the conclusion that the guestion
papers were of a somewhat stiffer character and the standard for marking
adopted was stricter than usual and they, therefore, decided to lower for
this particular examination the percentage of marks required for passing.
Consequently, a supplementary result was declared and a number of candi-
dates including the departmental employee mentioned in part (a) of the
question, who in the first instance had not been declared to have been
successful, were declared to have passed.

(d) The reply to the first three parts of the question is in the negative;
as regards the last part I refer the Honourable Member to the reply I have
given to part (¢) of his question.

Mr. Lalchand Navalrai: May I know if these supplementary examina-
tions sre held as a general rule, or it was only done in this particular case?
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Sir Gurunath Bewoor: It was not a supplementary examination: it was
a supplementary result.

Mr. Lalchand Navalrai: But the result must have been arrived at by
holding another examination, or was the result declared without any
further examination ?

[

8ir Gurunath Bewoor: The result was declared without any further
examination. As I have explained, the percentage of marks required for
passing was reduced in this particular case as an exception for the reasons
which I have mentioned in the reply.

APPOINTMERT OF UNQUALIFIED PERSONS IN THE SIND AND BALUCHISTAN
PosTAL CIROLE.

88. *Mr. Lalchand Navalrai: (a) Will the Honourable Member for
Communications be pleased to state whether it is a fact that some un-
qualified persons not having passed the requisite deparbmental examina-
tion, have been appointed in the Sind and Baluchistan Circle of the
Posts and Telegraphs since 1937? 1f so, will the Honourable Member
please place a complete List of such persons on the table of the House?

(b) Is it a fact that some of them have also been confirmed in their
appointments? If so, will the Honourable Member please state the cir-
cumstances under which they were confirmed?

(c) Is it a fact that some candidates who passed the Departmental
examination for recruitment in 1937 and 1938, are still awaiting appoint-
ments? If so. will the Honourable Member please refer to the office
memorandum No. B-29, dated the 23rd July, 1940, issued by the Post-
master, Karachi, with the approval of the Director, Sind and Balu-
chistan Circle, and the Director-General, New Delhi, and state why
candidates who qualified themselves before 15th September, 1939, have
been ignored in the matter of appointment and new recruits given prefer-
ence, in spite of definite orders to the contrarv in the Post Master,
Karachi’s memorandum referred to above?

(d) Do Government propose that the orders mentioned in puart (c) be
carried out? If not, why not?

Sir Gurunath Bewoor: (a) Yes. Their names are (1) Fida Hussain,
(2) Ali Ashgar, (3) Habib A. Rahman, (4) Ashgar Hussein' Sherwani,
(5) Jiand Lalbux and (6) 8. C. Alridge.

(b) Yes; three of these officials have been provided permanently.
Orders were issued last vear that permanent provisior should be made for
all these six unqualified candidates, as a special case, in vacancies reserved
for the communities to which thev belong in consideration of the fact that
they had been acting in the appointments allotted to them before the
examination system was introduced.

(c) All candiddtes who passed the departmental examinations for
recruitment held in 1937 and 1938 are now employved but some are still on
a temporary basis. Candidates who qualified prior to the 15th of Septem-
ber, 1939, remain without permanent appointments only in the Karachi
General Post Office and in the Circle Office. The reason is that in certain
recruiting units candidates of minoritv communities who qualified in the
examination held after the 15th of September, 1929, were appointed prior
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to those who had qualified before that date in vacuaneies - reserved for those
communities. Orders were, however, issued in July last to ensure that all
candidates who qualified in the 1937 and 1938 examinations should receive
appointments before those who qualified in the 1039 “examinatioh. The
letter of the Postmaster, Karachi, dated the 23rd of July, 1940, was issued
in pursuance of those orders and since their issue no camdidate approved
after the 15th of ®eptember, 1939. has been given preference over those
who qualified earlier, whether for a permanent or r!‘én@otm -ﬂm‘ney

(d) The reply to the first part is in the affirmative snd the Iatter part.
does not arise.

Mr. Laiehand Navakai: When these six unqualified persons were givan.
appointments, may 1 ask whether at that time there was a rule or not
that only qualified caudidates will be taken?

Sir Gurunath Bewoor: There was such a rule at that time, but this is an
exception, and I have given the reasons for it.

Mr. Lakchand Navalrai: Was there any exception made in the case of
the Hindus also? Practically, all the names mentioned by the Honourable-
Member are of Muhammadans.

8ir Gurunath Bewoor: As I have mentioned in the reply, these men
were provided in the vacancies reserved for these communities.

OFFICERS AND MINISTERIAL STAFF OF THE EXTERNAL AFFAlIRgy DgpaRTMENT'
WHO MOVED UP TO SIMLA LAST SUMMER AND EXPENDiryRr INOURRED
¥ THE MovE.

89. *Sardar Sant Singh: (a) Will the Secretary for External Affairs
please state :
(i) the number of Superintendents, Assistants and clerks of his.
Department who moved up to Simla with the Government of
India camp offices in April 1940;

(i) the number of officers who accompaniad the camp office to
Simla;

(iii) the number of Supermtendents, Assistants and clerks who were
called up in each month during last summer to 8imla and the
period for which they were called and why;

(iv) the number of staff and the officers, separately, who were
required to attend duties at Simla and New Delhi, and how
many times each went to 8imla, and what was the period of
his stay on each occasion; and

(v) the total cost on account of the last move from and to New
Delhi of his Department under the followmg heads:
(1) travelling allowance, etc.;
(2) house-rent allowance;
(3) daily allowance; and
(4) all other expenditure in this connection?

(b) What efforts do Government propose to make to curtail the expen-
diture on account of the move of the camp office of this Department?
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Mr. O, K, Oaroe: (a) (i). The following number of Superintendents,
Assistants and clerks of the External Affairs Department moved to Simla
with the Government of India camp offices in April 1944:

Superintendents -+« . . B
Assigtants . . - - . . . . . - 20
Clerks . . . 19

These figures included the Central Cypher Bureau, 17 strong, which works
day and night and caters for eleven Departments of the Government of
India. It cannot be split up, as telegrams have to bé encoded and decoded
at headquarters.

The following Superintendent, Assistants and clerks were also ordered
to move to Simla during Julv 1940 with the concurrence of the Governof
General in Council :

Superintendent . . . . . . . . . 1
Assistants . . . . . . . . . 2
Clerks . 3

(ii) Five officers of the External Affairs Department accompanied the
camp office to Simla. )

(iii) On two occasions two Assistants were called up during last summer
to Simla for s period of 16 and eight davs only. An Assistant who was
dealing with the Tibet heading was called up when the Political Officer in
Bikkim visited Simla. An Assistant was sent to Simla to attend to cere-
Eonlial work 1n connection with the Thailand Goodwill Mission’s visit to

mla.

(iv) The Cashier of this Department was sent to Simla on duty on three
occasions viz., August, September and October in order to disburse pay
to the staff in the Camp office.

(v) The total cost on account of the last move from and to New Delhi
of the External Affairs Department 1s as given below:

(1) Rs. 16,340.
(2) Rs. 18,100
(3) Rs. 250.

(4) Rs. 8,200.

(b) The expenditure incurred by the External Affairs Department is
within the limits of the orders of the Government of India in the Home
Department who deal with the curtailment of the exodus to Simla. The
staff sent to Simla for the Summer Season, 1940, was the barest possible
minimum required for the efficient performance of work in the camp office.
No further reduction will, therefore, be possible on the occasion of the next
move.

- gardar Sant Singh: May I know what was the saving of the move in
April, 1940, as compared to that of April, 19397

Mr. 0. K. Oaroe: T am afraid I have not got the figures in my head. If
the Honourable Member will table a question, I will give him the answer:
or I will ascertain the facts and speak to him in the lobby.

Mr. Lalchand Navhlrai: Can the Honourable Member sav gppmxit.nat;al_v
if & substantial saving has been made. or was it only a nominal saving?

Mr. 0. K. Oaroe: A substantial saving has certainly been made.
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Mr. T. S. Avinashilingam Chettiar: What is the amount of the saving?
Mr, 0. K. Caroe: I am afraid I have not got the figures in my head.

CONFERENCES, COMMITTEES OR SUB-COMMITTEES HELD AT SIMLA ‘LAST

SUMMER UNDER THE CONTROL OF THE EXTERNAL AFFAIRS DEPART-
MENT

90. *Sardar Sant Singh: Will the Secretary for External Affairs please
state :

(2) the names of the different conferences, committees or sub-

committees held at Simla during the last summer season
under the control of his Department;

(b) the name of the chairman or presidents of each of such com-
mittees, ete.;

(c) the names of Government Members stationed at Simla and who
were required to attend such conferences, etc.;

(d) the number of members who came to Simla from outside to
attend the meetings of such conferences, etc., and the total

cost on account of their travelling and other charges paid by
Government ;

(e) the number of ministerial staff sent for from New Delhi to
attend to the requirements of such conferences, etc., and the
expenditure on their travelling, etc., and other charges;

(f) the savings in each case if the meetings of these conferences,
etec., had been held at New Delhi;

(g) the reasons for holding each of these conferences, etc., at Simla
and for incurring expenditure on account of payment of
travelling allowance and other charges to the members who
came to attend from outside; and

(h) whether he proposes to curtail the expenditure on account of
. all of these conferences, etc., by holding their meetings at
New Delhi instead of Simla in future; if not, why not?

Mr. 0. K. Caroe: (a) No conference, committees, or sﬁb-committees
‘were held at Simla during the last summer season under the control of the
External Affairs Department.

(b) to (h). Do not, therefore, arise.

“OFFICERS AND MINISTERIAL STAFF OF THE RAILWAY DEPARTMENT WHO

MOVED UP TO SIMLA LAST SUMMER AND EXPENDITURE INCURRED IN THE
Move.

91. *Sardar Sant Singh: (a) Will the Honourable Member for Railways
please state:

(i) the number of Superintendents, Assistants’ and clerks of his
Department who moved up to Simla with the Government’
of India camp offices in April 1940;
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(ii) the Squmber of officers who accompanied the camp office to

(iii) the number of Superintendents, Assistants and clerks who were
called up in each month during last summer to Simla and
the period for which they were called and why;

(iv) the number of staff and the officers, separately, who were
required to attend duties at Simla and New Delhi, and how
many times each went to Simla, and what was the period of
his stay on each occasion; and

(v) the total cost on account of the last move from and to New
Delhi of his Department under the following heads: .

(1) travelling allowance, ete.;

(2) bouse-rent allowance;

(8) daily allowance; and

(4) all other expenditure in this connection?

(b) What efforts do Government propose to make to curtail the
expenditure on account of the move of the camp office of this Department ?

The Honourable 8ir Andrew Clow: (a), (i)—(v). I lay on the tabie of

the House a statement giving the information required by the Honourable
Member.

(b) The expenditure will continue to be restricted to the minimum
necessary for the efficient performance of the work of the Board.

Statement.
(#) Railway Board—

_ Buperintendents . . . . . . . . Nil.
Assistants . . . . . . . . 8
Clerks . . . . . . . . . . . 6
Stenographers . . . . . . . . - 18

Central Standards Office for Railways—
Superintendents . . . . . . . . . Nil.
Assistants . . . . . . . . . Nil
Clerks . y
Drawing Office Staff . . . . . . . . 20

(#) Railway Board . . . .
Central Standards Office for Railways
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Month. No. Deeignation. Period. Reason.
Day(s).

May 1940 1] Assistant 20 | To prepare Rolling Stock
P! .

June 1940 . 1 Ditto 26 Ditto.

1| Clerk 4 Checking of Office furni
Luxe.

July 1940 . 1 | Buperintendent Discuseion of cases with
the Director of establish-
ment.

1| Assistant w0 In conmection with war
work.

1 | Senior Accountant 7 Discussion of cases with
Deputy  Director  of
Finance.

1 | Cashier 3 Discussion of ease regard-
ing reorganisation in the
Railway Board’s office
with Secretary.

1| Clerk . . 4 ayment of hills.

1| Ditto . 2 ith urgent papers.

1| Ditto . 2 Ditto.

1 | Stenographer 1 With confidential papers.

August 1040 . 1 | Superintendent 1 Disowssion of c#ees with
Director of Traffic.

1| Assistant . . 5 Discussion of recruitment
rules with Director of
Establishment.

1 Ditto . 3 To obtain urgent informa-
tion from Army Head-
quarters,

1 Ditto 7 Discussion of cases with
Deputy Director  of
Finance.

1| Clerk . 4 Payment of bills.

1| Ditto 2 With immediate papers.

1 Ditto 10 Work in connection with
the Pablic Acsounts Com-

) mittee meating.

Beptember 1940 . 1 | Superintendent 3 To discuss Revised Estab-
lishm - emt Code with Officer
on ial Duty.

1| Assistant 5 | Disonason: of ases_with
the Director of Estab-
lishment.

1| Clerk . 3 | Payment of bills.

1 | Btenographer 2 To attend departmental en-

QOctober 1940 . 1| Clerk . 4 Anaqwngemonts for move of
office.

Central Standards Office for Railways.
June 1940 . . 1 ) Imspector . . 1 Discusgion of cages.
Beptember 1940 . 1 tant . 4 Yn connection with the

meebing of Indien Railwa;
Canference Association. v
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(iv) Railway Board—

Bimla . . . 17 officers and 32 members of the staff.

New Delhi . . . 4 officers and 122 members of the staff.
Central standard office for Railways—

Simla . . . b officers and 26 members of the staff.

New Delhi . . - 4 officers and 43 members of the steff.

With regard to non-gazetted staff, the Honourable Member is referred
to the reply given to part (a) (iii) above. The information regarding gazetted
officers is as follows:

Railway Board—

One officer thrice for 5, 2 and 4 days respectively.
One officer once for 2 days.

One officer twice far 2 days and 1 day respectively.
One officer once for 1 day.

Central Standards Office for Railways—

One oificer four times for 4, 3, 5 and 8 days respectively.

One officer eight times for 10, 12, 10, 6, 21, 2, 7 and 3 days
respectively.

One officer four times for 1, 5, 1 and 7 days respectively.

One officer twice for 7 days and 1 day respectively.

™)
Central
. Standards
Railway Board. Office
for
Railways.
Rs. Ra.
(1) Travelling allowance . . . . . 13,486 8,058%
(2) House Rent allowance . . . . 9,486 8,250
(3) Daily allowance . - . . . 824 650
(4) Carriage of Records . . . . . 1,866 1,107
*(5) Transit chexges of daily dak . . . . 5,154 1,400
{#) Rent of telephones . . . . . 3,292 810
*(7) Telephone Trunk calls . . . . 2,958 420
#(8) Rent of office accommodation . . . 12,000 7,000
Total . 49,165 27 4

* Amounts shown against these items are approximate, as final bills have not yet been
received. i
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Sardar Sant Singh: May 1 ask whether there was any saving in the new
departure from the old practice of moving the whole staff to Simla?

The Honourable Sir Andrew Olow: Yes, Sir.

S;lrdnr Sant Singh: What was the saving as compared to the previous
year

The Honourable Sir Andrew Olow: I am afraid the Honcurable Member
will have to table a question. I cannot give him reliable figures.

CONFERENCES, COMMITTEES OR SUB-COMMITTEES HELD AT SIMLA LAST
SUMMER UNDER THE CONTROL OF THE RAILWAY DEPARTMENT.

92. *Sardar Sant Singh: Will the Honourable Member for Railways.
please state:

(a) the names of the different conferences, committees or sub-
committees held at Simla during the last summer season
under the®control of his Department ;

(b) the name of the chairman or presidents of each of such
committees, ete.;

(c) the names of Government Members stationed at Simla and who
were required to attend such conferences, efe.;

(d) the number of members who came to Simla from outside to
attend the meetings of such conferences, etc., and the total
cost on account of their travelling and other charges paid by
Government ;

(e) the number of ministerial staff sent for from New Delhi to attend
to the requirements of such conferences, etc., and the expen-
diture on their travelling, etc., and other charges;

() the savings in each case if the meetings of these conferences,
etc., had been held. at New Delhi;

(g) the reasons for holding each of these conferences, etc., at Simla
and for incurring expenditure on account of payment of
travelling allowance and other charges to the members who
came to attend from outside; and

(h) whether he proposes to curtail the expenditure on account of all
of these conferences, etc., by holding their meetings at New
Delhi instead of Simla in future; if not, why not?

The Honourable Sir Andrew Olow: (a) to (g). I place a statement on
the table giving the information required by the Honourable Member.

(b) No. The Government servants concerned with such meetings have
other duties also to attend to, and in the absence of special reasons to the
contrary in connection with any particular meeting, it is in the public
interest that such meeting should ordinarilv be held at the headquarters of
Government.
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Mr. T. S. Avinashilingam Chettiar: May I ask if the answer to clause (a)
is verv long, and, therefore, it cannot be read?

The Honourable Sir Andrew Olow: It is rather complicated and’ has too-
many columns.

Mr. T. S. Avinashilingam Chettiar: How many eolumns are there?”
qu many Conferences were held?

The Honourable Sir Andrew Clow: Two Conferences were held. One

was the meeting of the Standing Finance Committee for Railways, and the-
other was a meeting of certain Engineers.

OrFICERS AND MINISTERIAL STA¥F OF THE DEPARTMENT OF . COMMUNIOA-
TIONS AND ITS ATTACHED AND SUBORDINATE OFFICES WHO MOVED UP-
TO SIMLA LAST SUMMER AND EXPENDITURE INOURRED IN THE MoOVE.

93. *Sardar Sant 8ingh: (a) Will the Honourable Member for Commu-
nications please state: :

(i) the number of Superintendents, Assistants and clerks of his
Department and attached or subordinate offices who moved
up to Simla with the Government of India camp offices in

-7 April 1940; )

(ii) the number of officers who accompeanied the camp office: to-

Simla ;.

(iii) the number of Superintendents, Assistants and clerks who were:
called up in each month during last summer to Simla and’ the-
period for which thev were called and why;

(iv) the number of staff and the officers, separately, who were
required to attend duties at Simla and New Delhi, and how
many times each went to Simla, and what was the period of
his stay on each occasion; and” -

(v) the total cost on account'of the Iast move from and to New
Delhi of his Department under the following heads:
(1) travelling allowance, etc.;
(2) house-rent allowance;
(8) daily allowance; and i _
(4) all other expenditure in this connection?

(b) What efforts do Government propose to make to curtail the expen-
diture on account of the move of the camp office of this Department?

The Honourable Sir Andrew Olow: (a) (i) Two Superintendents,
seven Assistants, 16 clerks and 11 stenographers.

(i# Ten.
(iii), (iv) and (v). Information is being collected and will be laid on the-
table shortly.

(b) The expenditure will continue to be restricted to the minimum:
necessary for the efficient performance of the work of the department.
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CoNFERENCES, COMMITTEES OR SUB-COMMITTEES m.n AT SIMLA LAST SUMMER
UNDER THE CONTROL OF THE DEPARTMENT OF COMMUNICATIONS.

194. *Sardar Sant Singh Will the Honourable Member for Communi-
cations please state:

(a) the names of the different conferences, committees or sub-
committees held at Simla during the last summer season
under the control of his Depmtment

(b) the name of the chairman or presidents of each of such
committees, etc.;

“(c) the names of Government Members stationed at Simla and who
were required to attend such conferences, etc.; .

(d) the number of members who came to Simla from outside to
attend the meetings of such conferences, etc., and the total
cost on account of their travelling and other charges pmd by
Government ;

(e) the number of ministerial staff sent for from New Delhi to
attend to the requirements of such conferences, etc., and the
expenditure on their travelling, etc., and other charges;

(f) the savings in each case if the meetings of these conferences.

c.. had been held at New Delhi;

(g) the reasons for holding each on these conferences, -etc., at
Simla and for incurring expenditure on account of payment
of travelling allowance and other charges to the members
who came to attend from outside; and

(h) whether he propsses to curtail the expenditure on account of
-all of these conferences, etc., by holding their meetings at
New Delhi instead of Simla in future; if not, why not?

The Honourable Sir Andrew Olow:. (a) One. for < considering wartime
meteofologlcuf"facﬂltlea

(b) and (¢). The Conference was (onducted by the Secretary, Depart-
ment of Communications and was attended by the. Financial Adviser and

Assistant Financial Adviser, Communications, the Director of Civil
" Aviation. the Under Secretarv Department of Communications, and four
officers from Air Headquarters.

(d) Two officers whose headquarters are at Poona. The expenditure
on account of their travelling allowance was approximately Ra. 650.

(e) Nil.

(f) and (g). There would have been no saving but additional expendi-
ture if the Conference had been held at New Delhi at the time it was
required. ]

(h) Does not arise. EE
ProvIsION OF A CHANNEL FOR PROMOTION OF MARKERS TO SUBORDINALE

Skrvice Posts oN THE NORTH Wnsmmw RarLway.

195. *Khan Bahadur Mian Ghulam Kadir Muhammad Shahban: (a)
Will the Honourable Member for Railways be pleased to state whether it
is a fact that a channel for. promotion is provided for inferior and labour

+ Answer to this question laid on the table, the queshonnr having ethnust,ed his

ota,
-;n* Answer to this quunon laid on the tublo the qnestmner bemg absent, 1
B
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staff on the North Western Railway in the categories of Shed Cleaners,
Works Mistries and other Mistries to subordinate service posts as Firemen,
Sub-Inspectors of Works and Journeymen, respectively?

(h) Is it a fact that direct recruitment is also made in subordinate
service posts referred to in part (a) above?

(¢) Is jt a fact that no channel for direct promotion is_provided for
Markers as Goods Clerks to which posts direct recruitment is made? If
so0. what is the reason for this differential treatment for categories of staff
referred to in part (a) and the Markers?

(d) Is it a fact that in the matter of promotion of Markers as Goods
Clerks, etc., 60 per cent. of such promotions would go to Muslims?

(e) What steps do Government propose to take to provide some

channel for promotion of Markers to subordinate service posts? If not,
why not?

The Honourable Sir Andrew Clow: (a) Yes.

(b) Yes, in most of them.

(c) The reply to the first part is in the affirmative, as regards the latter
part, I would refer the Honourable Member to the reply given to part (b)
of Kunwar Hajee Ismaiel Ali Khan's question No. 106 on the 15th
February, 1940. '

(d) Not necessarily.

(e) None. I would refer the Honourable Member to the latter part of
part (c) of the question.

StEPs For RELIEVING THE HARDSHIPS DUE TO BLOCK ON GRADE I oN THE
NorTH WESTEEN RAILWAY.

196, *Khan Bahadur Mian Ghulam Kadir Muhammad SHahbah: (a)
With reference to the Honourable Member’s assurance given in his speech-
es on the 24th and 26th February, 1940, to take steps to relieve hardship
due to block on grade I, on the North Western Railway, will the Honour-
able Member for Railways be pleased to state what steps have since been
taken to achieve this? .

(b) If some orders were issued by the Railway Board, will the Honour-
able Member please lay a copy of the same on the table of the House?

(¢) If no orders have been issued, what steps are being taken to
expedite their issue? If none, why not? ’

The Honourable Sir Andrew Clow: (1) T ussume thut the question
relates fo clerks in Divisional and other offices. If so, the answer is
that the matter is still under examination.

®) and (c). Do not arise.
MuUsSLINS ‘SELECTED FOR -DIEBCT RECRUITMENT ‘TO CEETAIN CATEGORIES OF
APPOINTMENTS ON THE NORTH WESTERN RATLWAY.

197, *Khan Bahadur Mian Ghulam Kadir Muhammad Shahban: (a)
‘Will the Honourable Member for Railways be pleased to state the number

+ Answer to this guestion laid on the table, the questioner being absent. -
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of Muslims selected on the North Western Railway in 1040, by direct re-
cruitinent in the following categories:

(i) Permanent Way Inspectors,
(ii) Inspectors of Works,
(iii) Sub-Inspeetors of Works,
(iv) Assistant Way Inspectors,
(v) Station Masters’ Group Students, and
(vi) Commercial Group students?
(b) How many of the candidates so selected were Sindhis? If the num-

ber was insignificant, what steps do Government propose to take to ensure.
recruitment of Sindhi Muslims to railway service? If none, why not?

The Homourable Sir Andrew Olow: (a) A statement is laid on the
table giving the required information.

(b) Government have no particulars of the province of origin of these
men. Reecruitment is not made on a territorial basis, and Government
do not contemplate the introduction of such a system as they do not
believe it would be in the public interest.

Statement showing the number of Muslim employees recruited direct on the North Western
Railway in the various categories shown below during 1940.

No. of Muslim
Serial Category of Staff. employees
No. recruited.
1 | Permanent Way Inspectors . . Nil.
2 | Inspectors of Works . . 2
3 | * Assistant Inspectors of Works . Nil.
4 Assiatant-hWa.y Inspectors . . 4
6 | Station Masters Group Students . 130
6 | Commercial Group Students . . . . . . 79

* The correct designation is Assistant Inspectors of Works and not Sub-Inspectors
of Works.

MuUSLIMS IN CERTAIN CATEGORIES OF APPOINTMENTS OFFICIATING AGAINST
PERMANENT VACANCIES ON THE NORTH WESTERN RAILWAY.

198. *Khan Bahadur Mian Ghulam Kadir Muhammad Shahban: (a)
Will the Honourable Member for Railways be pleased to state how many
(i) Assistant Station Masters, grade IV or V, (ii) Assistant Controllers, and
(iii) Loco. Inmspectors, are officiating against permanent vacancies on the
North Western Railway, and how manyv of them in each category are
Muslims?

(b) Why are they not being confirmed?

t Answer to this queetion laid on the table, the questioner being absent.
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(c) 1s it a fact that officiating service, if continuous in the grade, counts
towards probationary period of twelve months? If so, will the persons

referred to in part (a), who have put in twelve months’ continuous officiat-
ing service, be confirmed? If not, why not?

The Honourable Sir Andrew Olow: (a) Five men in each of the cate-
gories of Assistant Station Master, Grade IV, Assistant Controller and
Loco. Inspector are at present officiating against permanent vacancies.
One of these, an Assistant Station Master, is a Muslim.

(b) The confirmation of these Assistant Station Masters, Grade 1V
and Assistant Controller is under consideration. It is not proposed to fill
the five vacancies of Loco. Inspectors permanently for the present.

(c) The reply to the first part is in the affirmative. As regards the

second part, I would refer the Honourable Member to my reply to parb
(b). The last part does not arise. B

MusLim OFFICERS EMPLOYED BY THE CALCUTTA PorT TRUST.

99. *Dr. Sir Ziauddin Ahmad (on behalf of Mr. H. A. Sathar H. Essak
Sait): (a) Will the Honourable Member for Communications be pleased to
state the number of officers employed by the Calcutta Port Trust? How
many of them are Mussalmans?

(b) How many recruitments were made in the officers’ grade from 1924?
How many of them were Muslims?

(¢) Did Government fix any quota for Muslims? If not, why not?

(d) What percentage have Government fixed for Bengal where the
Muskim population is about 54 per cent.?

The Honourable Sir Andrew Olow: (a) and (b). The information is
being collected and will be laid on the table in due course.

(c) No. The power to fill appointments under the Calcutta Port
Commissioners, except in the case of a small number of high posts, veste
by law in the Commissioners themselves, their Chairman or Deputy
Chairman.

(d) The percentages fixed for the central services in Bengal which are

under the control of the Government of India are not uniform but differ
for the different services.

Dr. 8Bir Zisuddin Ahmad: With reference to part (a), since the appoint-

ments are very few, it should not take a long time to collect the informa-
tion ?

The Honourable Sir Andrew Olow: I have not yet received the
information from the Calcutta Port Trust. I am getting it. T have

got to refer to Calcutta for this; the other answers could be collected
here.

SCHOLARSHIPS FOR SPECIAL TRAINING GIVEN BY THE GOVERNMENT OF INDIA
or TEHE Carovrra PorT TRUST.

100. *Dr. Bir Ziauddin Ahmad (on bebalf of Mr. H. A. Sathar H. Essak
Sait): (s) Will the Honourable Member for Communications please state
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whether it is a fact that the Government of Indis or the Calcutta Port
.
“'I‘m;:?help some candidates for a special training by giving them scholar-

(b) Was any scholarship ever given to a Muslim? If not, why not?

The Honourable Sir Andrew Olow: (a) and (b). The information sske
for by the Honourable Member so far(m); it regnz.es to the Calcutta Por%
Cominissioners has been called for and will be laid on the table when
received. As far as the Government of India are concerned, the latter
part of the question should have been addressed to the Secretary in the
Department of Education, Health and Lands, but I believe that the
Aanswer to both parts is in the affirmative. .

Dr. 8Sir Ziauddin Ahmad: With reference to part (b), the Honourable
Member says he believes ‘the ‘answer is in the affirmative. But I ean
assure him, it is in the ‘negative.

The Honourable Sir Andrew Olow: The Honourable Member had
‘better table a question directly to the Becretary of the Department of
Education, Health and Lands.

Dr. 8ir Ziauddin Ahmad: He believes that it is in the affirmative, but
I am sure it is in the negative.

“The Honourable Sir Andrew @low: I have given this reply after
& reference to the Secretary of the Department of Education, Health
and Lands. If the Honourable Member wants a more detailed reply,
‘he must table a question.

Ar1xGED RUDE BEHAVIOUR OF THE ‘QUETTA RAILWAY STATION OFFICIALS
AT THE WELCOME TO THE PRESIDENT-ELECT OF THE BALUCHISTAN
MusLiMm LEAGUE SESSION.

101. *Dr. 8Sir Ziauddin Ahmad (on behalf of Mr. H. A. Sathar H. Essak
‘Sait): (a) Will the Honourable Member for Railways be pleased to state
‘whether he received a resolution passed by the annual session of the
Baluchistan Muslim League 'held .at :Quetta on 26th/28th July, 1940?

(b) Has the Honourable Member made enquiries in regard to the com-
plaint made theréin that the Railway officials behaved very rudely towards
the gentlemen gathered at the Quetta Railway station to welcome the
President-elect, Nawabzada Liyagat Ali Khan?

(c) Is it a fact that on the previous day, i.e., the 25th July, there was
a big gathering at the Quetta Station to welcome Lala Khusalchand, an
Arya Samajist leader, when thousands of persons were aliowed to enter
the platform without platform tickets, and that even volunkeers with tathis
were freely allowed on the platform, while the very next dey, i.ev, the 26th,
not only were no such facilities given to the Muslim Leaguers but they were
actually insulted by Railway officials and by Police officials to such an
extent that they had to retire from the platform and, when the President-
elect arrived at the station, there was none.to receive him?

(d) What action did the Honourable Member take in this matter?
The Honourable Sir Andrew Olow: (a) Yes. .
(b) Yes. -



Oid - LEGISLATIVE ASSEMBAY [16Tr Nov. 1940

(¢) 1 sm informed that mo limitation was placed on the sale of platform
tickets to a large number of people admitted to the platform on the 25th

July. It is not a fact that thousands of persons were allowed to enter
without: platform tickets.

On the 26th, at the request of the Police, the sale of platfurw tickets
to the Reception Committee was limited to 30 and, when informed of
this, the Committee decided that no one should go to the platform.

(d) The General Manager, North Western Railway, has been asked
to issue instructions to Divisions to give Reception Committees prior
notice of any intention to limit the sale of platform tickets.

Dr. Sir Ziauddin Ahmad: Why was this differentiation made as mention-
ed in parts (b) and (c), that no persons were sllowed to receive the
President of the Muslim League, whereas nobody was prevented from
entering the platform to reeceive Lala Khusalchand 7

The Honourable Sir Andrew Olow: It is not the case that no one was
allowed to receive the President of the Muslim League. A limited number
of persons was allowed. A change was made at the request of the Police,
possibly as a result of the experienee gained on the first occasion.

Maulvi Muhammad Abdul Ghani: May I know the number of platform

tickets that were sold on the first occasion when Lala Khusalchand was
received at the station?

The Honourable Sir Andrew Clow: I have not got the figures here.

DESIRABILITY OF UNIFORMITY AS TO THE INDIAN CATERING SYSTEM ON ALL
INDIAN RATLWAYS.

102. *Shaikh Rafluddin Ahmad Siddiquee: (a) Will the Honourable
Member for Railways®please state if the Indian catering system and the
rules in respect of it are uniform on all the Indian Railways, including the
Company-managed ones? = '

(b) If the answer to part (a) above be in the negative, will the Hon-
ourable Member please state whether Government are prepared to take
steps to make the Indian catering system uniform on all the Indian Rail-
ways, including the Assam Bengal Railway?

The Honourable Sir Andrew Olow: (a) No.

(b) No. Apart from the fact that it is very doubtful whether one
aniform catering system is desirable throughout India, Government are
not in a position to issue instructions to Company-managed Railways
regarding their catering systems.

Mr. Kuladhar Challha: Is it a fact that one has to deposit the price
of the bottle with the stall vendor before orme can get an serated water
bottle?

The Honourable Sir Andrew Olow: I am not aware of that, but I am
willing to take it from the Honourable Member.
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Mr. T. S. Avinuhﬂinga.m Chettiar: Does the Honourable Member
mean that the rules in respect of catering arrangements are not uniform
on al t.he Indian Railways?

Tha Honourable 8ir Andrew Ulow: Yes, Sir. One railway, for
example, does its own catering arrangements.

Mr. T. S. Avinashilingam Chettiar: In cases in which contracts are.
given for catering, may I know if the catering rules are uniform for all
the railways?

The Honourable Sir Andrew Clow: I do not think thev are uniiorm..

Mr. T. S. Avinashilingam Chettiar: Will Government consider the
advisability of putting ealering and other things on a uniform basis over-
all the railwavs?

The Homourable Sir Andrew Olow: If the Homourable Member had:
listened to the reply I gave to part (b) of the question, he would have:
found an answer to that.

Pandit Lakshmi Kanta Maitra: Mav I know if the Railway Board
does not exercise any control over the Company-managed Railways in
respect of catering?

The Honourable Sir Andrew Clow: No, Sir.
Pandit Lakshmi Kanta Maitra: What, no control?

The Honourable 8ir Andrew Clow: That is a matter for the railway
administration concerned.

Mr. T. S. Avinashilingam OChettiar: May I know why uniformity is
not advisable?

The Honourable 8ir Andrew Clow: I do not think in a great country
like India, in this and manv other matters, uniformity is at all desirable.
By having certain varieties, vou gain experience and thus teet the.
differing needs of different parts of the countrv.

Mr. T. S. Avinashilingam Chettiar: I want uniformity of rules of
catering, that is rules and regulations should be uniform, I do not mean
uniformity of food.

The Honourable Sir Andrew Clow: T do not think uniformity of any
svstem is desirable. One company manages its own catering.

Dr. Sir Ziauddin Ahmad: Is it not a fact that the rules framed by
the Central Advisory Committee are binding on tne State Railways as
also on the Company-managed Railwavs?

The Honourable Sir Andrew Olow: It is the other way about. The
recommendations made by that Committee were embodied in the instrue-
tions issued by the Railway Board, which have to be followed by the
State Railways. The Companv-managed Railways are not obliged to-
follow those rules.
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RENT RECEIVED FROM INDIAN STALLS BY THE AsSAM BENGAL RarLway.

103. *Shaikh Rafluddin Ahmad Siddiquee: Will the Honourable the
Railway Member be pleased to lay on the table of this House a statement
showing the amounts received by the Assam Bengal Railway Company as
rent from the Indian stalls from the year 1930 up to 81st March, 1940?

The Honourable Sir Andrew Olow: Contracts for vending at stations. on
the Assam Bengal Railway do not specify the amount of rent separately.
But as I assume that the Honourable Member desires to know the total
receipts from the vending contracts for stalls, I shall endeavour to secure
this information for the three vears ending the 31st March, 1940.

INDIAN CATERING MADE A SOURCE OF INCOME ON THE ASSAM BENGAL
RAiLway.

104. *Shaikh Rafluddin Ahmad Siddiquee: (a) Will the Honourable
the Railway Member be pleased to state the object or objects for which
Indian catering is maintained by the Assam Bengal Railway Company?

(b) Is the Indian catering on the Assam Bengal Railway looked upon
and treated as a source of income to the Assam Bengal Railway Company?

(c) If the answer to part (b) above be in the affirmative, will the Hon-
ourable Member please state whether Government are prepared to take
necessary steps in the interest of the travelling public to allow the Indian
catering system on the Assam Bengal Railway the same privileges and
advantages as are enjoyed by the European refreshment rooms?

The Honourable Sir Andrew Olow: (a) The main object of providing
Indian catering is to meet needs of Indian passengers.

(b) I understand that some income is derived from it.

(c) This is a matter within the competence of the Company; it is not

always possible to secure suitable contractors for the two types of catering
-on identical terms. .

Mr. Lalchand Navalrai: Is the Honourable Member aware that on the

‘Company-managed Railways there is a licence fee and there is also a stall
fee?

The Honourable Sir Andrew Olow: I am not familiar with the details of
the contract for catering on Company-managed Railways.

IMPROVEMENT IN THE INDIAN CATERING SYSTEM OF THE AssaM BENGAL
RarLway.

105. *Shaikh Rafluddin Ahmad Siddiquee: (a) Will the Honourable
the Railway Member please state whether. the Assam Bengal Railway
Company has effected any change or improvement in the Indian catering
system of that Railway according to the advice of the Central Advisory
Council for Railways or otherwise after the meeting of this Assembly in
April, 1939?

(b) If the answer to part (a) above be in the affirmative, will the Hon-
ourable Member please state what those changes and improvements are?

The Hcnourable Sir Andrew Olow: I have called for the information and
will lay a reply on the table of the House.
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ExcLusioN oF NoN-MUSLIMS FROM PROMOTIONS AS JOURNEYMEN LATELY
MADE ON THE NORTH WESTERN RAILWAY.

43, Mr. Lalchand Navalrai: (a) Will the Honourable Member for
Railways, be pleased to state whether some promotions were lately made
on the North Western Railway to the Journeymen’s posts?

(b) Is it a fact that the North Western Railway Headquarters office
asked Divisions to recommend only Muslims? If so, why were other
communities excluded from promotion to these posts?

(¢) What is the total number of promotions made to journeymen-from
1st January, 1939, to date and how many belonged to each community?

(d) What steps does the Honourable Member propose to take to ensure
that members of communities other than the Muslim community are not
debarred from promotion 1n the manner referred to in part (b) above? If
none, why not?

The Honourable Sir Andrew Olow: (s) Yes.

(b) Yes, but this was done in order to make up the Muslim quota; the
other communities have not been excluded.

(e) 16; nine Muslims, two Hindus, three Anglo-Indians and Domiciled
Europeans, two Indian Christians.
(d) As no community is debarred from recruitment this does not arise.

FILLING UP OF CERTAIN VACANCIES OF CLERKS RECENTLY OCCURRING IN THE
Karaca1 DivisioNAL OFFICE OF THE NORTH WESTERN RAILWAY.

44, Mr. Lalchand Navalrai: (a) Will the Honourable Member for Rail-
ways be pleased to state whether it is a fact that a Division on the North
Western Railway forms an independent circle or unit for recruitment of
clerical staff in the Divisional offices, especially in grade I, for which ne
second or final Selection Board is held at the North Western Railway
Headquarters office, Lahore?

(l;) Is it a fact that recently certain vacancies of clerks in the Karachi
Divisional office were advertised and applications from suitable candidates
of the community for which the vacancies were reserved were not received?

(c) Is it a fact that some persoms belonging to the unreserved com-
munities were appointed to these posts, but they were soon discharged and
candidates selected by other Divisions and also the North Western Rail-
way Headquarters office, were appointed to these posts? If so, why?

(d) Why were the provisions of the Government of India, Home Depart-
. ment Office Memorandum bearing No. 14/18/88-Ests.(8), dated 15th July,
1938, not applied in this case:?

(e) Have the provisions of the order referred to in part (d) ever been
applied on the North Western Railway? If so, when and in which cases?

(f) Is it a fact that candidates are taken from anywhere to a circle?
If so, why? Is the Honourable Member prepared to take steps to stop
importations and to ensure the strict observarce of the Office Memo-
randum referred to in part (d)? If not., why not? '

(587 )
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The Honourabie 8ir Andrew Clow: (a) Yes, ordinarily. There is, how-
ever, no prohibition against a vacancy being filled up by & Divisional

Supermtendent by taking a clerk from another division or the Headquarters
Office if available.

(b) I understand that this is not the case.

(c¢) I am informed that the answer to the first part is in the negative;
the second part does not arise.

(d) Does not arise.

(e) Yes, in cases such as Journeymen, Station Masters, Comumercial

Group Students, Guards, Sub-Assistant Surgeons, ete. 1 have no parti-
culars of the dates.

(f) Yes, if the circumstances so warrant. Recruitment is not conducted
on a territorial basis, and there is nothing in the orders to which the Hon-
ourable Member has referred which requires that it should be so conducted.

EDUCATIONAL ASSISPANCE TO THE CHILDREN OF EMPLOYEES ON THE NORTH
WESTERN RAILWAY.

45. Mr. Lalchand Navalrai: (a) Withereference te the Honoursble the
Railway Member’s answer to parts (c) and (e) of starred question No. 54,
asked on 9th February, 1940, stating that in the matter of grant of
educational assistance to children of railway emplovees, there was no
question of distance but convenience, will the Honourable Member be
pleased to state whether orders have been issued on the subject of inter-
pretation of the relevant rule regarding conditions of distance and con-
venience? If so, from which date do they come in force?

(b) Is it a fact that some of the railwayvs propose to apply this amplified
interpretation to cases of educational assistance, occurring after 16th Feb-
ruary, 1940? If so, why?

(c) Is it a faet that several emplovees were told on the North Western
Railway that the matter referred to in part (b) was under correspondence
and their bills would be- pending till the disposal of the reference? Da

Government propose to give relief in regard to their pending claims? 1f
not, why not?

The Homourable Sir Andrew Clow: (a) and (b). Orders on the subject
were issued on the 16th February, 1940. These orders did not involve &
mere interpretation of the previous orders on the point, but their revision.
They, therefore, came into force from the date of issue in accordance with

para. 2045 (2) of State Railway General Code, a copy of which is in the
Library of the House.

(c) Government have no information but the claims of staff will be dealt.
with in accordance with the answer to parts (a) and (b) of the question.

PUBLICATION OF A CLASSIFIED LIST OF A CERTAIN (CLASS OF SUBORDINATE

STAFF OF ALL BRANCHES OF RAILWAY SERVICES ON THE NORTH WESTERN.
RamLway. ‘

46. Mr. Lalchand Navalrai: (a) Will the Honcurable Member for Rail-
ways be pleased to state whether a classified list of the subordinate staff
of all branches of railway service on the North Western Railway in receipt

of Rs. 250 and over or in the scale of pav rising to Rs. 250 and over, is
published annually?
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(b) If the reply to part (a) above be in the affirmative, is the book on
sale? If so, what is its price and from where is it ohtamable‘?

(¢) If the classified list is not on sale, do Government propose to issue
instructions that these books should be put on sale to the employees at
least? If not, why not?

(d) Is the seniority of each category of staff whose names and parti-
culars of service are published in the eclassified list of the subordinate staff
given therein? If not, why not?

(e) Do Government propose to issue instructions that the information
refe;red to in part (d) above be given in the classified list? If not, why
not

The Honourable Sir Andrew Olow: (a) Yes. .

(b) The answer to the first part is in the negative, the latter part does
not arise.

(c¢) The question of discontinuing the printing of these lists is under
examination; if they eontinue to be printed, the question of permitting the
steff to’ pumhane copies will bg considered.:

(d) and (e). No; because the list is not drawn up for the purpose of
exhibiting seniority and seniority lists are separately maintained.

DIsCHARGE OF CERTAIN WoORKS MisTeiES IN THE RaAwaLPINDI Divisiow
OF THE NORTH WESTERN RAILwWAY ON COMMUNAL ‘GROUNDS.

47, Mr. Nalchand Navalral: (a) Will the Honourable Member for Rail-
“ways be pleased to state whether Works Mistries are .appointed on the
North Western Railway in officiating capacity or against temporary vacan-
«ies or on special works?

(b) Is it a fact that for the purpose of reckoning semiority for confirma-
tion, the total officiating service is the determining factor?

(c) Is it a fact that some Works Mistries appointed in 1932 and after
in the Rawalpindi division, in capacities mentioned in part (a) have now
been discharged, on the ground that communal reservation had to be
:applied to their posts?

(d) Since the Government of India, Home Department Resolution,
«ated 4th July, 1934, on the reservation of appointments for minority com-
_munities was issued after the appointment of the Works Mistries referred
to.in part (c), can it have retrospective effect? If so, will the Honourable
Member please refer to specific provision on the point in the Resolution?
T1f there is no specific provision to give it retrospective effect. why have
the Works Mistries with long terms of service been discharged on cvom-
munal grounds to make room for short-term emplovees?

(e) Does the Honourable Member propose to review such cases? 11
not, why not?

The Honourable Sir Andrew Clow: (a) This depends on the nature of
the vacancy against which the appomtmeuﬁ is made

(b) No.

{c) No person holding any such permanent appointment was dmcharged
«on this ground.
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(d) The answer to the first part is in the negative; the latter part does
not arise. :

(e) Does not arise.

-
TRANSFERS OF NON-GAZETTED RAILWAY SERVANTS IN THE MORADABAD
DivisioN oF THE EasT INDIAN RAmLway AND THE DELHI DivisioN oF
THE NORTH WESTERN RAILWAY.

48. Mr. Muhammad Azhar Ali: Will the Honourable Member for Rail-
ways please refer to Rule 125 of the State Railway Establishment Code
and lay on the table of this House a statement showing:

(8) the number of non-gazetted railway servants transferred since
' 1st January, 1938, from one post to another otherwise than
on account of inefficiency, = misbehaviour' or on-a written
request on Moradabad Division of the East Indian Railway
and the Delhi Division of the North Western Railway. sepa-
rately ; ,
(b) designution of the officer who has exercised the powers of the
Railway Board delegated to heads of departments (Appendix
XXXTII of the said Code) in respect of those transfers;,

(c) non-gazetted railway servants = transferred since 1st January,
1938, from one post to another on account of inefficiency,
misbehaviour and on a written request separately on those
Divisions; and

(d) the rule and procedure adopted in respect of transférs’ made

- under part (c) of the question and the authority who ordered
the said transfers?: '

The Honourable Sir Andrew Clow: (a), (b), (c) and (d). I regret that ¥
cannot undertake the research necessary to secure these particulars.
Transfers are matters of day to day administration of which statistics are
not maintained. It should be pointed out, however, that paragraph 125
of the Code did not correctly represent the position, and was to some ex-
tent inconsistent with paragraph 721. This inconsistency is being removed
in the revised Code, which will make it clear that the power to transfer
officials can be re-delegated.

Prior SANCTIONS BY THE RATLwAY Boarp T0 REvIsions oF SoALEs oF Pays
AFFECTING A WHOLE CLASS OR GRADE OF EMPLOYEES ON CERTAIN STATE
RatLways. o

49. Mr. Muhammad Azhar Ali: Will the Honourable Member for Rail-
ways please refer to Rule 168 (2) (a) of the State Railway Establishment
Code and lay on the table of this House a statement of the prior sanctions
given by the Railway Board on the revisions in the scales of pay which
have affected a whole class or grade of employees, since 1st January, 1938,
on the Eastern Bencal, Fast Indian, Great Indian Peninsula and North
Western Railwavs? - S

. The Honourable 8ir Andrew Clow: No revisions of scales of pay affect-
ing a vs_fhola class or grade of non-gazetted employees on Stnte-fnanaged‘
Ballv{;g; have been sanctioned by the Railway Board since the 1st Janu-
ary, .
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DOCUMENTS FOR VERIFICATION OF LEAVE ACCOUNTS MAINTAINED ON STATE:
Ratmways.

50. Mr. Muhammad Azhar Ali: Will the Honourable Member for Rail-
ways please refer to Rule 422 of the State Railway Establishment Code
and state the documents from which the accuracy of the leave account is.
verified and also the duration for which those documents are maintained

The Honourable Sir Andrew Clow: The accuracy of a leave account
maintained under rule 422 of the State Railway Establishment ‘Code can
‘be verified from the records of service prescribed in Chapter XIX of the
‘State Railway General Code, a copy of which is in the Library of the House.
Where in any case a record of leave is not maintained in the service record,
the leave account itself constitutes an authoritative record of leave as the
entries are duly attested by an officer and fest checked by Accounts and/or:
Audit staff with the initial documents.

Service records and leave accounts are preserved as long as a person.
remains in service, the period for which they may be preserved thereafter
has been left to the discretion of General Managers.

RULES IN RESPECT OF PAY AND ALLOWANCES, PROVIDENT FUND, ETC., ON THE:
OupE AND ROHILEHAND RAILWAY BEFORE AND AFTER AMALGAMA--
TION.

51. Mr. Muhammad Axhar Ali: Will the Honourable Megmber for Rail-
ways please state the rules (Oudh and Rohilkhand State Railway or East
Indian Company Railways) in respect of (i) pay and allowances (scales or
grades); (i) Provident Fund and Gratuyity; (i) Leave; (iv) House
rent; (v) Transfer; (vi) Medical attendance; (vii) Clothing; (viii) School
fees, applicable to the staff appainted, (a) between. 1st January, 1925
and 80th June, 1925; and (b) on and after 1&t ‘July, 1925 but before 1st.
‘April, 1981, on the old Oudh and Rohilkhand Baﬂway and on the amalga-
mated East Indum Railway?

The Honourable Sir Andrew Olow: I have called for mformat.lon and a
reply will be laid on the table in due course.

Civi. SUIT BY AN EMPLOYEE DECREED AGAINST THE NORTH WESTERN
Raioway.

 52. Mr. Muhammad Azhar Ali: Will the Honourable Member for Rail-
ways please refer to column 6 of page 8 of the Hindustan Times, Delhi:
Edition, dated Saturday, September 28, 1940, under the Caption
“Emplo»ees suit against North Western Railway—Claim Decreed by
Court™” and to state;

-(a) whether the North Western Railway Administration preferred an
appeal against the Decree; if not, why not; and "~

(b) whether Government propose in terms of Rule 29 (iv) of Appen--
dix 1 of State Railway Establishment Code to recover the
decretal amount from the pay of the Gazetted Railway ser--
vants who neglected in observing the rules and whose order
is held by Court as ultra vires; if no recovery from the pay-
is to be made, the reasons therefor?
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The Honourable Sir Andrew Olow: (a) 1 have called for the information
:and a reply will be laid on the table in due course.

(b) Government have no such step in contemplation as the case was
‘not reported to them, but a copy of this question and the answer will be
forwarded to the General Manager for such action as he considers neces-

‘Bary.
ALLEGED SALE oF UsED RamLway TICRETS.

58, Mr. Muhammad Asghar Ali: Will the Honourable Member for Rail-
‘ways please refer to column 2 of page 4 of the Hindustan Times, dated
‘May 8, 1940, under the Caption ‘‘Used Tickets—Charge of selling fails”
:and state: .

(a) the officer of the Railway Administration who inquired into the
alleged selling of used Tickets;

(b) whether the enquiring Railway officer was ignorant of the fact
that ‘‘The tickets produced in the court were such as were
already clipped and checked’’;

() who conducted the case in the Court on behalf of the Railway
Administration; and

~(d) who was in posse’ssion' of the tickets between the recovery frow
the accused persons and the production in Court?

‘The Homoursble Bif Andrew Clow: f have called for information and a
weply will be laid on the table in due course. ' '

REPORT oF THE RatLway ExqQUIRY CoMMITTEE oN CORRUPTION IN
' -~ Rarmways.

54, Mr. Muhammad Aghar Ali: Will the Honourable Member for Rail-
-ways please refér to column 6 of page 4 of the Hindustan Times, dated
August 21, 1940, under the Caption ‘‘Alleged corruption—Railway Inquiry
«concludes’’ and lay on the table of this House the report of Railway
Inquiry Committee together with the actions taken therean; if mo aetion
‘thas been taken, the reasons therefor? =~ I '

- 'The Honourable Sir Andrew Clow: A departmental inquiry committee
-which met at Multan has submitted several reports on serious irregularities
‘in connection with the execution of work in that division. As these reports
-are confidential ones relating to individual cases, I am unable to comply
with the request to lay, them on the table of the House. The action taken
by Government so far has involved the discharge of three officers. The
-cases of two more officers are under consideration and T understand that
-action was taken by the administration against certain subordinates.

NorTH WESTERN RaArLway Ban oN HATS AGAINST CERTAIN EMPLOYEES.
55. Mr. Muhammad Azhar Ali: Will the Honourable Member for
TRailways please refer to column 4, page 2 of the Hindustan Times of
“November 21, 1939, under the Caption ‘‘North Western Railway Ban—Hat"

-not for those drawing less than 150" and state: '
(a) whether Government are aware that educated Indians are using
Buropean Head dress in daily life even with Dlotis and

Salwars; and
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(b) whether Government propose to remove the tacial distinction,
if not, why not?

The Honourable Sir Andrew Clow: (a) I am prepared to take the
Honourable Member's word that some do, but it is not usual.

(b) Necessary action has been taken.

PROCEEDINGS OF THE SELECTION BOAED HELD AT THE DIvisioNaL OFFIOE,
Howras, EasT INDIAN RAILWAY FOR FILLING VACANCIES OF LUGGAGE
AND PARCEL SUPERVISORS.

56. Mr., Muhammad Azhar Ali: Will the Honourable Member for
Railways please refer to the proceedings of the Selection Board held at
Divisional office, Howrah, East Indian Railway in April and May 1940,
on the vacancies in the cadre of Luggage and Parcel Supervisors, and
state:

(a) if it is & fact that the Selection Board on the 28th April, 1940,
interviewed seven persons . out of eleven called for those
vacancies;

(b) if it is a fact that the Selection Board submitted its result on
the 8rd May, 1940;

(c) if it is a faot that that result was subsequently modified on
9th May, 1940; and

(d) if it is a fact that the remainder four were presented to the
Selection Board on the 11th May, 1940?

The Honourable Sir Andrew Olow: These proceedings are not submitted
%0 ‘Government so that I have been unable to refer to them, and cannot
furnish particulars of the procedure followed. I have, however, no reason
for supposing that the dates and numbers mentioned by the Honourable
Member are incorrect.

QuarTERS CoMMITTEE, MOoRADABAD Divisron, East Inpiaxn Rammway.
57. Mr, Muhammad Azhar Ali: Will the Honourable Member for
Railways please lay on the table of this House & copy of the:
(a) order constituting the Quarters Committee, Moradabad Division,
East Indian Railway;
(b) rule or regulation made by the Governor General for the consti-
tution of that committee; and
(c) constitution rules, regulations or ‘bye-laws of that committee
for allotment of quarters, for vacation of quarters, for
shifting from one guarter to another in the same station,
for transfer in quarters of the same type or in the same unit
and for appeals against the committees’ orders, resolutions,
findings, rules, etc.?-

The Honourable Sir Andrew Olow: (&) and (c). Government do not get
information on these magters of detailed administrstion which are within
the competence of local railway suthorities.

(b) The Governor General has not made any sules or regalations fer thu
purpose.

o
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ALLOTMENT OF QUARTERS TO CERTAIN CLASSES oF NON-GAZETTED RamLway
SERVANTS ON STATE RAILWAYS.

58. Mr. Muhammad Azhar Ali: Will the Honourable Member for
Railways please state the order of priority amongst the Non-Gazetted
Railway servants of the followmg classes, and the criterion required for
allotment of quarters with the minimum and maximum distances from
the sphere of work required for occupation of a quarter on the Eastern

Bengal, East Indian, Great Indmn Penmaula and North Western
Railways:

(a) Signallers, Assistant Station Masters, Assistant Yard Masters or
" Foremen, Station Masters, Yard Masters or Firemen, Ticket
Collectors, Gunners, Shuntmg Porters, Number Takers,
Booking and Goods clerks, Station Masters’ clerks, Cabin
Signalmen and Pointsmen;

(b) Guards, Cleaners, Shunters, Drivers, Running Shed Foremen,
Travelling Ticket Examiners, Electricians, and Train Ex-
aminers; and

(c) Assistant or Section Controllers, Controllers, Transportation
Inspectors (Traffic, Commercial, Tickets and power)?

The Honourable Sir Andrew Clow: With your permission, Sir, I shall
reply to questions Nos. 58 and 60 together.

The allotment of quarters to non-gazetted railway servants is a matter
which is left to individual railway administrations. It may safely be pre-
sumed that in making it, the primary consideration is administrative re-
quirements. Governmenthave no detailed information regarding it. The
collection of the information the Honourable Member desires would involve
much lasbour and expense which I do not consider would be justified. T
regret, therefore, I am unable to undertake it.

DETENTION OF VEHICLES AT STATIONS IN THE Mommm Dtvmon EasT
INDuN Rammway.

59. Mr. Muhammad Azhar Ali: Will the Honoursble Member for Rail-
ways please lay.on the table a comparative statement of the total deten-
tions of vehicles at Moradabad and at stations on the Moradabad Division,
East Indian Railway, during the period from 1st October to 81st October,
1939 and 1940? '

The Honouralle Str 'Andrew'Olow: Particulars’ of detentmns to goods
stock are not compiled for each individual station and I regret that I can-
not supply these. In the marshalling yord at - Moradabad the average
detention to through loaded wagons in October, 1939 was 11-7 hours.
Figures for October, 1940 are not yet available, but the: figures for Sep-
tember, 1940 was 8.6 hours agaxnst. 11.5 hours in September, 1939. The
reduction in delay, which appears in every month of this year up to SBep-
tembcr is due partly to improvement in the facilities available and pa.rtly -

‘mproved opernting condations and methods."

RAILWAY Qvanms AT MORADABAD AND STAFF OCCUPYING 'rm

. '{80. ‘Mr. Wahittmad Aglisr AH: Will the Honourable Member.for
Railways please lay a statement on the table of this House in respect of

4

+ For answer to this question, see answer to question No. 58,
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the. positions of the quarters at Moradabad in the Moradabad Di
the East Indian Railway on 3lst October, 1940, showing: mision on

(a) number in each type of quartets along with the description of
types;

(b) number of units of each type and how the units are formed;

(c) number of staff entitled to railway quarters (to be divided
according to types and units, respectively);

(d) number of staff in occupation of railway quarters (to be shown,
as free of rent, or on payment of rent against each type and
unit respeclively, along with the total amount of rent re-
covered for quarters allotted against payment of rent); .

(¢) number of staff occupying quarters of a higher type and unit,
respectively, than entitled to;

(f) number of staff disbursed with amount of rent in lieu of rent-
free quarters along with the total amount of such disburse-
ment; and

(g) the reasons for allotting quarters to staff on payment of rent
against the staff entitled to rent free quarters?

PREVALENCE OF TUBERCULOSIS AMONGST THE STAFF OF THE RAILWAY
CLEARING AccoUNTs OFFICE.

61. Mr. Muhammad Azhar Ali: (a) With reference to the reply to
starred question No. 475 given on the 20th March, 1940, will the Honour-
able the Railway Member kindly state whether medical authorities have
been consulted regarding the question of the desirability of having a medical
examination of the staff of the Railway Clearing Office employed in the
Clive Building? If so, what conclusions have been arrived at?

~’(b) Have Government examined the question of the prevalence of tuber-
culoaﬁ&amonge_t the staff not from the point of view of deaths alone, but
from- the. incidence thereof amongst the staff?

(c) Are Government aware that the didesse is carried by tubercular
bacilli through the medium of air? - .

(d) Are Government aware that the: patients attending the tuberculom
clinic next door to the Clive Building furnish a cause for the prevalence of
the disease.amongst the staff?, .

(e) Is: there any legislation to the ‘effect that patients attending the
clinic must not spit in the surrounding area outside the Clinic? If not,
how such ;spitting is. checked?

.. {f) Are Government awaré that vendors whe sell sweets, ete., to the
staff, are in close proximity to the clinic? .

'-{g) Are Government aware that such sweets, etc are suaceptlble to
mfectxon from the spittings in the surroundings? -

(h) With reference to the answer to part (c) of the above mentioned ques-
tion, wrll Governmerit state what steps are ‘actually taken by the clinic
to edticate the public, apart from the patients who attended the clinic, in
the niethods of prevention of tuberculosis, or the steps the clinic has t.a.ken
to educate the staff of the office or the pubhc 80 far?

T ol
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(i) Have. Government considered whether the activities of the clinic
cannot be carried out by its location in a place just ovtside the town, say,
at a distance of 1,000 yards or more from the nearest habitation?

() If not, do Government propose to do so now? If not, are Govern-

ment prepared to remove the Railway Clearing Accounts Office from the
Clive Building?

The Honourable Sir Andrew Clow: (a) Yes. I understand that the
medicul suthority has been consulted and considers that the incidence
of tuberculosis of all kinds among the staff is not so great as to call for
a general medical examination of all the stafi employed m the building.

{b) This was considered by the medical officer.
(d) No.

(f) No; but I am willing to take this from the Honourable Member.

(c), (e), (g), (h), (). These questions and the first part of (j) should
have been addressed to the Honourable Member representing the Depart-
ment of Education, Health and Lands. The latter part of (j) does not
ut present arise.

RaiLwaY PRroSECUTION CASE IN THE COURT OF THE RESIDENT MAGISTRATE,
DeErmx

62. Mr. Muhammad  Azhar Ali: (s) Will the Honourable Member far
Railways please refer to the proceedings at serial No. 166 of Register of
Mr. K. L. Kapur, P.C.8., Resident Magistrate, First Class, exercising
summary powers in Delhi Province announced on 28th November, 1939,
in Criminal Case No. 864-A./3 of 1939, w»iz.:

‘“Before I close this judgment I deem it my duty to point out that
this case does not appear to have been properly investigaied
before a complaint was filed in Court. It was obviously the
duty of the prosecution to thoroughly satisfy themselves
regarding the idéntity of the offender before prosecuting
against a gentleman of the position and respectability of ...... ”

and state if it is a fact that the complainant has styled himself as Ticket
Court Inspector in a petition, dated 18th May, 1939?

(b) If the reply to part (a) be in the affirmative, what action has been
taken against him against the information given on 6th February, 1940 to

unstarred question No. 8 asked on the 22nd September, 19397 1If no action
has been taken, why not?

(c) Who investigated the case, and have rules 1 and 18 of Part II of
General Rules for Railways been observed and followed? If not, why not?

(d) Will the Honourable Member please state the steps taken against
the Ticket Court Inspector and for safeguarding the position and respect-
ability of travelling public? If no steps bave been taken, why nat?

The Honourable Sir Andrew Olow: (s) The complainant in this case
was the Crown and the Crown was represented by the Divisional Inspec-

tor of Special Ticket Examiners who used the designation ‘‘Ticket Court
Inspector”’.

{b) None; as it was not considered necessary.
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(¢c) The case was investigated by the Divisional Inspector, Special
Ticket Examiners under instructions from a Divisional Commercial Officer,
now deceased. The answer to the second part is in the negative; an
authority higher then the Station Master directed the investigation.

(d) No action has been taken against the Railway official concerned as
it was considered that there were no sufficient grounds for doing so.

CONRTRACT FOBE B0OOK STALLS GIVEN TO MESSRS. WHEELER AND COMPANY
BY THE GENERAL MANAGER, NoRTH WESTERN RAILWAY.

63. Mr, Muhammad Aszhar Ali: Will the Honourable Member for
Railways please refer to the reply given to starred question No. 522, asked
on the 19th September, 1935, viz. ‘‘Contracts on State-managed Railways
have been given for a period of five years and were placed after calling for
tenders. The dates on which the existing contracts expire vary, but Agents
will no doubt call for fresh tenders in due course’’; and state why the
General Manager, North Western Railway, has not called for tenders for
book stalls and has given contract to Messrs. Wheeler and Company at his
own option? '

The Honourable Sir Andrew Olow: Because the General Manager, whe
was under no obligation to call for tenders, did not consider it necessary
to test the market on this oecasion.

BRORUITMENT OF TEMPORARY CLERES IN THE OFFICE OF ﬁm CHIEF OPERATING
SUPERINTENDENT, EAST INDIAN RATLWaAY.

64. Mr. Muhammad Azhar Ali: (a) Will the Honourable Member for
Railways be pleased to state whether he has seen the advertisement publish-
ed in the Statesman for the recruitment of temporary clerks in the office
of the Chief Operating Superintendent, East Indian Railway?

(b) Is it & fact that candidates are required to be graduates in Mathe-
maties?

(¢) Is this restriction newly imposed or was it in existence previously?

(d) ¥ newly imposed, was the samction of Railway Board necessery?
If so, was it obtained?

(e) What are the duties of the clerks for which Higher Mcthematics is
necessary?

The Honourable Sir Andrew Olow: (a) Yes.

(b) Candidates were required to be graduates with Mathematics as
one-of the subjects in the Degree Examination.

(¢) 1 have been unable to trace previous occasions on which this quali-
fication was demanded from clerks,

- (d) The answer to the first part is in the negative, and the latter part
does not arise.

(¢) The clerks in question were required for the time-table and goods
sections of the Chief Operating Superintendent’s Office.
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. OFFICERS: AND CLERKS IN THE Rartway Boum GRADUATED N
M;mnAnos

65. Mr. Huhammad Azhar Ali: (a) Will the: Honcmrablb the Bmlway
Member please state whether there is any clerk in the Railway Board who
is a graduate in Mathematics?

(b) How many officers in the Railway Board have taken degrees in
Mathematics?

The Homourable Sir Andrew Olow: It is presumed that in both parts
of this question the Honourable Memmber is referring to degrees in which
.mathematics was one of the subjects taken. 'If so. the replies are:

(a) Yes.
(b) Ten.

COLLECTIVE ASSESSMENT OF WATER RATES ON PosTAL AND TELEGRAPH
OFFICIALS OCCUPYING GOVERNMENT QUARTERS IN SIMLA.

66. Mr. Muhammad Azhar Ali: (a) Will the Honourable Member for
Communications please state whether the various classes of Postal and
Telegraph officials in Simla, quartered separately and independently of each
other, have to pay -collective assessment for their water rates? If 5.0.
is this due to lack of independent metering facilities ?

(b) Are the Telsgraph officials in the said quarters usually debited with
excess water charges that exceed in a single month the assessed waber rate
for the whole twelve months? If so, how are the charges computed?

() What is the assessed value of the Posts and Telegraphs estate.and
on what actual figure is the free allowance of water made?

(d) What is the composition of the said estate and what classes of
officials are housed thereon?’

(e) Is it a fact that the Posts and Telegraphs authorities uct as agents
for the Simla Municipality in the matter of assessing and collecting their
water rates? If so, on whose authority?

(f) Is it true that the said estate is assessed collectively, whereas, if
separately assessed in independent, block units, the tenants would be
eligible to a far greater allowance of free water? If so, why is this privilege
denied to the staff?

The Honourable Sir Andrew Clow: (a) The facts are not exactly as
stated by the Honourable Member. A number of blocks of buildings
occupied by offices as well as- by various classes of postel and telegraph
officials in Simla are assessed to water tax by the Municipality as units.
The amount on each such unit is psid by the Depsrtment and the due
share of each occupant of the quarters is recovered from him. Separate
water meters are not provided for each quarter.

(b) The Honourable Member has not indicated which block he has
in view and Government have not got particulars of the sums paid as
excess water charges; but particulars are being collected for the Central
Telegraph Office and these will be laid on the table of the House. The
water tax is assessed by the Municipality at 2} per cent. on the rental
value of the building and against this tax the Municipality allows a certain
quantity of water per day. Any water consumed in a month in excess
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of the free allowance for that month is charged for and this amount is
distributed among the different occupants of the quarters in- proportion
to the flodr .aree oceupied by each of them. e
{e) The rental value of the Post and Telegraph Buildings in 'Simls,
as assessed by the Municipality, is Rs. 70,485. The free allowance of
water is based on this rental value. ,
(dj The Post and Telegraph estate in Simla is composed of Post and
Telegraph Offices and quarters for the following classes of officials:
Superintendent of the Central Telegraph Office.
Deputy Assistant Engineer, Telephones.
Head Postmaster.
Telegraph Masters.
Engineering Supervisors.
Telegraphists, bachelor and married.
‘Sub-postmasters.
Linemen.
Postmen.
Delivery Peons.
Mail Peons.
Other inferior servants.
. (e) As a large portion of the Post and Telegraph estate is utilised
for office purposes for which the Department has to pay water tax and
a8 the Municipality assesses water tax on whole blocks occupied by offices
as well as by a number of officials, the tax is paid by the Department
in tbe first instance and thereafter the due shares of officials are reco-
vered from them as provided by departmental rules.
(f) The reply to the first part of the question is in the negative; the
lattcr part does not arise.

ExTENsION OF Mrsses. WHEELER AND CoMpaNy’s CoNTRAOT FOR Book

StarLs oN THE NorTH WESTERN RAmLway. T

 87. Mr, Muhammad Azhar Ali: (a) Will the Honourable Member for

Railways kindly state whether it is a fact that Messrs. A. H. Wheeler and

Company were given the contract for bookstalls on the North Western

Railway for five years from the 50th June, 1930, with the option of renewal
for a further five years?

(b) Is it a fact that this contract was given to Messrs. A. H. Wheeler
and Company after tenders had been called for, and though their tender
was far less than Rs. 8,000 and the tenders of other were for over Rs.
90,000, their tender was accepted? ‘ )

(c) Is it a fact that without calling for tenders, the North Western
Railway administration have extended Messrs. A: ‘H. Wheeler and Com-
pany’s contract for a further period? '

(d) If the answers to parts (a), (b) and (c) be in the affirmative, will
Qovernment be pleased to state the reasons (i) for the consideration shown
%0 Messra. A. H. Wheeler and Company, {ii) for accepting less than
Bs. 8,000 instead of over Rs. 20,000, and (iii) for extending the period of
contract without calling for tenders? ' ‘
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(e) Is it a fact that the contract with Messrs. A. H. Wheeler and Com-
pany can be terminated by giving three or six months’ notice on either side?
If so, are Government prepared to serve the required notice on Messrs. A:
H. Wheeler and Company and instruct the North Western Railway admi-
nistration to call for tenders? '

The Honourable Sir Andrew Clow: (a), (b) and (c). Yes.

(d) The action taken in 1930 had regard to the considerable experience
snd past good service of Messrs. A. H. Wheeler and Company. It was
considered that those who had tendered for over Rs. 20,000 could have
Lttie or no realisation of their obligations under the contract, and
enquiries showed that other tenderers had had no experience in this
particular line.

(e) No. The contract can only be terminated at the end of the first
period of three years by either party giving six months’ prior notice.
The second part of the question does not arise at present but the Railway
Bnard have asked the General Manager to call for tenders in 1942.

WITHHOLDING OF APPLICATIONS OF MyUsLiM CLERKS OF THE RAILWAY
CLEARING AccOUNTS OFFICE FOR PosTs oF GUARDS ON THE NORTH
WESTERN RarLway.

68. Mr. Muhammad Azhar Ali: Will the Honourable Member for

Railways please state:

(a) whether it is a fact that some Muslim clerks of Goods ‘B’ Section
of the Railway Clearing Accounts Office, Delhi, applied for
posts of Guards on the North Western Railway last month;

(b) whether it is a fact that their applications were not forwarded;

(c¢) whether it is a fact that sometime back an application of a more
experienced Hindu clerk was forwarded to the Divisional
Superintendent’s Office, DNelhi, with recommendations; and

(d) if so, what are the reasons for this discrimination?

The Honourable Sir Andrew Olow: (a) As this question was originally
tabled in March I presume that by ‘‘last month” the Honourable
Membe: means February. If so, the answer is that only one Muslim
clerk in this section applied for such a post during that month.

(b) His application, along with others received from Hindu clerks
about the same time for transfer to other offices, was withheld. _

(c) Yes, along with five others (one from a Hindu, two from Muslims,
one from an Anglo-Indian and one from a Sikh).

(d) There has been no discrimination.

EXPENDITURE INCURRED BY THE GOVERNMENT ON THE INDIAN LISTENER.

69. Mr. Muhammad Azhar Ali: (a) Will the Honourable the Communi-
cations Member please state whether it is a fact that the Indian Listensr-
is the property of Government?

(b) How much have Government spent on its upkeep annually?

(¢) Have Government considered whether it will not be better for Gow-

ernment to utilise the ordinary press to fulfil the object which this paper is
supposed to serve?
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The Honourable Sir Andrew Olow: (a) Yes.

(b) The annual expenditure during the financial years 1986-87, 1937~
88, 1938-39 and 1939-40 was Rs. 1,12,517, Rs. 1,39,116, Rs. 2,00,178
and Rs. 1,76,606 respectively, the net loss for these years being
Rs. 12,958, Rs. 38,489, Rs. 91,287 and Rs. 6,045.

(c) Yes. The publication of programme journals is part of the normal
activities of a broadeasting organisation and cannot be adequately per-
formed by newspapers.

NAMES SUBMITTED BY THE DIVISIONAL, SUPERINTENDENT, MORADABAD:
DivisioN, ¥or PROMOTION OF NON-GAZETTED RAILWAY SERVANTS TO-
THE LOWER GAZETTED SERVICE. o e
70. Bhai Parma Nand: (a) Will the Honourable Member for- Railways.

please state if it is a fact that a Selection Board was held to select non-

gazetted railway servants for vacancies in the lower gazetted services in

May and June, 1940, on the East Indian Railway?

(b) Is it a fact that the following classes of the non-gazetted services.
are eligible for vacancies in the lowar gazetted services (i} Office Buperin-
tendents (ii) Transportation Inspectors (Traffic, Commercial, Power, Tickets)
(iii) Mechanics in supervisory grades; and (iv) Controllers other than
Deputy, Bection or Assistant Controllers?

(c) Is it a fact that the Divisional Superintendent, Moradabad Division,
submitted names of the staff other than belonging to said classes; if so,
why; and will Government lay on the table of the House the authority in
writing of the General Manager provided in rule 64 of Appendix XXII of
the State Railway Establishment Code, modifying or deviating from the.
principle of normal channel of promotion? '

The Honourable Sir Andrew Clow: (a) Government do not receive
reports of the meetings of these Boards, but I am willing to take it from
the Honourable Member.

(b) Yes, among others.

(¢) T have not seen the recommendations of the Divisional Superin-
tendent; but there is nothing in the rule cited by the Honourable Mem-
ber which requires the General Manager to give written authority
regarding the character of recommendations that can be made.

HOLDERS OF THE APPOINTMENTS OF TRANSPORTATION INSPECTORS IN THE
MorADABAD DivisioN, EasT INDIAN RATLWAY.

71. Bhai Parma Nand: (a) Will the Honourable Member for Railways.
please state if it is a fact that the following classes of the non-gazetted
gervices are eligible for vacancies in the Transportation Inspectors (Traffic
and Commercial); (i) Controllers other than Deputy, Section or Assistant
Controllers, (ii) Station Masters (Higher Grades); (iii) Yard Masters or
Firemen; and (iv) Chief Goods and Coaching Clerks?

(b) Will the Honourable Member please lay on the table of the House
a statement of the holders of the appointments of Transportation Inspectors:

ffic and Commercial, separately) in Moradabad Division, East Indian

ilway, in any capacity (permanent, substantive, officiating, temporary
or otherwise, separately) on the 3lst October, 1940, showing the class:
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{permanent substantive) from which he or they have been appmnted to the
vaeancy i the Tnnspomnon Inspector?

o

The Honoursblo Sir Andrew Olow (a) These categones dre all ehglble

b) Government are not in possession of these particulars, but a list
of the persons holding appointments of Transportation Inspectors with
their distribution by Divisions on 31st March of this vear will be found
in the Classified List of Senior Subordinates for the East Indian Rail-
way, a copy of which is in the Library of the House.

SANCTIONED ‘STRENGTH OF THE TRANSPORTATION INSPECTORS IN THE
ORADABAD DrvisioN, East INDIAN Rarnway.
. Bhai Parma Nand: Will the Honourable Member for Railways
pleu-a state: '

(8) the sanctioned strength of Transport.atmn Inspectors (Traffic and
Commercial, separately) for the Moradabad Division, East
Indian Railway;

(b) the actual strength on the 31st October, 1940 oi those Trans-
portation Inspectors;

{c) the duties distributed a.mongst those Transport,utlon Inspectom,
and

{d) the difference between the sanctiomed and the'actasl strength,
of those Transportation Inspectors on 30th April, 1938, and
on 31st October, 1940; separately, together with the !‘Bd.BOIlB
for that difference, if any?

The Honourable Sir Andrew Clow: Information bas been called for
and a reply will be laid on the table in due course.

EXPENDITURE ON THE APPOINTMENTS OF NON-GAZETTED RAILWAY SERVANTS
IN THE MOBADABAD Di1visioN, EastT INDIAN RaAILWAY.

73. Bhai Parma Nand: Will the Honourable Member for Railways
please lay a comparative statement on the table of the House, showing
expenditure on the 31at October, 1940, on. the appointments  of non-.
gazetted railway servants in Morndabad Division, East Indian Railway,
made through. the normal channel of promotion ‘and otherwise?

The Honourable Sir Andrew Clow: I am not entirely clear as to the
meaning of the question. If the Honoursble Member wishes to..know
how 1nuch aggregate pay was drawn on the dates specified by all the
non-gazetted stafi in the division who have secured their .promotion. in
cne way and by all those promoted in another way, I regret that I ‘can-
not undertake the extensive research which would be involved.

INTRODUOTION . OF SENTOR REFRESHER COURSE FOR ASSISTANT STATION
MASTERS ON THE EAST INDIAN RAILWAY.
74. Bhai Parma Nand: Will the Honourable Member for  Railways
please state:
(a) the date of introduction of the senior refresher course for
Assistant Station Masters, East Indian Railway, ‘ip
Howrah, Asansol, Dinapore, Allahgbad, Lucknow and
Moradabad Divisions, separately;
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{(b) the date and the place of holdmg t.he aaul semor refresher
course since the introduction; * **
(c) the books, rules. and regulations taught in the said senmior
refresher course;
- {d) the acadermc and railway qu.ahﬁca,tlons of the instructars in the
. said senior refresher ‘course; -
(e) the :category .of the non-gazetted railway servants required to
undergo rthe said senior refresher course; and
(f) whether mnon-gazetted railway .dervants after the age of 45
are- required to undergo the said: semior refresher course?
Tho Honowa.bls “Sir Andrew Clow: (a) to (e). Such mfonnanon.as
is readlly available will be laid on the table in due course.

(f) They can be.

D1e8QuaALIFYING NON-GAZETTED RAILWAY SERVANTS FOR PROMOTION ON
FAILURE TO PASS THE SENIOR REFRESHER COURSE.

., 75. Bhai Parma Nand: Will the Honourable Member for Railways
please state the intention of the rules (Appendix XXII of State Railway
Establishment Code) to disqualify or to debar a non-:gazetted railway
servant from promotion in the normal channel on failure to pass this kind
of refresher course after the age of 45 though & non-gazetted railway
servant was successful in a refresher course - ]uslr -previous to attaining
the age of 457

The Honourahk Sir Andrew Qlow; There. is nothing in the rules to
prevent. the administration from allowing a man to be promoted despite
failure to pass, if they consider that there ‘are circumstances justifying
that step.

Pnnvnmcx: GIVEN TO NON-ELIGIBLE MUSLIMS FOR PROMOTION TO THE
LowER GAZETTED SERVICES ON THE EAST INDIAN RAII.W_A.Y

76. Bhai Parma Nand: Wﬂl the Honourable Member for Railways
please state:

(a) if it 18 a fact that during the preceding two years or so the
Railway Board .ingtructed the General Manager, East Indian
Railway, to select Muslims amongst those non-eligible for
vacancies in the lower gazetted services in. preference to
those non-Muslims who are eligible and. qualified for those
vacancies;

.. b) if it is a fact that appomtmants to lower gazetted services are
... made by the promotion of specially selected subordinates
. . and there is no reservation on a communal basis; and
{c) if the reply to part (a) be in the negative, whether Government
: -are prepared to lay on the table.of the House a statement
of Muslims appointed to the lower gazetted services during
“the prewimg two years?

The Honourable Sir Andrew Clow: (a) No.
(b) Yes.
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(¢) Such information as is available with Government will be found
at page 43 of Mr. D’Souza’s Report. ' !

ScaLEs OF PAY OF OEBETAIN NON-GAZETTED RAILWAY SERVANTS IN THE
MorADABAD DrvisioN oF THE East INDIAN RaArLway.

77. Bhai Parma Nand: Will the Honourable Member for Railways
please refer to Divisional Superintendent, East Indian Railway, Morada-
bad, communications, No. E. T.-6/81 Bigr., dated 18th May, 1931, No..
El./81-T.T.E., dated 5th December, 1931, and El./32-T.C., dated 12th
Npvember, 1934, and state the scales of pasy admissible %o non-gazetted
railway servanfs appointed under those communications which do not
state that revised scales of pay shall be applicable on introduction to
those railway servants appointed in 1931 or indicate any term  that
their pay shall be subject to revision?

The Honourable Sir Andrew Clow: As I have not seen the circulars
mentioned, I have been unable to refer to them, but I would observe
that the question whether employees come under the old or new scales
of pay depends on the orders of Government and not on any circulars
issued by any Divisional Superintendent. A warning was issued on 14th
July, 1931 that the scales of pay were under revision.

CADRES OF GUARDS OK CERTAIN STATE RATLWAYS.

78. Bhai Parma Nand: Will the Honoursble Member for Railways
please lay on the table of the House a comparative statement of the
.cadre of guards on the FEastern Bengal, the East Indian, the Great
Tndian Peninsula and the North Western Railways, showing:

-(a) the number of posts in each grede or scale of pay (sanctionad
and actual on 31st October, 1940, may be shown separately.
officiating or temporary should not be included);

(b) scales of pay (old and revised) in each grade, scparately;-
_ (c) conditions or terms of promotion from grade to grade; and
(d) minimum and maximum hours of work in a week?

The Honourable Sir Andrew Olow: I have called for information and
a reply will be laid en the table in due course.

ExteRA EXPENDITURE INCURRED BY NOT APPOINTING AN ASSISTANT TRAIN
EXAMINER TO OFFICIATE AS HEAD TRAIN EXAMINER, BAREILLY.

© 79. Bhai Parma Nand: Will the Honourable Member for Railways
please refer to the Divisional Superintendent, East Indian Railway,
Moradabad, order No. E.R.S./2/40, dated the 28th May, 1940, and
state the amount of the extra expenditure incurred in appointing the
Transportation Inspector, Stock, to officiate as Head Train Examiner,
Bareilly, (a post in lower grade) and in appointing the Head Train Exami-
ner, Moradabad, to officiate as Transportation Inspector, Stock,
Moradabad, against the amount permissible through normal channel of
promotion in an officiating capacity of an Assistant Train Examiner
vice Head Train Examiner, Bareilly, and the reasons therefor?
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The Honourable Bir Andréw Olow: Government have not received &
copy of the order in question or particulars of the appointments
made. But it may be pointed out that the selection of cfficials
to fill officiating vacancies is not regulated by considerations of cost
but by the desirability of securing the best men available for the sanc-
tiomed pay, and that the selection of one official rather than another
does not normally involve much differense in cost when consequent
appointments are taken into consideration in each case.

QpTioN TO STATE RalLway EmMPLOYEES TO ELECT OLD oR REVISED RENT
Ruwres. .

80. Bhai Parma Nand: (a) Will the Honourable Member for Railways
please state if it is a fact that, before the introduction of the revised
rent rules for State-managed Railways, the quarters were allotted accord-
ing to the category of employees and pay was not taken into consideration?

(b) Is it a fact that after the introduction of those rules the quarters
are allotted on the consideration of pay and not of position?

(c) Have the staff been asked to give taeir option to elect the old
or the new rules in accordance with Resolution, No. 1483, dated the
4th December, 1891, of the Government of India, which provides a

statutory protection to the staff for any disadvantage arising out of the
new rules; if not, why not?

‘The Honourable Sir Andrew Olow: (a) and (b). Except in regard to
the scope of the rent-free concession which they substantially curtailed,
the revised rent rules did not deal with the basis of allotment of quarters,

and I am not aware of any change of practice in consequence of their
introduction. .

(c) I presume the Honourable Member is referring to the Government
of India Resolution No. 4883, dated the 4th December, 1891, reproduced
in Article 4 of the Civil Service Regulations. No option was given to
the staff but on this point, the attention of the Honourable Member is
irvited to paragraph 1904 of the Btate Railway Code for the Engineering
Department -which indicates the measures taken to avoid hardship to
pwsoas . who had slready enjoyed the concession of rent-free quarters
or'an allowance in lieu thereof.

PoLIOY OBSERVED BY THE GENERAL MANAGER, East INDIAN RATLWAY, IN
THE MATTER OF CATERING CONTRAOTS.

81. Bhai Parma Nand: Will the Honourable Member for Railways
please refer to the principles laid down by the Central Advisory Council
for Railways in March 1940, in the matter of granting catering cortracts,
- zig., (i) Further contracts for Indian catering should not be given to any
firm which holds area contracts extending over two divisions on the same
railway .of an equivalent area; (ii) where new contractors or vending
licences have to be selected, a preference should be shown to those resident
within the area to which the contract relates’’; and to state:

(a) if it is a fact that the General Managsr, East Indian Railway,
distributed a note regarding those principles amongst the
members of the Local Advisory Committee and in that note
said ‘‘he feels it difficult to accept a policy against his
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judgment largely dictated by outside influence; and proposes
to consolidate the contracts. st certain stations by combmmg
refreshment rooms, tea stalls, sweet-meat, ete.”’;

(b) if it is a fact that t.he .contract to sell jhatka meat at. Luelmow
Railway Station accordingly was given to Messrs. Ballabdas
Ishwardass; if so, what are the reasons for not giving that
contract to a Slkh

(c) whether Government are prepared to lay on the table a list of
contracts given to Messrs. Ballabdas Ishwardass on the East
Indian Railway since March 1940, stating the reasons
thérefor; and

« dd) if it is a fact that the catering of Hindu students at Railway
* Bchool of Transportetion, . Chandausi, is performed by &
Muslim contractor; if so, why?

The Honourah!o Sir Andrew Olow: I have called for the information
and a reply will be laid on the table of the House in due course,

Frurr VENDING CONTRACT AT AMRITSAR RAILWAY STATION.

82. Bhai Parma Nand: (a) Will the Honourable Member for Railways
please state if it is a fact that the fruit vending contract at Am.ntsar}
railway station, North Western Railway, is held by Muhammad 8alim?

(b) Is it a fact that the contract.was divided at this station against the
assurances given in reply to questions Nos. 53 and 854 asked in this House
on the 27th February. 1940, and 12th March, 1940, reapectrvelv?

(¢) Do Government propose to stop such division of contracts; if nat,
why not?

The Homourable Sir Andrew Clow: (a) No. The fruit vendmg con«
tracts are held by (i) Mehta Bishen Dass and Sons and (ii) Mr Molmm-
mad Salim.

(b) As the answers to the questions quoted by the Honourable Mamber
did not contain any assurances, the question does not arise. . .-

(c) State-managed Railways have been advised that, as far as ‘pncﬁ-d
cable, they should refrain from sub-dividing existing’ eontracts of satis-
factory contractors on a communal basis.

TELEGRAPH OFFICES IN THE Dnm-Pnomdn mg Dmmnma br
MESSAGES. .
83. Bhai Parma Nand: Will the. Honourable Member for Commumca.-
tions please state:
(a) the Telegraph offices within Delhi .Provmce . ﬁ-om- whlcb
messages are delivered; ' ' ™

(b) the minimum and maximum distances from those _offices for
delivery of messages; O

(c) the working hours of those offices; and
(d) the reasons for the delav in dehvenng mesaages ﬁom Shahdara,.
North Western Railway?

i
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_ Sh' Gu.runsth Bewoor: (a) The names of Government Tel offi
th.bm Delhi Prqvmue from  which telegrams are dahvem; g:ph it

(i) New Delhi (Central Telegraph Office).
(ii) Delhi (General Post Ofiice)
“ (iii) Delhi Cantonment.
".(iv) Delhi Agricultural Resesrch Institute.
(v) Mahrauli.

(b) There is no minimum. The maximum distance for delivery is five
miles, except in the case of Delhi Cantomment, which is four miles and
Delhi Agricultural Research Institute which is one mile,

(¢) The working hours of the offices named in (a) above are as follows:

Working hours.
Name of Office - o
h ' Ordinary days. Sundays and
Holidays.

New Dellii (Central Telograph Office) . 0+to 24 0 to 24.

Delhi (General Post Office) . . . Oto24 0to 11 and 18 to 19.
Delhi Cantoament - .. . . +:Tto8and 11 to 18 &30b79530mﬂ18-30

to 17-30.
Delhi Agricultural Research Institute . 10 to 17 Closed.
Mahrauli . . 7 to 8 and 12 to 17  8-30 to 9.30.

(d) Messages from Delhl-Shnhdara, North Western Railway office, are
delivered by hand within station limits only. They are dehwered through
the post beyond those limits. In this connection, the attention of the
:Honegurable Member is invited to clause 401'of the Post and-Telegraph
Guide, current edition. .

B80ALES oF PAY AXND SENIORITY OF SENIOR SUBORDINATES IN NON-GAZETTED
: SErvicEsS o THE OLp EasT INDI.A!N RATLWAY A¥D THE oLp OUDH AND
Romxmn mexr

84. Bh&i Parma Hmd Wu]l the Horiourable Member for Rallwsys please
state :. .
(a) the posts with scales of pav of senior subordinates in Non-
L . Gazetted . services on, the:old ;East -Indian Railwey- and: the
' " old Oudh and Ro 1kha.nd Railway systems separately on the
1st J. anuary 1925 on t.he lst‘. J ul\r 1925 and on 3131; Oct.ober

‘)how ﬂle senfont.v of thése ‘Gubordintes on thoss systems was
, reckoned on those dates,r S a v imenm
30 () the principles for reckoning & combined Bemqnty .of  those subor-
dinates after amalgamation of those twe aystems and
(d} whether pay or length-of service.in''a grade or'#calés of 'pay
. wag taken into cénsidefdtion in fixing the seniority?

| The ‘Homoursble ‘Sit Andrew Olow: (fovernment have no inforrmation
regﬁa’dmg the remuneration  and the detérmination of seniority, of ‘subordi-
nate officials 15 years ago and regret that-they carinot undértake to institute

the investigation necessary to secure it.
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- iAs regards scales of pay now the Honourable Member is referred to
the clasaified bist for the East Indian Railway, a copy of which is in the
Library of the House. :

RELIEVING GUARDS IN CERTAIN DIVISIONS OF THE EAST INDIAN RAILWAY.

85. Bhai Parma Nand: Will the Honourable Member for Railways please
state :
(8) the number of posts (sanctioned) of Relieving Guards in Howrah,
Asansol, Dinapore, Allahabad, Lucknow and Moradabad
Divisions on the East Indian Railway;

(b) the number of posts (actual) of Relieving Guards on those
Divisions on 381st October, 194_0;

{c) the nature of posts in which Relieving Guards ordinarily officiate ;
and

{d) how the Relieving Guards are utilised when mnot officiating in
any post?

The Honourable Sir Andrew Olow: I have called for information and
a reply will be laid on the table in due course.

MOTION FOR ADJOURNMENT.

Fary v PricEs or GROUND-NUTS.

Mr, Pregident (The Honourable Sir Abdur Rahim): 1 have received
aotice of a motion for adjournment from Mr, Sami Vencatachelam Chetty
to this effect, that he wants to discuss a matter of urgent public
importance, viz., the failure of the Government to take adequate steps
to maintain a proper level of prices of chief agricultural commodities
contrary to the assurances given by the Central Government and the
-consequent catastrophic fall in prices and immeasurable loss sustained
with respect to ground-nuts from the commencement of this week.

When was this assurance given?

Mr. Sami Vencatachelam Ohelty (Madras: Indian Commerce): About
the 10th or 12th Beptember last.

Mr. President (The Honourable Sir Abdur Rshim): We are now in
November. Why could he not have brought this motion befors?

Mr. Sami Vencatachelam Ohetty: The prices came down only at the
beginning of this week.

Mr. President (The Honourable Bir Abdur Rahim): They gave the
assurance in September that it would obtain proper level of price?

Mr. Sami Vencatachelam Ohetty: We thought ttmt the amssurance held

good till .about the beginning of this week, nwwsm&eyhmw
in giving effect to their assurance.
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Mr. President (The Honourable Sir Abdur Rahim): If prices began to
fall from the beginning of this week, even then the Honourable Member
could have brought it up earlier.

Mr. Sami Vencatachelam Chetty: It is only just now that we have got
specific information that the prices hava fallen. It is not & temporary
weakening of the market.

The Honourable Diwan Bahadur Sir A, Ramaswami Mudaliar (Member
for Commerce and Labour): Sir, I submit this is not a specific matter of
recent occurrence. The question of falling prices has been before Govern-
ment for the last six months, and from time to time varibus statements
have been made in connection with that. The Honourable Member
referred to an assurance given by me on - the 12th September. The
agsurance was merely to this effect that His Majesty’s Government would
buy ground-nuts .

Mr. Sami Vencatachelam Chetty: Sir, is not the Honourable Member
going into the merits of the question ?

“The Honourable Diwan Bahadur Sir A. Ramaswami Mudaliar: I am
only saying that there was no assurance given by Government that prices
would be kept at any particular level at all. There was no such assurance.
The assurance that was given was that His Majestv's Government would
purchase, whenever they wanted, ground-nuts at £10 per ton F. O. B.
The Honourable Member referred to the fall in prices since the beginning
of this week. I have got here the latest Bombay market report of Novem-
ber 13, with regard to ground-nuts. The heading is ‘‘Ground-nuts Up’’.
It says:

“It is reported that the Ministry of Food have purchased about 4,000 tons
althongh offers have been submitted by shippers for a very large quantity and ship-
ments are to be made from Marmagoa, Calicut, Cochin .:3 ras coast. The local

market opened today at Ra. 27/2 but it declined to Rs. 27/1. The market however
improved'’ etc,

I have no information at all so far that it has fallen.

Mr. Sami Vencatachelam Ohetty: I submit, Sir, that as against the
information which the Honourable Member has . . . . .

Mr. President (The Honourable Sir Abdur Rahim): Anyway, the matter
is not urgent, and no assurance was given of the kind stated by the Honour-
able Member. The motion is, therefore, disallowed.

PRESENTATION OF THE REPORT OF THE PUBLIC ACCOUNTS
COMMITTEE.

The Honourable Sir Jeremy Raisman (Finance Member): Sir, I beg tc
present the Report of the Public Accounts Committee on the accounts of
1938-39—Volume I—Report.

Dr. Sir Ziauddin Ahmad (United Provinces Southern Divisions:
Muhammadan Rural): 8ir, will the Honourable Member give an opportu-
nity to this House to discuss this report this Session?

. D
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The Honourable Sir Jeremy Raisman: Yes, Sir; that is my intention.

Dr. Sir Ziauddin Ahmad: But shall we have time to discuss it this
Session 7

The Honourable Sir Jeremy Raisman: That I cannot say.

THE INDIAN FINANCE (No. 2) BILL—contd.

Mr. President (The Honourable Sir Abdur Rahim): The House will now
resume discussion of the following motion moved by the Honourable Sir
Jeremy Raisman:

"““That the Bill to alter the maximum rates of postsge under the Indian Post
Office Act, 1898, to incresse the rates of the taxes on income imposed by the Indian

Finance Act, 1840, b{ a surcharge for the purposes of the Central Government, and
to incresse the rate of super-tax payable by companies, be taken into consideration.’

Sir Abdul Halim Ghusgnavi (Dacca cum Mymensingh: Muhammadan
Rural): Sir, last Wednesday afternoon I was discussing why the Honour-
able Members opposite oppose this Supplementary Finance Bill. My
Honourable friends represent the Congress, and they say that the Congress
wants freedom.

Mr. Badri Dutt Pande (Rohilkund and Kumaon Divisions: Non-Muham-
madan Rural): You want slavery.

Sir Abdur Halim Ghuznavi: The Congress wants freedom, as if we do.
not want freedom, as if the Muslim League does not want freedom and the
Hindu Mahasabha does not want freedom. It is not their monopoly; we
all want freedom.

Mr. Badri Dutt Pande: What a beautiful idea of freedom you have!

Mr. President {The Honourabie Sir Abdur Rahim): Let the Honourable
Member proceed without interruption.

Sir Abdul Halim Ghuznavi: We have in a certain measure obtained the
largest amount of freedom: And from whom are we to get this freedom
for India? Not from Germany, but from Britain and the Britishers.

Mr. Badri Dutt Pande: From the Supply Department.

Sir Abdul Halim Ghuznavi: Sir, I appeal to you against these unneces-
sary interruptions.

Mr. President (The Honourable Sir Abdur Rahim): Really, the Honour-
able Member must exercise some self-restraint. If he has anything to
say, he can rise in his seat afterwards, and if he is called, then he can
speak.

Sir Abdul Halim Ghuznavi: From whom do we want to get this
freedom? From Britain and the British. My Congress friends say that
thev will, by non-co-operation, force them to give this freedom, while we
on this side sav that we will get thie freedom bv co-operation. So we all
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want this freedom, but the process is different ; they, by non-co-operation,—
we, by co-operation. It is also agreed that we want it from Great Britain
-and the Britishers. Now, this war is going on, and my friends there say
:that they will not co-operate to win this war until they give us freedom.
What is the result? Supposing the British go in consequence of this non-
sco-operation, from whom are you going to get independence?

Mr. President (The Honourable Sir Abdur Rahim): The Honourable
Member need not repeat all that. This sort of thing has peen said very
-often in this House. .

Sir Abdul Halim Ghuznavi: Take the Hindu-Muslim question. They
have not yet come to any agreement and have hitherto failed to bring
:about a settlement. I am giving one specific instance. The Muslims in
‘the minority provinces say that Congress has not given them fwedom, and
‘that is a fact. Now, suppose Japan invades Madras or Orissa, and suppose
the Muslims say to the Congress or the Hindus: ‘‘Give us our freedom
first, and then only we will help you against the invader.”” If anybody
says: ‘I am not going to help you against the Invader till you have given
me freedom,” he will be a traitor to his country. Equally are those trai-
tors to India who say '*We shall not lend any help till Britain gives us our
freedom.’” T will give another illustration, a simple one. Two brothers
-are quarrelling over their shares in a house: the elder wants a larger share
‘while the vounger wants his half share. Some dacoits come near the
‘house and want to set fire to the house when the dispute is going on. Are
‘the brothers going to say—the elder to the vounger, or the younger to the
elder—'‘Agree to give me my share and then T shall help vou in stopping
‘the dacoits from setting-fire to the house,”” or should thev say ‘‘Let us
save the house first, and we shall settle our dispute afterwards.’’ 1T say,
-gsave India first; realise the daneer which is at the door of India; and settle
_vour disputes amongst vourselves later . . . . . .

Mr. President (The Honourable Sir Abdur Rahim): The Honourable
Member must not go on repeating himself so often.

Mr. Badri Dutt Pande: He is provoking us, Sir.

Sir Abdul Halim Ghuznavi: Do they not realise it that a great free
«country like the United States of America has come to the assistance of
England ? What is the reason? They are one of the biggest powers in the
world,—a free country. Why are they resolved to help another free country?
‘They vealised the danger of Nazi domination, that if they withheld help,
-as all the countries, which have fallen, did, by remaining neutral, it would
be a menace which it would be impossible afterwards to overcome. The
Congress, if I may say so, has become a menace to the peace, prosperity
-and progress of India, and it has, by its action, convinced many of us that
democracy is unsuitable to India. May I request Mahatma Gandhi to
reed over and over again the great message of that greai saint, Bhn
-Aurobindo, and then lead the Congress?

I raised certain points on the last occasion—about the tests that I
want to be satisfied before I give my vote for this Suvplementary Finance
Bill. T specified five tests the other day . . . . .

Mr, President (The Honourable Sir Abdur Rshim): If the Honourable
Member has mentioned them already, he need not repeat them.
D 2
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Sir Abdul Halim Ghusnavi: I am not repeating a word of what I said
the other day. In the Hindustan Times I have seen a criticism of the ez-
Finauce Minister of Bengal, Mr. Nalini Ranjan Sarkar. He says:

“The Finance Member owes it to the public to explain the unususl procedure
which he has adopted on the present occasion for the Supplementary Finance Bill
_In any case, the Finance Mem has yet to make out a case for the imperative
urgency of the present taxation proposals.” .

I am sure, he never read the speech of the Honourable the Finance
Member when he presented the Supplementary Finance Bill before this.
House. With your permission, I will read one extract from Capital.

‘Mr, President (The Honourable Sir Abdur Rahim): Provided it is not
a long one.

Sir Abdhl Halim Ghugnavi: It is a very shor£ one—giving what the
Honourable the Finance Member stated in presenting his Finance Bill on
the last occasion. These are his words:

“The war has been in progress now for fairly six months, and no man can say what
the coming year has in store for us. It has no doubt been possible at this particular
juncture of time to base a fairly encouraging view of our actual recent experience,

ut the plain fact which we have to recognise is that all changes in our position are
more likely to be for the worse than for the better.”

Mr. Sarkar says that there has been a precedent in bringing Supple-
mentary Finance Bills, and he refers to Sir George Schuster when hse
brought the Supplementary Finance Bill in September, 1931 and he says:

“8ir George Schuster presented it as a full-fledged Budget. All the data and in-
formation necessary before the tax-payers can agree to any taxation can be disclosed
only in the shape of a full Budget. In the absence of such a deta, the Legislature
is placed in an awkward position.”

But, Sir, today the situation is different. The Supplementary Budget
which was presented then was due to economic depression throughout the
world. The Finance Member then knew that things ecould not be restored
to normal condition in the course of a vear or two. Could the Honourable
the Finance Member, when he presented his Finance Bill in February,
1940, visualise that France would fall in ten days’ time? . , . . . .

An Honourable Member: Don't shout.
Sir Abdul Halim Ghuznavi: Because you are deaf.

Mr President (The Honourable Sir Abdur Rahim): I don’t think the
Honourable Member need raise his voice to that pitch. I don’t think he
will be heard any better by shouting s¢ much.

Sir Abdul Halim Ghuznavi: Could he then visualise the treachery of
King Leopold of Belgium? That is why he was not in a position to give
us a full picture. And, after all, what does he want the money for? That
is the test which Honourable Members sitting opposite have been asking for
day in and day out. Why dves the Finance Member want all this money
for? To provide for what? 1 will give the House a few instances? Money
is wanted for the training of Indian pilots and mechanics, the equipment
for training centres, purchase of aeroplanes to defend what? To defend
India; calling up of volunteers,—by the end of the next year 15,000 Indians
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will have been trained or will be under training,—grants-in-aid for air raid
precaution amounting to 25 lakhs, maintaining additional police force in
the provinces, the cost of training civic guards, purchase of quinine, and so
on and so forth. Sir, we agree that the Finance Member will have to
:spend money for the above purposes. At the same time, as my friend,
Mr. Buss, has sounded a word of eaution, I will also give him certain facts
in that connection. We are supporting you,—I am addressing the Honour-
able the Finance Member . . . . .

Mr. President (The Honourable Sir Abdur Rahim): The Honourable
Member should not address others. He must address the Chgu'.

__ Sir Abdul Halim Ghuznavi: Sir, we support the Finance Member in the *
Finance Bill he has presented. But we want him to take note of the fact
that there shall be no extravagance in the Departments concerned . . . . .

Sardar Sant Singh (West Punjab: Sikh): Who_is to judge that?
Sir Abdul Halim Ghuznavi: You yourself,
Bardar Sant Singh: Very kind of you.

Sir Abdul Hallm Ghuznavi: Mr. Buss said: “‘If in the sphere of all
war activities we should not be prepared to acquiesce in the excess of
expenditure which could be avoided,—and I particularly refer to the expan-
sion of the establishment and the creation of highly paid posts to which
-criticism has frequently been directed . . . . .

_ Mr. President (The Honourable Sir Abdur Rahim): The Honourable
Member must not repeat Mr. Buss’s speech. It was heard by the whole
House the other day.

Sir Abdul Halim Ghuznavi: I only quoted one paragraph.

Now, what is the position? We have the Indian Stores Department
which has been in existence for some time now. In the last war, a
‘Department, called the Indian Munitions Board, was created, and, after
the war was over, that Munitions Board was converted into the Indian
:Stores Department. That was the origin of the Indian Stores Department..
Recently another Department, called the Defence Co-ordination Depart-
ment, has been created. When war began in September, 1939, the first
mentioned two Departments were considered sufficient to meet the supplies
-of war materials. What was the necessity, I ask, .of having another huge
‘Supply Department? 1 will give an illustration to show how the Supply
‘Department-is working. I am speaking of what has passed, because public
-criticism has rectified matters to some extent. A huge Department is
-created and the staff from beginning to end is composed of non-Indians,
except in the case of one or two who are Indians. What did they do first?
The doors were closed against everybody who wanted to enter its sacred
precincts; nobody is allowed to enter it . . . .

Mr., Badri Dutt Pande: Not even you?
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8ir Abdul Halim Ghuznavi: True, it is correct, not even myself, because
12 Noox. it is a secret Department for War Supplies. But what is the
public opinion? What is the hush hush business? Why all
this secrecy is observed? The Department has been created to buy goods,
and we are here to sell them. But why all the secrecy? The secrecy is
because they have not much to do. There are too many men, and too
little work. Not being contented with that, one of the Deparments, the,
Munitions Manufacture and the Munitions Supply, was transferred bodily
from Delhi and Simla to Calcutta. Hundreds of houses had to be rented
to give accommodation to thousands of men who have gone there. May -
I ask, what _was the necessity to have that huge office with a complete-
secretariat at Calcutta with complete freedom and severed from the
Certre? They want complete independence to do just as they like. with
the board at the door: ‘‘No admission without previous engagement'’.
That makes people suspicious, and that is where criticism comes in. There
was no necessity for it. Everything was going on smoothly in Delhi and
Simla. But there was some difficulty. The check of the Government of
India was unsuitable, was not liked. The check was too critical, so they
wanted a move, a complete move of the Secretariat with its auditors and
accountants, a complete Government in itself of a part.lcular Department
of Supply. Sir, if a business man went and asked, what is the thing that
you want, the answer would be, that is not vour business. A secret!
When Sir Alexander Roger went to Caleutta, that was the first time that
the commercial business men in Calcutta knew that 8,000 different kinds
of goods were required, of which 4,000 could be made in India, and of which
400 were principal goods. Sir Alexander Roger told us so when we met.
him there. That was the first time that we knew about this, and that
was in October last. I will come to that later on.

The Honourable Sir Muhammad Zafrullah Khan: (Leader of the
House): Why not finish at one stretch?

Sir Abdul Halim Ghuznavi: Because I want to attack my Honourable
friend first. That I want to finish first. My Honourable friend, Dr. Sir
Ziauddin, while making his speech—the first statement that he made was.
that all" businessmen were dishonest. Then, he said that he protested
sgainst the Controllers, liaison officers and the advisers of the Govern-
ment who were not chosen from Indians or Indian businessmen and so on
and so forth. But he has not been able to develop his point. He him-
self could not understand what he was talking. (Interruption.) The Hon-
_ourable Supply Member replied to him that he had repeatedly stated on
the floor of the House that they had appointed every liaison officer, every
controller, after consulting the particular trade and industry concerned
and the associations concerned.

Dr. Sir Ziauddin Ahmad (United Provinces Southern Divisions: Mu--
hammadan Rural): If it is so, it is adding insult to injury.

Sir Abdul Halim Ghuznavi: Will vou allow me to give him an answer?
My Honourable friend, the Supply Member, said the other day that they
had appointed the liaison officers for the particular trade after consulting
the association which deals with that particular trade, they had appointed
controllers on the same basis also, after consulting the particular trade:
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and the particular association. I will give him my reply. Take, for
instance, Jute. There is the Indian Jute Mill Association. The Chairman
of that Association is & European gentleman. Naturally because there
are so many European-managed jute mills. If the Government write to
that Association, ‘‘will you please let us know who should be the controller
of jute’’, will the answer be, not the Chairman, but somebody else? The
members who are there,—do they not know, that if they raised any objec-
tion now, what would be their fate when he will be appointed controller
and when he will exercise restrictions which will perhaps injure their
business? KEven assuming that that is not so, what has happened in
Calcutta I want to state here on the floor of the House. «I do not say
that that particular gentleman has done anything wrong himself, but,
after all, we are all human. There arises a suspicion in one’s mind. * The
Supply Member says: ‘‘Oh, no.”” The Controllers do not buy. It is we
who buy from here.”” But who is their buyer? The Department here acts
only as a post office. They get the buying orders from His: Majesty’s
Government which they pass on to the controller to buy. They do not
buy themselves. Take, for instance, an order is received in India, a huge
order for, say, hessian. That order is communicated to the controller who
owns Jute mills in India—tha} His Majesty's Government require 500
million yards of hessian. What is there to prevent that gentleman before
placing that information before the Jute Mills Association, from. taking
up his telebhone and asking his broker to buy five crores hessian for him-
self. After that he goes with the telegramn to the Asso¢iation and says:
“‘Gentlemen, we have got an order from His Majesty’s Government for 50
srores yards of hessian. Any Member williig to supply at this price?
It will be distributed to them according to the capacity of their looms.""
Fair distribution! “If you don’t want, say so. If you want to supply,
it. will be distributed on the basis of—loomage."” 8ir, what is the posi-
tion? By that time the market has flared up. The result is that busi-
nessmen lose their profit except those who knew the information first.
Whyv could not this business of informing the Jute Mill Association have
been done by an I. C. 8. officer in Calcutta? He could have himself taken
the telegram which was sent from Delhi and informed the members of
the Association at their meeting, .so that.the information would have been:
simultaneously disclosed to all.

Mr. J. D. Boyle (Bombay: European): Has that been done?
Sir Abdul Halim Ghuznavi: It has not been done.
Mr. J. D. Boyle: Then, how is it that you say it bas been done.

Sir Abdul Halim Ghugznavi: I am saying that after all we are all
human. Is it fair that one in the trade should have the privilege of
knowing it first? '

Mr. Pregident (The Honourable Sir' Abdur Rabim): The Honourable
Member must know how to address the Chair.

Mr. Sri Prakasa (Allahabad and Jhansi: Divisions: Non-Muhammadan
Rural): He has learnt nothing all these days.

Dr. Sir Ziauddin Ahmad: Is that man a lisison officer or adviser?
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Sir Abdul Halim Ghuznavi: Controller I make no insinuation whatso-
ever. As my Congress friends say, we do not attack the Honourable
members personally. I am attacking the system. I am only showing to
the House that it is the system which is wrong and it has been condemned
in England as well. The Government have no business to appoint Con-
trollers from the trade, and besides that the controller learns all about my
business and he may turn it to profit after the war is over. That is the
grievance—not only with Indians but with every one in the trade. Take
for instance the Controller of Shipping. He is a very particular friend
of mine but who was he? He was the head of Mackinzon Mackenzie and
Co., the firm which is the great enemy of Scindia. Would ke, as a Con-
troller, do equal justice to Indian shipping with which he has been com-
peting all the time? We may say that he will, but after all he is human.
What will be the position of the Indian Shipping firm which has been
fighting him all these years? My friend, the Honourable the Commerce
Member, is not here. I believe he would have jumped up straight away
and said ‘Indian shipping has nothing to do with the foreign shipping’.
It is not under Sir George Campbell. He has been appointed by the
Board of Trade Ministry of Shipping in London. ¥e has nothing to do
with the shipping on Indian Register.

Mr. Sri Prakasa: Who is your Controller?

Sir Abdul Halim Ghuznavi: If he, Sir, makes that stutement in reply
to the statement that I have made, then I have got an answer which I
shall not give now, but at a later stage when my Honourable friend makes

his speech.

Then, I come to the Liaison Officers and Advisers. I know a specifie
instance of an Indian wool merchant, shipping wool—a very big merchant
too. He shipped Tibetan wool. He sold it to Graham and Co., Calcutta
—Tibetan wool, packed in Calecutta.  Graham and Co. shipped it after
it was passed by the Custom Officer. But unfortunately that boat was
requisitioned. The whole of the consignments on that boat had to be
unloaded. Thereafter, a charge was made by Customs that it contained
‘mixture of Indian wool. They had passed that in the beginning as
‘Tibetan wool. Graham and Co. receives a letter from the Customs Autho-
rities saying that it containg Indian wool also—a mixture which
cannot be exported. The result is that he goes to the seller and says:
“Take back your goods and give us back the money. We do not want
to get into this trouble’’. The seller had to do that and then samples
were taken from this shipment and sent to the Adviser, who is his oppec-
nent in the trade, giving bim the Shippers’ name and address and
stating that those samples were drawn for examination from the shippers
two bales. The authorities ask the Adviser’s opinion. Experienced
Government custom official had already passed it. But no. It had to go
back again to Cawnpore, and what happened. The Adviser finds
his rival’s goods and says ‘In my opinion there may be a mixture of
TIndian wool’. The result is confiscation, fine and o on, on the advice
of the adviser who is his opponent in the trade as the head of the Cawn-
vore Woollen Mills. That is so far as the adviser is concerned.
Take the liaison officers. Take the leather trade. Honourable
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Members are aware that it is entirely in the hands of the
Mussalmans. 1 will correct myself—it is not the leather trade
as a whole but all the hide trade. Who is the liaison officer? He
is my rival in Cawnpore. What is the Supply Member's answer? He
was approved by the Association. But could they not associate an Indian
with him? Could there not be two liaison officers or one joint liaison officer
.or one assistant—an Indian, a Muslim who knew the trade? A very big
non-Muslim leather merchant told me his grievances that he does not get
orders. The liaison officer is in the trade—represents a big English firm
—and he takes the lion’s share of the order himself first before he distri-
‘butes to others. If others dare say anything, against him, they will not
get even what little they were getting. That is the position. I wanted to
‘bring home these facts to the Honourable the Finance Member. Some-
thing has to be done to change the situation as it exists. Now, Sir, Sir
Alexander Roger visited Caleutta. He honoured me by accepting a garden
party.  (An Honourable Member: ‘Important information!’). When he
went there, I was asked to get the different Indian Chambers to meet him
-and discuss with him informally how there could be co-ordination between
the Supplv Department and the commercial community. I arranged a
meeting of the various Chambers and met him. I will not take much of
the time of the House but I will read a few lines to inform the House
what was the gist of the talk we had with Sir Alexander Roger. I said in
my speech:

‘“‘Some industrialists and business men representing the various Indian Chambers
-of Commerce in this Province met you at an informal conference on Tuesday when
you were pleased to explain to them the purpose of your Mission’s visit. If T have
understood you rightly, the purpose of your Mission’s visit is to advise the Govern-
ment of India and the British Government as to the best way of co-ordinating and
atilizing Indian industries in the production of munitions and war supplies.”

Then, Sir, T said:

““At the conference to which I referred I hinted at certain difficulties experienced
by Indian industrialists in the matter of munitions production. We hope that the
-points raised by us will receive your sympathetic consideration.”

Certain points were raised and I will give the House his reply and
‘then I will discuss them. He said:

“We know in England and you know here that the enemy is knocking at our
gates and we have no time to spare and no time to lose. I therefore accept your
-assurance that in this war India stands along with Britain. Britain, too, stands
along with India and we are going to fight this fight to a great victory. But only by
co-operation, only by full co-operation between Indians and Europeans will we achieve
the maximum production of munitions in India; and only by full co-operation and
.enthusiasm will you be able to make the dominions of the British Empire and of the
British Commonwealth free from Nazi domination east of Suez. You hold the key
»ltif the Empire in your hands; it is safe in your hands and we want you to use that

ey.'P

Now, Sir, The Hindustan Times has made a caricature of that
statement. ‘‘The key is in my hands and in the hands of my Honourable
friend, Sir Homi Mody, but Sir Alexander Roger is going away with the
unlocked box’’. The idea is that we are holding the key but the box is
open and no key is necessary to unlock the box. There has been such a
feeling in this country; it is not my feeling at all. What I say, is what
the commercial magnates apprehend and I am here expressing the views
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of the commercial magnates. In their industrial number of The Hindustan
Times. 1 gave a short statement about the apprehension that was in the.

mind of Indian businessmen. I shall read a few words therefrom. I said
therein:

‘‘Unfortunately, however, it is also too true that industrial magnates and leading
business men in India are divided in their opinion regarding the results to be expected
from the Conference. While the declared object of the Mission is to advise the
Government of India and His Majesty's Government on the best way of co-ordinating
and utilizing Indian industries in the production of munitions and war supplies, an
important sectiop of public and industrial opinion is frankly suspicious about it inas-
much as it feels that the net effect of the activities of the Mission will be simply to-
o::ploij India’s raw materials and India’s labour to the advantage of others.”

Mr. President (The Honourable Sir Abdur Rahim): The Honourable:
Member is ranging over a wide field ...

" Sir Abdul Halim Ghuznavi: Even the Chetwood Committee—I will
read only one line, and with that I shall finish—even the Chetwood Com-
mittee Report,—which revealed the deplorable condition of the Indian:
Army in the matter of the poverty of its mechanized arm—failed to bring:
sbout a new orientation in- the attitude of Army Headquarters and the:
Government. The .present war has brought about some change in this.
regrettable state of affairs but it is hardly commensurate with the gravity

of the situation. 8ir, the war is at our gate. What has been done to
save India? .

Mr. Badri Dutt Pande: What have you done?

Sir Abdul Halim “Ghuznavi: His Excellency the Commander-in-Chief’
should have taken an early opportunity of giving effect to the Chetwood

Report. Has he armed India to the extent that he should have done?
Has he made India air-minded?

Lieut.-Colonel Sir ‘Henry Gidney (Nominated Non-Official): ‘‘Never-
minded” and ‘‘air-blinded”. '

Sir Abdul Halim Ghuznavi: Sir, he has done nothing of the kind. We:
have been crving hoarse: ‘“Give us arms. trust us, take us into your
confidence. Arm India, trust India, and then give your ultimatum to the-
Nazi and the Axis Powers. Take us into your confidence. You will find’
that India stands bv vou as a whole.”’ Sir, I conclude my speech by
appealing to the Honourable the Defence Member to look into the matters-
I have brought in here. Sir, 1 support the motion.

M. Akhil Chandra Datta (Chittagonz and Rajshahi Divisicns: Non--
Muhammadan Rural): Sir, T rise to oppose this motion. The question is-
this. . Is it in the interest, or is it the dutv of India to finance this war?
8ir, conceivably there are two grounds upon which India can be asked to
finance the war effort: duty and interest, or duty or interest. Now, so far
as that is concerned, the real question, the real issue, is,—is it India's
war? If it is India's war, we have got to surport and to finance the war.
That is, in fact, the fundamental issue over this Bill. That issue can be
approached from different standpoints. There are. several side-issues but
they are all subordinate to this main issue, namely, whether it is India’s
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war? I shall examine this question and give my grounds in favour of my
contention that it is not India’s war. The first and foremost ground is that
India was never a willing party to this war. The war has been imposed
upon her. It is not a war of our own choice. My impression was thau
it was not necessary to labour this point. T thought it is an admitted fact
that India was never consulted before the declaration of this war. But T
find that attempts have been made, even during this Session, by two-
Honourable Members to support the view that, though not formally, India
was virtually consulted. I refer to the speeches of the Honourable the
Commerce Member and of the Honourable Mr. Griffiths. So far as the
attempt of the Honourable the Commerce Member is concerned, I should
think that his defenee really amounted to a ~onfession that India was-
never consulted. He said that if India was not consulted ledally or
actually, she was consulted virtually. And, according to his ideas of the
Constitutional law, he said that it was a pro forma declaration by His
Majesty's Government on behalf of India. So, he admits that India was
not actually consulted. But he takes shelter under a supposed fiction of
the Constitutional Law. His idea is that when a war is declared by His.
Majesty’s Government, it binds all the Dominions. He further said that
the Dominions never cared to go into the pros and cons of this declaration
of war and they accepted, as a matter of course, that it was binding on
them. India, however, is not prepared to take that view of the Constitu--
tional Law from the Honourable the Commerce Member.

Ag regards the defence of the Honourable Me. Griffiths, his main con--
tention comes to this. It is true that :India was not consulted and this-
Assembly was not consulted, but his anewer is that the Congress Party
was absent. Is that an answer at all? It is tantamount to a confession:
that Congress Party is India. Is that the position of the Honourable Mr,
Griffiths? Does he admit it? In the same breath he said: ‘‘Oh, the-
Congress does not represent India."’

Mr, J. D. Boyle: Mr. Griffiths is not here, but he did not make that
statement. :

Mr, Akhil Chandra Datta: If he did not make this statement on the:
present occasion, he certainly made it on a previous occasion. I have con-
sulted the Debates and 1 can assure the Hqpourable Member on that point.
Apart from that statement, does he admit that Congress is India? I am not
discussing whether the Congress represents India or not but I am only
examining the contention of the Honourable Mr. Griffiths that India was.
not consulted because.the Congress Party was not in the Assembly. He-
said that as-the Congress Party was absent, consultatien was unnecessary.
Is it an honest statement?

Mr, J. D. Boyle: What he said was that the Congress had forfeited’
their right to complain because they were not present in the House.

Mr. K. Santhanam (Tanjore cum Trichinopoly: Non-Muhammadan
Rural): If he made that statement, then he made the reply also to that
perticular point.

_ Mr. Akhil Ohandra Datta: It is no use making & statement and thew
trying to wriggle out of it. You ought to know vour own mind. My answer
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to Mr. Griffiths is that his is not an honest plea. Does he mean to say
that it was the intention of the Government to consult India but because
the Congress Party was absent, they did not do so? Was that the position?
Does the Honourable Mr. Griffiths sincerely believe this? We shall, there-
fore, conclude that India was never consulted. That is my first ground for
‘my answer in the negative to the issue whether it is India’s war or not.

My second ground is that as India was not consulted before the decla-
‘ration of the war, so during the prosecution of the war India is also not
being consulted.. On that point, even the Europeans in this country have
got a grievance. I hope there will be no contradiction on that point. 1
have heard the Leader of the European Group in this House complaining
about this the other day. He said that the information given to us is not
sufficient as to what is going on. We do not know how the war is being
.conducted and what steps are being taken. That is our grievance—that is
-also the grievance of the European Group in this House. Shall I place
before the House the opinion of the Statesman? This is what it said:

“There is dissatisfaction with the antiquated Government departmental system of
prosecuting the war.”

So, the people have never been taken into the confidence of the Gov-

-ernment with regard either to the policy or the details of the administra-
tion of this war.

Now, that the Honourable Mr. Griffiths has come, I would like to say
this. His case was that on grounds both materialistic and spiritual, it is

India’s war and Indians ought to fight this war. I am glad he is now a
‘humble student of the Gita.

Mr, P. J. Grifiiths (Assam : European). I have always been.

Mr. Akhil Chandra Datta: He has had a chequered career. He has
-transferred his seat from the Treasury Benches to that other Beneh which
is nearest to the Treasury Bench. I congratulate him on that transforma-

tion. Now, that he has become a student of Gita, I hope some day he will
ombrace Hinduism also.

Now, Sir, I was going to say that my next ground for saying that it is
mot India’s war is that there is no popular control over the expenditure of
the money that is sought to be raised for the prosecution of the war. We
have got no control whatsoever either in the raising of the money or in the
spending of it. We have got no control over the spending department.
Another very important ground on which ‘I say that it is not India's war
is that we do not know the aim and object of this war. What is the aim
of this war? We are already familiar with the slogans that the war is being
fought in the interests of self-determination, and for saving the small
nations from the aggression of Germany and all that sort of thing. But
the question is, does that apply to India? The question of freedom and
-democracy and self-determination, does it apply to India? That is the
-sole point so far as we are concerned. Is it necessary for England to fight
Germany for obtaining the freedom of India? I ask that question. In
order to win freedom for India, or in order to retain the freedom for Indis
is it necessary for England to fight Germany? If you are really sincere m
_your professions, how does Germany stand in the way of the freedom of
India? Has Germany destroyed the freedom of India? If you want to
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talk of freedom and democracy and self-determination sincerely, then we:
have to fight not Germany for obtaining that freedom, but you have to
fight Churchill and Amery, you have to fight the British capitalists, you
have to fight Downing street you have to fight the Government of India
and nct Germany. It is all raising absolutely false issues when you speak
of these things so far as India is concerned. Even in the matter of fight-
ing the British Parliament, the British cabinet for the freedom of India,
it is said that we cannot carry on this fight during the period of the war.
Why not? Why can’t we fight the British cabinet during the war? What
is the trouble? England was prepared for the most revolutionary change,
a radical change in her own constitution on the eve of the downfall of
France. The Indian Constitution Act of 1919, when was that prepared?
Was it not during the last War? Was not the Government of India,Act
amended on some matters even during the present war? So that there is
no substance in that contention that nothing can be done during the
pendency of the war. When there is peace, if you ask for freedom, you are
told: ‘“Oh! no, this is not the time, the time is not yet because there is
Hindu-Muslim quarrel and all that’’. That is the reply during peace time.
If you ask for it, during the war, it is said *Oh! this is war time”. I do-
not know when to ask for the freedom of India. There is no other
time. Either there is peace or there is war. So that is the position.

As the House is aware, nobody demanded in India that there should be
an immediate change of constitution. No to speak of the other parties,
even the Congress did not demand an immediate change of constitution.
What does the Congress demand? An earnest declaration, and nothing
else. That is wanted and something more because the history of British
India is a history of broken pledges and, therefore, it is too late to have
mere assurances. They want as an earnest some practical advance in that
direction and they proposed a national Government. That proposal was
turned down. That was a golden opportunity, as my Honourable friend,
Maulana Zafar Ali Khan, said, for settlement and for obtaining the co-
operation of the.people oi India {or war efforts. On this question whether
it is India’s war, may I ask one question? Is it not a fact that during sll
the pronouncements made on this question of war aims in Europe, all res-
ponsible' statements, including those of the Prime Minister no men-
tion is made of India. Even the latest pronouncement of Mr. Churchill
does not meake any mention of India. We find mention made of all
countries in Europe, but no reference is made to India. It is said that
charity begins at home, and, therefore, no mention is made of India.
There is talk of freedom of all other countries, except India.

There is still another ground urged for asking our support. It is said,
never mind whether you get freedom or not after the war is over. Don't
worry yourself about that. Now you have got to make your choice between
Germany and England. If Germany comes, do you know what will
happen to you? It would be a hellish thing and, therefore, between
Germany and England, you must choose the latter. That is the doctrine
of choosing the lesser of the two evils. That argument was elaborated by
my Honoursble friend, Mr. Griffiths. Germany is bad, but England may
not be so bad as that, but England is also bad as you think, therefore, as
between the two, you have to choose England and not Germany. I would
ask my Honourable friend, Mr. Griffiths, this simple question. Supposing
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one gets 20 stripes from a certain magistrate; does one like it because he
might get 25 stripes from another magistrute?

Mr. P. J. Griffiths: Does my Honourable friend want an answer.
‘The difference is between 20 stripes from the one magistrate and bakshish
Irom another magistrate.

Mr. Akhil Chandra Datta: I do not know what the Midnapore magis-
‘trate would have done. I think even Mr. Griffiths will not tolerate 20
stripes because gomebody else would have given 25 stripes.

Mr.'P, J. Grifiths:  He must take the bakshish from the other magis-
trate and not take the stripes.

Mr. Akhil Chandra Datta: The real position, Sir, is this. We hate
Nazism and we hate Fascism but does the hatred of Nazism generate love
for imperialism? One point was made by the Commerce Member that
‘when this war broke out the Congress people denounced Nazism and
Fascism but now there is a change of attitude on that point. But has any-
body sung Halleluja to Hitler and Nazismn even today? Can the Honour-
.able Member cite one single instance in which any Indian has said that
Nazism is all right and is better than the imperialism of India? So the
fact is that there has been no change in the attitude of India with regard
to Nazism. We hate it now as we hated it when war broke out. It is nof
a question of choosing between two evils; it is not a question of weighing
in the homoeopathic balance whether Nazism is good or it is as bad as
imperialism. That is raising an altogether false issue. Mr. Griffiths
raised a specious dictum of the instinct of self-control. The
instinet of self-preservation is certainly the most important thing
but so far as this question is concerned, whose instinct 1s it?
Is it India’s instinet of selt-preservation that we should support
this war or is the English instinet of self-preservation? What is
the object? Survival. It is no longer the creed of self-determination ;-it
‘has now come to the question of survival.

Then the Honourable the Commerce Member declared that the country
a8 8 whole is behind the war efforts of Government as against our asser-
tion to the contrary. If there is a controversy on that question of fact,
‘why did you not test it? Why did vou not dissolve this House and have
a general election on that particular issue? Does the Commerce Member
sincerely believe that that attitude of not supporting the war efforts is
confined to these gentlemen here and there is nobody outside this House
‘who is against these efforts? Does he mean to say that these gentlemen
have got no following in the country? T shall sav, therefore, that this
statement of the Commerce Member cannot be taken seriouslv. There is
one special reasun why his statement on this point cannot be taken
seriouslv. He has said that whoever is agninst these war efforts is a
traitor to India. I think that is too strong and too sweeping a remark for
him to make, and the lanzuage of exaggeration cannot go further. I shall
not follow him and say that that is an inspired statement or that it is a
statement to order. I shall not say that it is a deliberate self-deception.
But I do submit, Sir, that it only proves that he is absolutely out of touch
with the currents of thought in this countrv. TRemembering that Mahatma
Gandhi is himself against these war effort®y remembering that so manv of
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our respected leaders are sailing in the same boat with Mahatma Gandhi,
apart from the question of the merits of that opinion, I am really sorry
that he made that statement. I am not angry with him but I am sorry
because he wronged himself more than he wronged anybody else. I should

:8ay that he has been guilty of the grossest and blackest defamation and
«calumny that one can think of.

I shall now examine this question from another standpoint. Are these
-war efforts, so far as the industrial activities are concerned, really for the
benefit of India? On this question I shall not give my own opinion but

‘read just one small paragraph from a leader in the Statesman of yesterday
which says thus: *

“India must do three t.hin§s which at present she cannot do. She must be able tp
produce motor engines for all purposes, to build aircraft and to build ocean-going
ships. These three things are fundamental and inescapable. Britain holds the key
4o these things; and if for any reason,—inability to see beyond her own air battle,
inability to put out of her mind considerations of post-war trade or the pressure of
vested interest,—she fails, she will do so at her own peril.”

I am anxious to draw the attention of this House to the three possible
grounds on which England may not do her duty in this connection. These
grounds are,—inability to see beyond her own air battle, considerations of
post-war trade and the pressure of vested interests. Then the Statesman
goes on to say;

‘At present the Ministry of Aircraft Production is a stubborn obstacle to airciaft
manufacture in India. It will neither help India in any way, nor, in sc far as it
lies in its power, will it allow America to do so.”

Sir, I will not take up any more time of the House as there are many
other Members desiring to speak but I shall conclude my short speech with
a quotation from a book recently published by an eminent Member of
Parliament. I read this because it exactly represents iny views. In that
book that M. P. says

Mr. M, S, Aney (Berar: Non-Muvhammadan): What is the name of
that M. P.?

Mr. Akhil Chandra Datta: The name of that book is Unser Kampf and
1rm it is by Sir Richard Acland, M.P. He says:

“For what are we asked to moeke these sacrifices’ What is the moral stimulus which
is to drive our people on to bear these sacrifices? We are fighting against something
which is hellish enough in all conscience and that will carry us a long way. To oppose
this thing our people will suffer much, but is this enough? What after all are we
fighting and sacrificing for? If we could be quite certain that all this suffering
would bring us something which will be worth-while and if there was no other
alternative but to endure it, then there is no doubt that as a peopl: we should face
it, Nobody has yet had given us any sort of assurance that all this suffering is
going to lead to anything Detter than we know today.’

He said all this, of course, with reference to England, but I find this
still more appropriate from the point of view of India. Sir, I oppose this
motion.

Mr, P. E. James (Madras: European): Sir, I do not propose in the'
course of my speech tE:: refer to the Bhagavad Gita. After Mr. Griffiths
speech the other day, I went into the Library for a copy, but founfi thgre
had been a run on the book and a copy was not available ; hhp librarian
also told me that he had received a large number of questions from
Honourable Members as to number of chapters in that book. But I want
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first of all to make one or two references to the speech of the Honourable:
the Finance Member.

May I say at once that I agree with the Leader of my Party, Mr.
Buss. that this speech was most welcome, in that it was some departure-
from previous speeches and announcements to which we have listened.
in this House and elsewhere? The Honourable Member said that he.
was quite willing, subject of course to the over-riding interests cf public.
security, to lift the veil. We are accustomed to seeing the Honourable
the Defence Becretary present in this House dressed in a burga. I do-
hope that the fact that the Honourable the Finance Member has lifted
the veil a little bit means that the Defence Secretary and the Finance
Member and all the Members of the Treasury Benches have decided to-
come out of purdah. We have during the recess, since the last Session—
and I would remind the Leader of the House and his colleagues . . . .

An Honourable Member: He is not here.

Mr. F. E. James: . . . . that that recess was a particularly long one—
during the fecess we suffered a great deal of uneasiness and distress im
our own community. After all, there were the dark days of summer and
there was a strong feeling, which here and there threatened to break out.
into active revolt, that in the conduet of affairs in the Central Govern--
ment there was lack of drive, there was lack of co-ordination, there was:
certainly lack of information, and most tragic of all there was lack of
unity in the country. I may say here that 1 welcome the broadcasts:
which have been given in recent months by Brigadier Molesworth: that.
is an example which I think might be duplicated and followed in other
departments. Therefore it is not surprising that the Finance Member's
speech, in which he lifted the veil to a very small extent, should strike
us as a welcome departure from the eomparative silence of past months.

l[lr. M. A. Jinnah (Bombay City: Muhammadan Urban): A great

_Mr. F. E James: I am quite prepared to accept my Honourable
_friend’s correction and call it a great boon, and I hope it will be the
forerunner of similar boons. The Finance Member'’s speech also gave
us a great deal of encouragement in a positive sense. He told us that
there were to be within a ineasurable time half a million men of all
arms, properly trained, properly equipped and properly led, available
for'the defence of this country: independent, I suppose, of the troops.
which have been sent overseas. He told us also e P

Mr. M. S. Aney: What do vou understand by ‘‘measurable time''?

Mr. ¥. E. James: There is of course no indication i
to when that gxtensicm will be completed, nor san there ?B-th%:z:e rmi:s
between the lines in that speech. it is perfectly clear to any cne whcg;
hBR. not made up his mind beforehand that we are within sight of the
achievement of that programme? Honourable Members must remember
that although in the last war the expansion of the army did not begin
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until 1917, and although it ;oay have expanded much more rapidly then
than it appears tc be expanding now, the organisation and equipment of
4 modern mechanised force is a far different thing from the organisation
and equipment of a force even in the years 1916 and 1917. Surely, my
Honourable friends remember also the course of events during the
summer and the difficulties with which even the United Kingdom was
faced in regard to the supplying and equipping and training of its forces.
1 am quite prepared to admit thai they may then turn to me and say
that all that should have been done before the war. That is a criticism
which His Majesty’s Government has to face at home and the answer
to that is, in the words of the present Prime Minister, that it is no use
wasting time over criticising the past, lest we should miss the oppor-
tunities of the present and lose the war in the future. I was then going
to say that in addition to the army expansion there is the expansion of
the Royal Indian Navy with the promise of almost immediate accession
of strength in sloops, mine-sweepers and anti-submarine patrol boats.
I would point out to the Honourable the Defence Secretary that there is still
a great deal to be done, more especially with regard to the proper equip-
ping of coastal defences at vital points und that is a matter in which
my own community has taken a particular interest.

Then. as far as the Air Force is concerned, we are glad to note the
expansion in the Flying Schools and the training of the necessary tech-
nical ground staff. That staff. even in the United Kingdom was short at
the beginning of the war, and on its strength depends the expaunsion of
any force. Here, may 1 say, that a word of tribute is due, to the work
of the Flying Clubs in the various parts of the country who, with (iov-
ernment assistance, have been doing all they possibly can {o accelerate
the first stages of the training of suitable Indian pilots. Now, Sir, when
1 say that, I do not for a moment suggest that we are satisfied or that
we do not realise that there is a great deal more vet to be accomplished.
My friend, the Deputy President, drew attention to an article which
appeared in the Statesman, of yesterday, in which the writer pointed out
that although much had been done, three fundamental things were still
lacking in the organization .of India’s war economy,—motor engines,
tanks, construction of ocean going ships and air eraft manufacture. It
was probably unfair of the Deputy President to puf his inferpretatior upon
the reference in the article to the attitude of the Ministry of Production
in the United Kingdom. It is quite natural that the Ministry of Fro-
duction in the United Kingdom should want to obtain the maximum
output from those factories which are available today both in the United
Kingdom and in America, and it would not be surprising, therefore, if
the British Government hesitated to take a step wisth regard to the
transfer of equipment to this country, which might result in diminishing
production near at Home, without any corresponding benefit to produc-
tion in this country. But, Sir, we are entitled to join the editor of the
Statesman in pinning some hope to the work of the Roger Commission
and the Eastern Supply Conference. I hope that the Honourable the
Leader of the House will one of these days be able to tell us that the
work of the Mission and the work of the Confererce has resulted, not in
a struggle between competing interests for pride of place in production,
but in a pooling of co-operative effort out of which India’s defences will

r
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be strengthened and her vast reserves of wen and materials may be used
$ fortify and supply the great armies in the Middle East and their
friendly allies. .

Sir, this is an interim finance measure, and as such one must admit
that it is not severe in character though the taxation proposed bears upon
& strictly limited class of texpayers. I would remind the House that in-
comeé-tax payets alone represent less than 1 per cent. of the population.
The ditficulties of the Honcurable the Finance Member which are bound
to arise out of a rapidly expanding expenditure on defence forces have yeb
really to be faced. THere are, I suggest, two conditions which have all
the time to be borne in mind and which perhaps are most difficult to
gulfil in war time. The first is that all extravagant expenditure, whether
by the State or by the individual, should be discouraged. I should like
to see some emphasis on extravagant expenditure by the individual re-
ferred to by the Honotitable the Finance Member,—in my view that is
a very important factor . . .

Mr. President (The Honourable Sir Abdur Rahim): Perhaps at this
stage the Honourable Member would like to stop.

The Assembly then adjourned for Lunch till Half-Past Two of the
Clock.

The Assembly re-assembled after Lunch at Half Past Two of the
Clock, Mr. Deputy President (Mr. Akhil Chandra Datta) in the Chair.

Mr. P, E. James: When the House adjourned for lunch I was sug-
gesting that in regard to the policy of the future in connection with
the financing of the war, two things should be borne in mind, which
perhaps are extremely difficult to bear in mind under war conditions.
The first is, that extravagant expenditure should be discouraged both by
the State and by the individual, and I may say here that we were very
glad to hear from the Honourable the Finance Member his statement
yesterday with regard to the scrutiny of expenditure in the Supply and
other Departments. It would be helpful also to hear from him something
as to the control which is now exercised by his Department over the
great spending departments of the State. That is the first point. The
second point is that, so far as possible, the stanidard of life of the poor
should not be lowered and that the bare necessities of life should remain
untouphed. I know that this is ‘a tall order in a country in which indirect
taxation plays such a large part in finameing even “the ordinary ad-
ministrative services of the land. But 40 my mind, particularly in view
of the fall in prices to which reference has already been made. as far
as the agriculturist in many parts of the country is concerned, it is a
factor that will probably require .pbt only négative but also positive ‘acticn. .
And T welcome the statements rhade by the Honourable the Commerce
Member, particularly the statement he made to the Export Advisory
Council in Bombay regarding measures to deal with surplus and unsale-
able crops in the hands of the producers.

Sir, let ‘'me, i I may. give, first of all a ‘word of encourage
. V. give, " gement to
friends on the Treasury Benches and then a word of warning. Perh:;){l
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they do not meed encouragement, but I hope they will appreciate it. May
I tell them, so far as my own comununity is concerned, they will have
it full and enthusiastic support in all measures which they take for
the effective prosecution of the war. The word of warning is this. That
enthusiastic support cannot be farthcoming from any community spon-
taneously unless the Government are prepared tc a greater extent than
in the past, to take the country intc its confidence. Much of the public
criticism which has been directed against Government Departments in
past months, certainly as far as 10y own community is concerned—much
of that criticism has been due to lack of information. I know that there
are a great many things that cannct be divulged in time pf war, but
there is much that can be told the public and should be told the public.
I have noted in recent months that there have been increasing autheri-.
ties in charge of information, and yet there still seems to be a lack of
.co-ordination between these authorities. 1 would put it to my friends
that this matter of information and publicity is perhaps one of the most
important aspects of all war effort, and it is not a coincidence that in
the great countries which are now engaged in this war their governments
regard this as one of their most important departments. I suggest that
this would merit the undivided attention of a Member of the Executive
Council with full power over all branches disseminating information to the
public. 8ir, while I am 5n this subject, may T say one word about the
press? I should like if T may,—and I think in what I say I am supported
by my colleagues—I should like to pay a tribute to the attitude of the
press in this country since the war began. I share the relief of many at
the recent withdrawal of the order under the Defence of India Regula-
tions which were announced in the press on Monday. I take it that that
was a result of consultation and co-operation and an agreement to trust
each other. I only hope that that experience will extend to a wider
-sphere.

When I turn to the political scene, I am confronted with a much less
‘happy and more sombre situation. I was glad when my Honourable
friends the Members of the Congress Party decided, in the customary
words of invitations in this country, to ‘‘grace the oceasion with {heir
presence’’. 1 am sorry, of course, that they probably are not going to
stay very long; at any rate, I welcome the return of the parliamentary
mentality. This debate has been conducted in an atmosphere of extreme
passion and to my mind unreality.

An Honourable Member: For which Mr. Griffiths is responsible.

Mr. P. E. James: We are. of course, accustomed to hard words.
After all, hard words break no bones and, except under certain circums-
tances, they do not sow the seeds of hatred. I must say I found it diffi-
cult to believe that some of mv Honourable friends on the other Benches
could bhe capable of so much bitterness and T could not help thinking, as
T heard the first two davs of the debate, that some of them at any raté
were disregarding their master’s doctrine of non-violence in thought, word
or deed. My Honourable friend, Mr. Satyamurti . . .

Mr. M. Asaf Ali (Delhi: General): Just as vou disregard the doctrine
of Christ. C ' '

rl
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Mr. F. E. James: 1 shall come to storm-trooper Asaf Ali later on.
My Honourable friend, Mr. Satyamurti, in his speech seemed to glory in
Britain’s discomfitures and did all he could to minimise her strength.
And as I listened to him I remembered how strange it was for one who
had so lately proclaimed the Europeans as his friends in the Madras
Corporation when he was Mayor, to take that point of view.

Mr. S. Satyamurti (Madras City: Non-Muhammadan Urban): Why
not?

Mr. P. E. James: As Mavor, of course, he is supposed to be above
all parties. *

« Mr. S. Satyamurti: Yes.

Mr. P. E. James: And vet I noticed when he was Mayor he lifted no
finger to alleviate the sufferings of those in the United Kingdom who
some years ago gave him such a hospitable welcome. That, I must tell
him quite frankly, is' an attitude which has surprised many of his oldest
friends. Of course, I realise that he is not his own master. . '

Mr, S. Satyamurti: Nor are vou your own master.

Mr. ¥, E. James: As Mayor 1 thought that as one above party his
humanitarian instinets would have asserted themselves.

Mr. S. Satyamurti: Mayors do not vote. Do they vote in Britain?

Mr. F. E. James: Having been elected the first citizen of Madras, I
should have thought that Mr. Satyamurti would have have started a
Mayor's Fund untrammelled by orders from above. Mr. Abdul Qaiyum
is a Frontierman, bulky in form, loud in speech.

When I listened to his vain boastings, I seemed to think that I
detected something familiar in those words. Then I remembered that
U had heard those identical words from the Berlin broadcasts and I con-
o-atulate my Honourable friend on having learnt them by heart! [
think he will now be appointed the Lord Haw Haw of the Congress
Party.

It was a relief, I am bound to say, to listen to my friend, Mr.
Santhanam, because while unyielding in his matter he was gracious in
his tribute, and the first tribute of its kind—which he paid to my own
countrymen. I thank him for it.

As for Mr. Sri Prakasa, we all miss his revered father who had, I
believe, a restraining hand upon him while he was here. feel sorry
for him, because he can scarcely conceal his chagrin at the way in which
his Party is leading him. He hides it under a cloak of comic history and
I feel all the time that that strange cloak he wears really hides a most
uncomfortable mind . . .

Then T come to my friend, Mr. Joshi—Mr. N. Molotov Joshi—the
democratic nominee of a bureaucratic Government. He is a great

champion of freedom and democracy if he can have them without fighting
for them.

Now, these} are T hope little quips which will not be taken amiss by
any of my friends. They have spoken in diverse tongues on much the
same theme: We are the Violent Boys of the Non-Violent Army.
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1 bave been impressed by the restraint of my friend, the Leader of
the Opposition. He must have a very difficult task in keeping in check
the ebullience and the indiscretions, of his followers. Of course, he is
aided and abetted by his Gestapo in Chief, Sardar Joginder Singh. I have
noticed ‘from time to time when a Member of the Party has been a little
indiscreet in answering an interruption frcrn my Honourable friend, Mr.
Jinnash or in overstepping the bounds of party discipline, the Sardar goes
to that recalcitrant Member and after a short interview 1 have seen that -
Member automatically salute the Sardar with the phrase: ‘Heil Himmler’.

Now, these are all in jest and I um not going to talk at length about
some of the arguments that have been mentioned in this House today and,
on previous days. There is only one point I want to mention, a point
that has been referred to incidentally by several speakers and that is the
Provindial Governor's War Funds and the suggestion that coercion has
been used. Now, I can only speak of Madras. I do know this; that
every possible step has been taken again and again both by His Excel-
lency the Governor and the Advisers and all Collectors to prevent the
kind of persuasion which has been referred to. On the other hand I do
complain and 1 have a right to complain of the coercion which is exer-
cised by the Congress Party over its members. I myself have bheen the
recipient of subscriptions from Congress Members. I have known of
other subscriptions which have been given in strict secrecy. These
men are not free to follow the dictates of their hearts and I think that is
wrong. If my Honourable friends complain of coercion owing to collee-
tions through the official machine, I am equally justified in claiming that
there is coercion by the leaders of the Congress Party over their followers.

An Honourable Member: Not a bit.

Mr. F. E. James: Surely in a matter like this, it is not right for. a
policy of rigid negation and discipline to be followed’. Men should give
their money where they think it ought to go. Don’t put them in the
position of having to give it clandestinely, under cover of secrecy. Lot
them give according to their heart’s dictates.

Now, Sir, I will turn to some of the political issues which have been
raised during the past months and have been referred to in this House.
It is true that the war caught India in the midstream of fresh constitu-
tional developments. That is a fact which, though one may regret it, s
true. In the provinces the Congress had accepted responsibility and were
working the constitution and working the Act according to their lights,
with, I may claim, the whole-hearted co-operation, in most respects, of
the .members of the permanent civil services. On the day after the
declaration of war, Mr. Gandhi made a statement whick has beon often
quoted to me in letters from my own home. He said:

“My sympathies are with England and France from the purely hummiithﬁllr;

standpoint. I am not, therefore. just now thinking of India’s deliverance.
come, but what will it be worth if England and France fall, or if they come out

victorious over Germany ruined and humbled.”

Knowing the atmosphere at that sime I hope I am not making an
over-statement when I say that T and many of my friends felf that in
those words he was voicing the opinion of India. But it appears he wus
alone, for the Congress did not support him in that line. They decided,
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to bargain for power and during the year that has
elapsed since then, they passed Resolution after Resolution. They have
put forward various considerations which have }nen mentioned here.
What are Britain's war aims? What is Britain’s purpose with regard
to democracy? Britain should not have dragged India into the war
. without her consent. Give us a declaration as to India’s independent
status. Define. and re-affirm your faith in democracy. Give us a
constituent assembly elected on the basis of adult franchise. Give us
a national government at the Centre. Let us occupy seats ot power.
. Fiaally give us freedom of speech to prosecute the doctrine of non-
violence even if it involves even to a limited extent, asking people to
take no part in India's war effort. In the process of th'J_'E; bargaining and
at the earlier stages the Congress surrendered their power in the Prpvinces.
Looking over the diary of those days. one is struck with a note to the
effect that, not long after that, the Muslim League had a thanksgiving
day for deliverance from the ‘‘tyranny, oppreseion and the injustice’ of
Congress rule. Now, Sir. during this period His Majesty’s Government
made various declarations and there were from time to time in the House
of Commons debates which T think well repay reading. The last of
these declarations through the mouthpiece of His Excellency the Viceroy
made three definite points. First of all, that His Majesty’s Government
was prepared to agree to the immediate expansion of the Executive
Council and the formation of a War Advitory Council, representative not
only of British Tndia but also of the Indian States. which would meet
from time to time. consult with the Viceroy and give its opinion on the
various aspects of India’s war effort. The second point was that His
Majesty's Government were prepared to do all in their power to make
possible the framing of a new constitution -covering all the field covered
by the Government of India Aet of 1935. after the war with the least
possible delay, through machinery to consist of representatives of India’'s
national life. In the meantime they went on to say that they would
be glad sincerelv to help, even during the war, to get an agresment on
the form and the methods of the machinery and even on the principles
and outlines of the constitution itself. And in the third place, they ssid
that they re-affirmed the goal of Dominion Status for India, that is, the
status of free and equal partnership in the Commonwealth. That is now
proclaimed and accepted qnce more as Britain’s goal. Now, Sir, we
may not always look into the precise meuning of the words: in politics
we must also look into the eciremmstances in which those words were
uttered and the atmosphere to which they gave rise. The debates in
both Houses of Parliament on the lagt occasion were most friendly and
mort earnest in tone and T do not think thev merited the abuse which
has been heaped upon them. The offer which is now made is a generous
offer, (though T cannot expect myv Indian friends to look upon it as an
act of generosity). T do say that this offer has very far-reaching implica.~
tions, and let the House not forget that it was made by His .‘Maiesty's
Government on the eve of that concerted far-flung and long-planned
attack which the German war machine was to make on Great Britatn.

to put it plainly,

Now. Bir, unfm“t—pnately, this offer has been rejected by the (loncress
Partv, _pmct}gally'rgeéteid out of hand. as being of no worth and of no ac-
count, and in place of it a propossl was put forward, T think at Poona.
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for @ national government in this country—a substitution of the present
personnel of the Executive Council by representatives of Indian parties
who were to be responsible to the elected Members of this House. On
the fact of it that offer appeared to merit very careful consideration. I
know that we examined it in South India with great care because it
largely was made possible by thé skill in debate and persistence of a dis-
tinguished South Indian Leader. Unfortunately, from our point of view,
although the offer was explained to wus as not involving any sericus
constitutional changes but merely a ‘substitution of personnel, T found,
when I read the speeches on the debate at Poona, that quite a different
impression was given. In fact it has been made perfectly clear vot only
then but since that one of the reasons, in fact the main reason for®the
disappointment of the Congress Party that this proposal has not been
accepted is that what they infended was a complete transfer of power
at'the Centre, and when my friends tell ine that that certainly involves no
great constitutiopal changes, I must beg to differ from them. The
profound constitutional change that remains in the constitutional machi-
nery of this country is this question of the transfer of power at the Centre.
We also found that no other party appeared to support the claim for a
national government on those lines. We went into the mattdr further;
wea realized that in fact the main essential for any national Government
in any country was missing here. In any country. a national Govern-
ment is the expression of a national union, a united national will. I
have been ‘told that there is in the United Kingdom a parallel. If the
United Kingdom can have a united Government, a national Government
for the prosecution of the war, then why not this country? Well, no
doubt if in this country there were the pre-requisites of a national union,
even a national Government might be possible. But that is not there.
In any case what is being asked in this instance is, not what has happened
in the United Kingdom, vjz., the formation of a national Government
within the structure of the present constitution, but what is demanded
in this country is the formation of a national Government to which power
may be transferred for the first time in the constitufional history of India.
Now, I do not for a moment say that such a desire is not a perfectly
legitimate desire. But I do suggest that, first of all, it is asking—whether
Members may say it or not, deny it or not—it is asking for s profound
constitutional change during war time involving very wide implications.
Becondly, it is asking us to believe that there does at present exist in
India the basis for a national Government. Unfortunately we cannot
believe that at the present moment. And, thirdly, there is no indication,
at any rate, from the Congress side, in clear and unmistakable fashion
as to what they intend such a National Governmenf should do in regard
to this war if they did secure power at the Centre through the formation of
a National Government. It is, frankly, a puzzle to many pepople. On the
one hand, we have the declaration that the Congress is a non-violent
body and that it is wedded to that principle, not only as an ideal but
also as a method of approach to the political freedom of this country.
Well, if that is the case, what happens when thev achieve a Naticaal
Government, on the lines that they want? What are they going to do
with the armed forces which will then be under their coutrol? " Is there
any categorical assurance anywhere that if power passed during war time,
that power would still be used for the effective defence of this country
and for the prosecution of the war abroad? '
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Mr. M. S. Aney: I think in that Resolution itself there is a clause
3p.u. which is being overlooked by the Homourable speaker.

Mr. F. E. James: I know the clause to which my Honourable friend
refers, but that was hastily withdrawn.

Some Honourahle Members: No, no.

Mr. M. S. Aney: 1t was withdrawn after the Resolution had been
withdrawn; not till then.

., Mr. P. E, James: Very well. 1 certainly do not want to misrepresent
anybody. That is the last thing I would like to do. T certainly remnember
a clause which referred to the defence of India and there was a certain
amount of ambiguity about that phrase which some members endeavoured
to clear it up afterwards. But there is still a more fatal objection. The
Congress Party have turned down the offer of the Viceroy and His
Majesty’s Government for some of the reasons I have mentioned.

As T umderstand the attitude of the Muslim League, in the Resolutions
that have been passed and in the correspondence that has been exchanged
between the Leader and the Vieeroy, they moved very close to acceptance
in principle of the statement made by His Majesty’s Government, subject
of course, to various reservations in regard to representation and in regard
to other matters which formed the subject of that correspondence. I would
not detail them all. I should like to know whether that is final on their
part.. Is it possible that they are throwing away an important principle
for the sake of the details of its application? TIs it possible that they feared
that if they accepted this and the Congress did not, the Congress might
subsequently come in and upset the balance of power on the expanded
Council? I know that the Hindu Mahasabha, the Liberals and the other
mihority groups have criticised what they call the vagueness of the state-
ments issued by His Majesty's Government, but I have always understood
that they would be prepared to enter an expanded Executive Council if
certain conditions were fulfilled. In other words, they have not as yet
committed themselves to demanding the kind of National Government tor
which the Congress have committed themselves.

Now, Sir, one other important factor is this. The Congress is asking
His Majesty’s Government to transfer power from themselves to a National
Government in the country. Obviously, they cannot transfer that power to-
the Congress alone. Obviously, they cannot transfer that power even to
the Muslim League alone even if they were prepared to agree to such a
constitutional change in the structure of this Government during the war
time. His Majesty's Government have themselves said—and these are
important words—that they cannot contemplate transfer of responsihility
to any system of Government whose authority is directly denied by a large:
or powerful elements in India’s national life.

An Honourable Member from Oongress Benches: What about this
system of Government?

Mr. ¥. E. James: It is not merely a transfer from these gentlemen to
€ongress gentlemen but it is a complete transfer of power from London.
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This announcement of His Majesty’s Government has been welcomed by
every minority, in this country. Yet it need be and should be no hindrance
to constitutional development, either now or after the war unless, as &
matter of fact, any one community is seeking to dominate or to coerce.

Therefore, we are unfortunately back again at a deadlock. There was.
at one time a co-operative spirit about but much of that has disappeared.
The Muslim League have not been able to accept the offer in the terms in
which it has been' made. On the other hand, they have made their position.
clear as far as the war effort is concerned. This I noticed in an address
given at an Id celebration recently. My Honourable friend, the Leader
of the Muslim League, said, that he was convinced that whatever the
misdeeds of the British Government in the past, in the interests of India, it
was their duty to support and co-operate with them now in order to protect.
their own homes and hearths.

Mr. M. A. Jinnah: Go on furthar.
Mr. F. E. James: T have not got the further portion of the speach.

Mr. M. A. Jinnah: T may inform the Honourable Member that thaf
speech of mine has been thoroughly mutilated and T have not vet beerr
able to find out who the culprit is.

Mr. F. E. James: Naturally. T accept mv Honourable friend's word
that his speech been mutilated, but there seems to he an epidemic of
mutilation of speeches on that particular side of the House. T copied this
speech, I think, from an article published in the Times of India, Bombay.

Mr. M. A. Jinnah: Then, T may inform the Honourable Member that he
has onlv got the first part completely out of its contents. T will read to
the House my speech from the Times of India.

Mr. F. E. James: In that case, it only makes what T was about to say
very much more pertinent. 1 was about to say that if this was true, then
we will listen with more interest than usual to the speech that my Hon-
ourable friend is going to deliver on the Finance Bill. . We hope that imr
that speech he will touch upon this subject not in its narrow sense but:
.in the broader sense of policy.

Now, Sir, I am left with one unfortunate impression as a_res.ult of the
study of the position taken up by the Congress from the beginning of the-
war. I am left with this question in' my mind. Did they ever really mean
co-operation? Was it ever their will to assist the Government?

Mr. S. Satyamurti: Did you ever want India’s real co-operation?

Mr. ¥. E. James: Was it that they wanted constitutional power? If
they got it, what were they going to do with it? There is no doubt—and
here I am not arguing a case, I am stating’ a‘factT-that there was wide-
spread and profound distrust as to their intentions if they -:3apt.ured power
at the Centre on the part of practically every other Party in the country.
Now, Sir, the position is that we have a deadlock and the _Congress Party
have handed the baby to the Mahatma, whose words are inscrutable and
very difficult sometimes for the outsider to follow.
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T myself have held the view and have expressed it, that civil disobedi-
ence as such is not and cannot be a non-violent moyement whether it is
expressed through one person er through mass movements. I have always
felt that it is a cloak for coercion and for violence. I remember recently
reading a story told by Sir K. V. Reddy in South India in one of his meet-
ings which is reported in the Press about a sadhu and a turtle. I think this
story is known to some of my Honourable friends in South India. The
sadhu was sitting by the road side meditating upon ahimse and in the
course of his meditations he became aware that there were a number of
villagers who kad captured a turtle and they wanted to dispose of it but
did not know how to kill it. So they got hold of a number of sticks and
were beating the turtle on its shell. When the sadhu heard this he said,
““my dear friends, as a disciple of ahimsa, 1 must ask you to desist from
that cruel practice’”’. Then in an aside he said, ‘‘if you really want to kill
it, turn it upside down’’. That has a moral. I think many of us feel that
the attitude of the Congress Party and its present leader is puzzling and
disappointing.

Mr. K. Santhanam (Tanjore cum Trichinopoly: Non-Muhammadan
Rural): May 1 know if the Honourable Member will give the same advice
that civil disobedience is wrong on the part of the Belgians, the Danes,
the Dutch and other people who have been conquered by Germany?

Mr. F. E. James: My Honourable friend has fallen into a trap. They
nevér claimed thit §¢ is non-violent. Tt is the claim that civil disobedience
is non-violent that I challenge. It cannot be. Those brave men in' Belgium
and Holland know what they are in for. They do not talk nonsense about
non-violence. ' .

Mr. M. Asaf Ali: Will myv Honourable friend, Mr. James, advise the
Congress to turn violent?

Mr. F. E. James: [ should of course hesitate to give even my Honour-
able friend any advice, let alone the Congress itself. I know that if I
gave any advice, they would not take it..

My point is this and I return to it. My Honourable friends cannot
get away from it. Civil disobedience is not and cannot be a non-violent
movement. To .call it non-violent is to deceive yourself and to decieve
the eountry. Now, 8ir, I do not want to get excited in these matters as
have some of my Honourable friends in the past. I want fo refrain from
bitterness of speech. One of the most magnificent passages in the speeches
of that incomparable leader of men, Mr. Churchill, was that passage
dealing with his attitude towards the French nation, after the French
had been beaten to their knees. There was an attitude of generosity to
a previous Ally who might at that time have been regarded almost as a
traitor. He said in that speech of his that we should not accuse as traitors
those who had fallen by the wayside through weakness. Far be it from me

to emulate Mr. Churchill, although Mr. Satyamurti called me a pocket
Churchill.

Mr. 8. Satyamurti: You will try, if you can!
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Mr. F, E. James: I would rather be a pocket Churchill than a pocket
Qmshng This war is going to be won by pocket Churchills. One of the
Gerinan commentators recently expressed a certain amount of uneasiness
at the strength of the defence of Britain. Why, he exclaimed, there is
not only one Churchill ; there must be about 45 million Churehills defending
their country, and things are going to be very difficult. Therefore, when
my Honourable friend called me a pocket Churchill, I took it as a com-
pliment. '

Naturally, there is not anybody in this House who does not regret the
absence of what one may call full political co-operation in the prosecution
of the war. If thet is not possible, then the preparations must. gq on
without that co-operation, because the danger to my country, the danger
to the Commonwealth, the danger to the countries in the Middle East
and the dangers to the interests of this country, are one and indivisible. I
have been asked by many Honourable friends of mine, what after all are
you fighting for. Well, anything that I say to some of my Indian friends
will be suspect. T cannot hope to persuade tnem to believe what I believe.
But let them not ask me or any members of mvy community. T.et them
ask the Labour party in England. Thev know that they had no share in
the foreign policy which immediately led up to this war. They had prac-
tically no responsibility for the defects in the preparations for the defence
in the United Kingdom before the war or even during the early days of the
war. Yet they are now the spear head in a national government in the
United Kingdom which represents the national will and which T prediet
wiil be unshakable. I need not ask any one in my country. Go to
America. President Roosevelt knows what the war is about. He said it is
for freedom of speech, freedom of thought, freedom of movement, freedom
of religion, for the decencies of life, the right of nations to live and develop
into incressing ireedom. He was re-elected. America is helping today
10 the fullest extent in her power. Bhe had no reason to love Britain; she
had no reason to love what is called British imperialism. Yet even Mr.
Willkie after his defeat said to the press, ‘‘All of us, Republicans and
Democrats and Independents believe in giving aid to the herow: British
people””. 8ir, I believe this is one of the classic struggles in the history
of the world for freedom, for the right to be free and to achieve freedom.
Everywhere, even in the occupied countries, there are free peoples co-
operating. No man in this country is coerced into co-operation. He is
invited to co-operate. He may stand aside and say, ‘‘This has nething to
do with me. 'This is not my war.”” As long as he does not definitely and
deliberately endeavour to impede war efforts, he is left elone. liven with-
eut him, there is no lack of men, money and munitions.

B8ir, I am afraid this war looks as though it is going to extend. Almost
every hour brings news of further extensions and those extensions are in
this direction. I do not say that in order to terrorise any one. Of course,
there is no one in this House who would be terrorised even by the threats -of
Germany and Russia combined. But 1 say that there is a case for the
people of this country to extend not only their material assistance but also
their moral and political assistance. I believe that those who stand aside
from that will one day regret that they did not share to the fullest in our
present trials and in the certain victory in which every man of my race has

unbounded confidence.
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Lala Sham Lal (Ambala Divigion: Non-Muhammadan): Sir, on account

of an infirmity in my right leg, I cannot keep standing for long and I
request your permission to speaking sitting.

Mr. Deputy President (Mr. Akhil Chandra Datta): Yes, certainly.
Lala Sham Lal: Thank you, Sir.

Sir, I speak to oppose the proposed Finance Bill, and I do so on broad
general grounds. I do not propose to repeat any of the arguments that
have already been advanced on the floor of this House in opposing this
Bill. This Bill is stated to be a war measure, a measure for the due
prosecution of the war, and it is stated that clearly this is not the last but
more of its kind has yet to come if India is to play a worthy part in
securing the victory of civilisation. Which war, I ask? A war which
originally broke out between a few Christian countries of Europe and for
the purposes of those countries only, a war which has by now knocked down
several peaceful and inoffensive countries and has destroyed their liberty,

" a war in which weapons of destruction of everv kind, mostly immoral which
science and wealth can possibly invent, are being employed. It'is a pity
that science and wealth which ought to have gone for the betterment of
mankind is being utilised for destruction. Wealth is being consigned either
to the bottom of the sea or consigned to fire. Evidently there must be
something wrong with this wealth. It must have been acquired through
bad karmas. The misdeeds are apparent in the exploitation of people and
that is why this wealth is being dissipated in this manner. Then, Sir,
it is a war in which lives of men, women and children are being destroyed
indiscriminately and ruthlessly and for no fault or offence of theirs; and
lastly, it is a war in which all laws of moralitv and rules of God are being
set at naught and a war which must be described as a Satanic war. 1t is
for this war, Sir, that India is being asked to make a contribution both in
men and in money. India is being asked only to make a contribution;
she is not allowed to say or to exercise her will as to whether or not
she is to make any contribution,—a strange thing indeed. A person is
asked to make payment and he is not allowed to say whether he should
make the payment or not. Is not this the method usually emploved by a

robber or a dacoit? I should ask all Honourable Members to think upon
this for themselves.

Then, Sir, India is being given an insult and an indignity. And which
India is it, I ask again. India, a veritable ethnological representative of
the whole world, India which 400 million people of all castes and creeds in
the world are inhabiting, which contains one-fifth of the human race and is
the largest single populated country in the world, the Queen of Asia and the
home of the civilisation of the East. It is an irony of fate that this India
by the happening of strange events constituting a miracle has fallen a slave
to a small island in the Atlantic Ocean. This India says in reply that she
cannot participate in this ugly, inhuman and Godless war. It is not
worthy of her to play any part in this war. She cannot, for fear of God,
make any contribution either in men ‘or in money for this war or in further-
ance of this war. Now, Sir, it mav be asked,—a very legitimatg question
indeed,—that war is raging in all its ferocity and it is carrying devastation
all around it, and how are you going to stem the tide of the coming
devastation? In reply to this India says that it is not worth-while to
become a rogue with a rogue, it is not worth-while to follow the doctrine

-
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of Bhathe shathyam as we say in India: it is no good following the princi
; wing 1, ciple
glf: 1an t:ye fqtr taﬁll eye ak'l)ld altooth for a tooth, but to meet this warpal.-;li Il:ot
Y to meet this war but also to meet the future time in a befitti :
you should adopt the doctrine of truth ] T is only

] and non-violence. It is onl
through truth and npon-violence that the victo an be

tru ry of civilisation can be
secured ; it is only through truth and non-violence that peace and prosperity

can come to mankind; it is only by following this doctrine that the world
and m;a.nkmd_ can be free. Sir, the greatest leader of Indian thought today
prescribes this doctrine for the Indian people and for the people of the world
at large. It may be said that this is a novel doctrine and I will deal with
it presently. But Mahatma Gandhi, the great leader, says that not only
freedom but peace can come to mankind through this doctrine alone. " He
says that the freedom of India is nothing if it does not come through this;
he says that the freedom of India alone is nothing if it does not come to the
world at large. India does not exist for herself, she has got & mission to
perform for the whole world. This doctrine is mocked in some quarters and
it is said that it is 2 novel doctrine devised by Mahatma Gandhi for the
present time and only to suit the present time and to conceal the weak-
ness of India. I say to such friends that it is not the case. It is a doctrine
which originated at the time when humanity first got it; it is a doctrine
which has been handed down to us from age:to age on the basis of which
the seers and sages of the werld have been giving great warnings to
mankind. Sir, if I were to mention these sages in detail T am afraid
there will be no time but I would like to place a few instances in support of
what I am stating, from India alone. So far back as 1894, 46 vears ago,
a seer of India stated in emphatic and prophetic words, ‘‘We have to teach -
the world what it is waiting for. Europe, the centre of material energy,
will crumble into pieces within the next fifty years.”

637

An Honourable Member: That is what is happening.

Lala Sham Lal: Yes. She will crumble to dust within the next fifty
years if she does not change her position, shift her ground and wake
spirituality the basis of her life. And what will save Europe then will be
the soul of India. These are the words uttered by a saint of India in 1894,
when there was no war, when there were no prospects for a war; and if my
friends would like to see this utterance, thev may find it in Swami
Vivekananda's works, Vol. ITI, page 159. This Swami Vivekanar_lda was 8
seer of India, a sage of India. He made extensive tours in _Amenca.. and in
Europe: he made disciples there and his disciples are still working; he

~died in 1903. Now, what did he sav in those utt.erances? He said we are
to teach what the world is waiting for. He was lecturing on vedanta at
that time, and vedanta is the highest scripture for soul elevation. He was
telling the people that we will teach soul elevation for the world—what it
is waiting for. He said these words to meet the material energy of Europe.
He said these words to save Europe at the time of the crisis. These are
words which must be considered in a serious mood.

nother sage of India, whose name has been often mentioned by some
Hbr?ou(::;blz Eh'gc?nds—l mean Sri Aurobindo_Ghosh——shortIy after the _Ilast
war—perhaps a few months after the armistice and the treaty of Verse;{ 1‘;;.';
and the constitution of the league of nations, he wrote a pook mt. e .
“War and Self-Determination’’. Therein he gtated that t:ihu;f Trea :th
Versailles and the League of Nations shall only be a prelude for another
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war in the near future, severer in magnitude than the one which had juét
finished ; and then he said that so long as war cannot be made psychologi-
cully impossible, it must remain and if banished for a while it must return.
This is the statement of another seer of India, to whom reference hag been
made by many Honourable friends today on the floor of the House.

This is the position which India takes today. This is the attitude which
India takes today and this is the attitude which has beeri advised for India
today by that great leader of Indian thought,

Let me keep aside this attitude and this position for a while and let me
turn to Europe—whut has the civilisation of Furope and the creed of
Eurppe to say in this matter. Let me take the case of Britain first.
Britain is represented by a King. It is the law that the King can do no
wrong. Just a8 God can do nn wrone, his representative on earth, the
King, also can do no wrong. When we keep in view the history of the
divine right of kings, and also the fact that the King of England holds the
title ‘‘Defender of the Faith '—what faith? ‘‘Whoever raises the sword
shall perish by the sword’’—what faith? ‘‘Blessed are the poor in heart’
for they shall inherit the earth’’ what faith? ‘‘If one smites you on the
right cheek give him the left also’’. This is the faith of the whole of
christiandom and more so for Germany which country has produced many
high thinkers in the past and still more for Italy where the representative
of Jesus Christ, His Holiness the Pope resides. We ought to take it that
this is civilisation and this is the creed which Britain professes and Britain
holds dear. This is the creed—not for Sunday use only but—one—for
which Britain has to live and for which Britain has to die. In face of this
can it be denied that the position that India is taking up today in respect
of this war is correct position? Can Britain in view of its own civilisation
contradict this positon? T should say it cannot.

It is being stated in some quarters that this is the creed no doubt, a high
ideal no doubt, but it is not possible to follow it. It is an impossible and
an impractical creed. But let me take an instance from the history of
England itself. The historv of India is full of such instances, but I am
not referring to them at the present time—I am only taking an instance
from the history of England itself. In the time of Queen Mary, the
despotic Queen Mary, Protestants were being persecuted and were being
thrown alive into the fire and being burnt. how did the victims behave?
They cried aloud cheerfully “We will play the man: we shall light such
a candle in England which by the grace of God shall never be put out."
As a result of this cheerful suffering, we see that the papist rule in England
was removed for ‘ever. In the face of this, can any one deny that this isa
doctrine thaf cannot be acted upon?

That is the position that India is taking. India says that civilisation
will not be secured by becoming violent, by answering the sword with the
sword : it will rather be secured bv following the doctrines which God has
commanded, and which is embodied in the doctrine of truth and non-
violence. When making this statement I want to refer to an important
thing, which after all I consider to he important. I invite the aitention
of the Honourable Members of the, European Group, particularly, to that
statement. The import of this war is not being realised properly. It is not
being reslised in Europe, and it is mot being realised here now by -fhe
Members of the Government which is-established in India. Tt is not &
war hetween one country and another. T+ is a mistake to think that thie
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i8 & war between one country and another. It will be a mistake to suppose
that this is a war between one set of countries and another set of countries.
[ would like to point out to Honourable Members that this is a war between
one civilization and another. This is a war between one force and another
force. It may not be visible today, but it will come into the limelight at
0o distant titwe. Sir, this war, as I have stated, is a war really between
two great forces. If anybody can éxercise his powers of introspection, if
anybody has got ‘the slightest intuition, he will find that it is really a war
between two great forces, not between one country and another. Now,
what are these two forces? 1 want to explain to Honourable Members of
this House. One is the force of material energy, the brute*force, prevail-
ing in Europe today, and the other, of the spirit, the force of the command
of God. Of these two forces, one is given birth to by the queen of Asia,
the India, and both these two forces came into evolution at the same time,
developed gside by side together, and they are coming into conflict at no
idistant thme. Now, is it not patent that after the close of the last war
there have been Resolutions passed by the League of Nations Assembly
demanding & restriction in the increase of armaments? In spite of ‘that,
the nations of Europe went on increasing their arms. At the same time,
look at the state of affairs in this country? The doctrine of truth and non-
violence began to be preached from India in about 1919 or 1920. Now,
these two forces came into existence about the same time. They have
been developing closely since 1919 up to the present time,—and God knows
up to what time they may go on developing—until they come into conflict
against each other. Now, Sir, this is the position, this is the attitude
which India has taken. India has foreseen this conflict, this clash between
these two farces, and has prescribed the doctrine of truth and non-violence,
not merely to meet this ugly and inhuman war but to receive the coming
times also. Therefore, Sir, I do appeal to Honourable Members of the
European Group to please allow India to remain sensible. If the whole
of BEurope hag gone mad, please do not drag India also into madness.
Leave India alone; let her remain sensible, so that she may be able to save
the dying Europe when the crisis comes. That is the position India has
taken today, and that is the reason why I am going to oppose the Finance
Bill.

Now, Sir, 1 should like to reply to certain criticisms which fell from
my friend, Sir Abdul Halim Ghuznavi. on the floor of.this House. In the
first place, in the whole of his speech I find there is only one question
which calls for a reply, and I feel it is my part to make a reply. I do not
know how other Honourable Members of this House will rel_:rly to him, but
I shall give him a reply according to mv best knowledge. Sir Abdul Halim
referred to the savings of Shri Aurobindo Ghosh, and _'he referred to the
contribution made by Shri Aurobindo, the Sage of Pondicherry, to the war
fund. My friend has made much of this fact to support the argument
which he "'placed before the House. Now, Sir, T mayv tell mv frlen_d that
the contribution made bv Shri Aurobindo is not ‘at all inconsistent with the
position, and "attitude taken up by the Congress a.nd‘ enunclat:ed 111\1{ t}lnm“
House. If my friend, Sir Abdul Halim Ghuznavi, nad stu’d_led %ha a-
bhatat arid other scripttres which Hindus Hold dear, h» would Have: dn“ty,g
the philosophy of courtesy and manners w}nch a Hindu : rebqu:ire b
observe in his capacity as an individu_a]. Slr,_ yvhen Shj-l uy; mi:ng ?i:
arrested for a political offence in 1907. when he was Tept TH@EI‘N:: : honit
the Alipore Jail, he saw the image of I{drd K’nslﬁla n eve_ry-tj}:u ]\?I i trr a{é
in everv jail warder, in fact, in everv jail official, and also in the Magis
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who tried him. Now, at that time, as a human being, he saw the image of
Lord Krishna in the jail authority, but today he is something more than a
human being. I regard him as a transcendental existence today. I do
not know how other Honourable Members may be regarding him, but I
for one do regard him as & transcendental existence. Such an existence
sees the image of God even in a Satan. Eut there is a difference between
the duties of a man as an individual and between a man belonging to a
particular political association. That is a distinction to which I should like
to draw the attention of my friend, Sir Abdul Halim Ghuznavi. If my
friend had known this distinetion, he would not have referred to the contri-
bution which the Sage of Pondicherry is supposed to have made. Now,
Sir, I would like to invite the attention of my friend, Sir Abdul Halim,
1o one or two instances to support my ples, and these instances I have
taken from the Mahabharat itself. Was it not that Lord Krishna in his
individual capacity who gave help to Duryodhana, the Satan when such
help was demanded of him, but this he did in his individual capacity; but
in the capacity of a political leader he came forward in the same breath
to destroy Duryodhana and all his supporters . . . .

Mr. Umar Aly Shah (North Madras: Muhammadan): That is not
correct. What is the use of importing wrong things and wrong points?
People who have read and understood the Mahabharat in its Sanscrit
original would not give such wrong mterpretations to its text.

Lala Sham Lal: That is correct and that is the position; that he did
in his individual capacity. Then I want to draw attention to another
matter. Did not Bhishma Pithamaha bless the Pandavas in his private
capscity, while, as leader of a political party, he sided with the Kauravas?
Is not Mahatma Gandhi making the same distinction? In his personal
capacity, he is blessing Britain. He says that he does not want Britain to
be defeated, he says that he does not want Britain to be
humiliated. Yet, in his capacity as the leader of a National Party, he
is at war with Britain, a non-violent war, for the freedom of his country
with the Government that is appointed bv Britain in this countrv. That
is the difference. If Sir Abdul Halim Ghuznavi had said that Shri
Aurobindo Ghosh had directed the nation to contribute at the same time as
he contributed himself, then 1 would have thought seriously before contra-
dicting my Honourable friend. Let me give a little reply to my Honour-
able friend, the Commerce Member, who has characterised the Gita as
one which teaches violence.

The Honourable Diwan Bahadur Sir A. Ramaswami Mudaliar (Member
for Commerce and Labour):No, no.

Lala Sham Lal: If my Honourable friend denies that the Gita teaches
violence, I will keep silent, but he did say, so far as I remember, that the
Gita teaches violence.

The Honourable Diwan Bahadur Sir A. Ramaswami Mudaliar: Active
resistance to violence.

Lala Sham Lal: Nothing can be so incorrect as a statement like this
characterising that the Gita teaches violence.
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Mr. N. M. Joshi (Nominated Non-Official): Does it teach non-violence ?

Lala Sham Ial: Yes, it does. That is what I am going to tell
. . { ou.
‘On the one _hand, vou have Mahatma Gandhi who is 95,; E:}?OIELI‘ in G?it:,
who has written many pamphlets on the Gita, who has translated the

‘Gita . . . ..

Mr. Umar Aly Shah: Mabatma Gandhi is not a scholar in Gits.
Were he so, he would not have called his commentary ‘‘Anasaktiyoga’’,
which only shows his .ignorance of the profound meaning, and import of

‘the Gita.

Lala Sham Lal: He has written pamphlets on Gita, he has taken out
verses from Gita which he is daily reciting in his prayers. On the other
side, there is Sir Mudaliar who says that Gita teaches violence. (Inter-
ruption.)

[At this stage, Mr. President (The Honourable Sir Abdur Rahim) resumed
the Chair.]

Then. Sir, the Gita is being read in every house, and it is being
‘preached in all large gatherings. How many of the readers realise the
Gita? 8o, it is verv easy to read, bhut it is very difficult to realise the
-gpirit of the Gita. This Gita teaches the doctrine of truth and non-
violence, and if T were to cite verses from the Gita and discourse upon
‘those verses, I shall make Sir Mudaliar know that the Gita does not teach
violence or violence in action. It teaches non-violence for a human being.
Tf my Honourable friend had carefully read the two Chapters of the Gita,
namelv, the one on the duties of a human disciple and the other on the
‘duties of a Divine Teacher, he would have come to know that the Gita
-does not teach violence at all for a human being. It may be anything for
4 divine force .o

Mr. Umar Aly Shah: You are wrong Vinasayache Dushkrutam.

-what does it mean?

Lala Sham Lal
« Parftranaya Sadhinam
Vinasayacha Dushkritam
Dharma Samasthd;
Sambhavami yugé yugé ', etc. _
Mr. Pregident (The Honoursble Sir Abdur Rehim): I must tell the
Honourable Member that this is no occasion for delivering a lecture on
Gita. The Honourable Member must deal with the Bill before the House.

'Lala Sham Lal: T am giving a reply to Sir Ramaswami Mudaliar.

Mr, Prosident (The Honoursble Sir Abdur Rahim): Yes, but the Hon-
ourable Member has said quite enough on that subject.

Lals S8ham Lal: On these grounds, I oppose the Finance Bill and
finish my speech.

Sardar Sant Singh: We are very much indebted to the last speaker

for the powerful discourse that he has given us on truth and non-violence.
e
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but I wish that he had chosen another forum than this House. Here we:
deal with hard reulities of life and we have to face fagts us they are.
Our complaint against -the present system of Government in India is that
it ignores the realities of life and enters into that state of mind which does-
not go to make empires, but rather goes to destroy the empire that has
been made by its predecessors. In this case the debate on the Finance
Bill has been going on for a much longer period than the ordinary budget
discussion does. and thz reason is obvious to all. Because the issues
involved today.are of a far-reaching importance, are of a more lasting
nature, than a mere increase in taxation or throwing economic burdens-
upon ‘the peonle. Here questions of high policv as well as how that policy
is to be worked in prattice are before us. This to me ig the real signi--
ficance of the debate on the Supplementary Finance Bill.

Sir. the confusion that is responsible for the great desl of difference-
of views between those who sit on my left and those of us who sit om-
this side of the House is that, while the Government, the European Mem-
bers and those who are supporting the Government have been stressing:
the need for the successful prosecution of the war, they ignore that India
does not feel, rather can not feel, much interested in the result of the war
go long as the war aims are not clearly defined by the British Government
regarding India’s position during the war as well as after the war. The
confusion is between what is called the aim of the war as distinguished
from war aims. The aim of the war has never been in doubt. 1f any
country is at war with another countrv, whether the cause be a good one or
an indifferent one or even an immoral one, the aim has alwayvs been one
and that is the single aim of winning the war and defeating its opponent
whatever the means employed. The means may be fair or foul. The
war must be won.

Lieut.-Colonel Sir Henry Gidney: Everything is fair in love and war..

Sardar Sant Singh: Very often, it is the former rather than the latter
in your case. So far as the aim of war is coneerned, there can:.

4 p o ]
P M be no two opinions. The aim is that the war must be won.

As regards the question of non-violence as a creed and non-violence as
a policy, there have been serious difference of opinion even in Congress
circles. We believe non-violence to be good as a policy and not as &
creed. I refer here to my own community, the Sikh commupity. We
believe non-violence to.be a good policy for the time being but we are not
believers in non-violence as ‘a creed. I make bold to say this. Bituated'
as India is, is it not a good policy for her to follow the path of non-violence 7’
The question was put to the Honourable Mr, James by the Deputy Leader
of the Congress Party whether he wants the country to take to violence.
He avoided answering this question for it ig difficult to answer and that. too
for the obvious reason that if we turn to violence, he knows and everybody
knows that situated as India is, Indians are not able to resist the violence
of the Government as against the violence of the people. - I.again declare
that non-violence as a policy is an entirely different thing. from non-
violence as a creed. In our Sikh history, the aims of our Gurus were
clearly pointed out. Up to the time of Guru Teg Bahadur who gave-his
life and suffered martyrdom in this very city of Delhi, the creed was one
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of non-violence. But Guru Govind Singh when compelled, by the con-
tinuous mis-deeds and mis-government of the then Government of the
time, to raise the standard of revolt sent an ultimatum to Aurangzeb
The first couplet that he wrote before taking to violence was this: .

Ohéin kar az Haman Hilate bi-guzasht,
Halal ast grifian shamsher dast.

It means: ““When things become intolerable and all other policies have
failed, it becomes lawful to draw the sword’. When the circumstances
have developed to such an extent that no other policy can help the nation,
then it becomes lawful to take the sword in hand. That was the first
sentence of the ultimatum that he gave to Aurangzeb, who was the head
of the then Government of India. The same teaching is io be found in
the jurisprudence of England. I have quoted that. times without number
on the floor of this House. In the jurisprudence it is laid down that when
the evils of the Government become so intolerable that the evils of a
revolution are less than the evils of the established Government, then it
becomes lawful to rebel. Thus similar econceptions run through two
different systems of thought. But however, this is not the time to go into
these principles. I only wanted to explain our attitude towards non-
violence and to emphasise that war cannot be won through non-violence.

Here we are faced with a serious dilemma at this time of war. Our
triends on the European Benches as well as the Government cannot deny
this fact that India has been forced into a war not by their own consent
but by the -consent of others whose possession India is elaimed to be.
What we want you to answer is this. Do you regard India as a valuable
possession of England or do you want to treat Indians as human beings
are treated in any country which is their own. Tha$ is the question which
has been asked so often both on the platform as well as the Press. That
question has not been answered so far and that question is contained im
our demand for the war aims. .You say that war aims are not defined in
the middle of the war. Well, may I ask you whether it is not a fact
that the declaration of 1917 was made when the last war was at its height.
Then we were told that the goal of the British Government in India is the
gradual realisation of self-government in India. The distance between
1917 and 1940 is a long one. '

An Honourable Member: Much water has flown down the Jumna since
then.

Sardar Sant Singh: Much water has flown down the Jumna, as my
fr_iend reminds me.

During ‘the last war, Mr. Lloyd George, the then Premier of England,
told a Press representstive in an interview while talking of war aims,
when he was queéstioned as to what he proposed to do about India: If we
have brains enough to conquer Germany and to esteblish self-determina-
tion for the smaller nations of the world,” replied the Prime Minister,
“‘surely we shall have brains enough to find a solution of India’s difficul-
ties’.  Twenty-three years have gorme by since then and England has not

found a solution.
G 1
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My friend, the Honourable Mr. F. E. James, told us in his beautifql
and eloquent way that India has been caught in the midstream of consti-
tutional reform. The war has come at such a time when the constitu-
tional theories were being discussed and agitated upon. May I ask him
why these constitutional theories did not find an answer during the last
23 'years which have elapsed since the termination of the last war. Was
not that war a war for establishing self-determination for the nations. Why
was not that principle applied so far as India is concerned and why has
it been delayed for such a long time. Really it is & question for serious
thought. It is true that there should he no embarrassment in your war
effort when vou are fighting for your existence. There is force in that
argument but will you give us an answer to this. If we listen to this
argument of yours and go ahead i helping you in the realisation of your
aim, will it follow that after the war vou will do something for India.
To that question, I do not want to give a reply myself. I will give a
reply from a bock written by an 'Engﬁshman and the name of this book
is ‘“‘Our War Aims”. ¥ere he ravs:

“This record is ome of our liabilities today. If we are fighting to defend the
freedom - and  “‘peaceful existence’” of small nations and of ‘‘all dom loving
countries’’, including our own: if we may, with the Prime Minister, that we are not
aiming only at victory “but rather looking beyond it to the laying of a foundation of
a better international system which will mean that war is not to be the inevitable
lot of every succeeding generation’ how are we to persuade the world that we mean
business this time when we did not mean business last time? What chance will
there be of founding '‘a better international system’ on the morrow of victory
unless we ourselves make up our minde in advance that it shall be founded and what
we shall do te make sure that its foundstions are well and truly laid.””

An Homourable Member: Who is ¢he author?

Sardar Sant Singh: Wickham Steed. That is the question. And one
important question we ask the Government of Tndia; we ask the Govern-
ment of India to make a statement at the end of the Finance Bill that
“*we have heard the voice of the elected representatives of the country. We
now realize that the masses do not go with us. We now realize that the
masses are feeling very much disturbed on aecount of this war, and we
want to make this statement and assure Indians that it will be implemented
after the war.”” Is such a statement forthcoming? If such a statement
is not forthcoming, certainly it is but human for us that we should pause
and consider our position, realize what happened after the last war and
then frame our policy in accordance with facts as they have already hap-
pened. What would vou do if you were Indians and if Indians had the
‘Government in their hands? Put vourselves in our position and then
tell us, phraseology apart—let us stick to the truth, tell the plain truth
more crudely than you want to at this stage and then decide what is to be
done. Here again Mr. F. E. James fell into an error when he said, ‘‘Could
we hand over the Government and the power at this time when the majo-
Tity is not with the Congress?’’ -All right. Let us take that to be the
criterion. 1 accept this as a test. I say, let the same criterion be applied
50 far as the present Government is concermed. - Who is .with the present
Government? Are they willing to take a referendum of Muslims, Hindus
and BSikhs together, and then, if the referendum results in an over-
whelming majority that this Government does not represent India, will
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the Government then resign und give place to u national Government?
Bo far as your position is concerned, it is hopeless. This Government is an
out-of-date and obsolete institution and it must be scrapped off. That is
the verdict of all Indians. Toduy Indians huve shown by their attitude
that they do not like the policy and the programme of this Government.
Does the Government, present Government, regard itself as the wisest Gov-
ernment of the age?  Wiser thun those who bave been in charge of His
Majesty’s Government in England? During the last year, how many
Cabinet changes have taken place? How many Gevernments have fallen?
How many pew ministers have been taken in und replaced and why?
Simply because the country realised the urgent necessity Yor a change.
The war cannot be prosecuted unless new and fresh blood is brought ,into
the Cabinet and a new turn and impetus is given to the policy of the Gov-
ernment. Is it not so? But why do you stick to this place when you
have no policy? You capnot govern. the country without the will of the

people.

What is the position today, Sir? What has been tbe consequence f
the operation of the Defence of India Act? 1t has merely forcetully silenc-
ed the Indians. I will like to put it in a more chariteble way. "The posi-
tion is that Indians have become quite sullen today, they are quite indiffer-
ent. That is the result of the Defence of India Act. Do you like that
India should remain sullen? Do you think that the war and other speeches
of those who are habitually with you who generally are known by the
name of ‘‘Toadies’ in this country, do you think their speeches und out-
bursts of steam stir the imagination of the masses? You are mistaken if

you do so.
An Honourable Member: Who are you referring to?

Sardar Sant Singh: | am referring to the Government. While the
Bikhs are with the Government that the war must be prosecuted to its
successful end, we do want, so far as the Sikh community is concerned
they have made it clear, that we do want to co-operate with the Govern-
ment in the successful prosecution of the war. We have issued stete-
ments, we have told our men in the army that the Sikh community shall
not tolerate indiscipline in the army, and we have advised them to keep
to the rules and regulations. But that does not mean that we are satis-
fied with the status of Indians in the country.

Lieut.-Colonel Sir Henry Gidney: What is wrong with the status of
Bikhs ?

Sardar Sant Singh: 1 am telling my friend that this is no time for
light talk. 1f you really want to win the moral support of the country,
then this deadlock in the country must be ended, and the soomer it is

done, the better.
Major Nawab Sir Ahmad Nawaz Khan: How?

Sardar Sant Singh: That is a question which can be settled by a bold
statesmanship, by imagination, by vision, not by tinkering with the pro-
blem here and tinkering with the problem there. If T was sitting on Fhose
Benches, I would have told vou how to solve it but it is not my business
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at present to tell you the solution. Even, if I tell you, what is the
guarantee that you will accept it? Sir, the agency that accepts
this advice lies beyond you and beyond me and beyond even
the present Government as ccnstituted today. My proposition is
this, that we must know and we are determined to know,
whether we be Hindus, Muslims or Sikhs, what shall be the position of
India. Well, one of my Honourable friends mildly says, “‘after the war’’.
If I am left to myself, I will say, ‘“No, Sir, today—not tomorrow, what is
my position today?’ This question disturbs me—it haunts me—well
i T know my today, I will make my tomorrow according to my wishes.
Indid wants to develop according to our own wishes. Ve want to develop
this country in the manner best suited to the interests of India. We
therefore, ask the Government and we ask His Majesty’s Governmenty
““What is there that prevents you from parting with the real power?'’ You
sav. “‘there are differences in the various communities: there are differences
between the Congress, the Muslim League, the Sikhs and the other minority
communities’; It may be so. But curiously enough. all sections are at one
on this point that the last declaration of His Excellency the Viceroy did
not contemplate the parting of real power. This runs through ‘the verdiet
of all ‘three communities. May I ask, ““Are you willing to part with that
power or not?”’ You say you cannot unless there is ‘agreement between
the minorities. Yet that is a problem which can safely he left to the
future Government if you really part with power. '

Then- you describe your war aim at present to be winning of war.
Your war aim means, in effect, the continuance of vour present policv by
means other than negotiations; that is, by the arbitration of force. That is
your war aim. If that is the meaning of the wsr aim.:then vour. aim is to
win this war and then to carry on the British Imperialistic policy in India.
‘We refuse to subscribe to this war aim. When you say vou are fighting
for democracy, well I believe you. I trust that you are fighting for the
democracy. But for what democracy? You may be fighting for the demo-
cracy of Poland, Norway, Holland, Belgium, Denmark and even France. I
have no quarrel with you. Go on fighting for that democracy. But when
you ask us to believe that vou are fighting for the democracy in India, we
are entitled to know where is the democracy in India? There is none.
Therefore, you are not fighting for the democracy of India. Had there
been democracy in India, vou could easily have said that you were fighting
for the democracy in India. But there is no democracy in India and,
therefore, you are not fighting for the democracy in India. Then, you
say that you are fighting to bring about a new order in Europe. “Well, Sir,
if you want to draw a new map of Europe, use vour own drawing set, pen
and pencil. . I refuse to grant you my drawing set, pen and pencil for
drawing a new map in Europe. There, again. T have no quarrel with you.
But T would not fight for you. If ydu wish, I would sympathise with
vou. What I want is this. If you want my set, my pen, my pendil and

my coloured ink for drawing that map
Mr. Badri Dutt Pande: And my beard.

Sardar Ba.nt Singh: Please shut up. You are so flippant that you are
losing everything everywhere. If you want to use my set, my pen and
my ink, then you must bave a new order in India as well. You want
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anoney from me. I will give you the money and 1 will help you in the

:successful prosecution of the war, but at the same time 1 will ask you
about myself. Where do 1 stand? The reply comes in two ways. One

‘way is that you decline to give your war aim qua India. You refuse to
tell us what your aim is regarding India. The second reply comes from
-what I see in your day-to-day administration. As soon as the war was
declared, you created a panic in this country, and vou are continuing to

create that panic. The gituation that vou have created is that because

-of this war we will all be overwhelmed with the advancing forces of Hitler-

ism, Fascism, Bolshevism and what not. India will be involved in this
‘war. 1 say, all right. But look at' the way in which you are utilising
‘that psnic today. You have created new Departments; vou have created

‘new posts and vou have filled them with your own kith and kin, You

‘have given ‘highet salsries and vour men have accepted them when their
relations are fighting for their verv existence in Europe. There is onlv

-one noble exception and that is the Honourable Mr. Jenkins who refused

to accept a higher salary and who refused to go to a hill station to enjoy

the cold climate. Barring his case, every one of vou has been selfish. .
The Government comes forward and tells us that we must win the war.

I welcome it. Win the war and I will help you in winning it. But what
-about India’s share in that effort? Ts it not a fact that the Supply Depart-

‘ment and the Defence Department. where new posts have been created,

have mostly filled those posts with English and Anglo:Indian boys and

-gitls when Indiafl§ are suffering from starvation owing to acute unemploy-

ment? T put a question to this effect and the information' has been denied

to me. This is the working of the war. You csn win our svmpathv for

the prosecution of the war only when vou can show that vour heart has

been changed or when you can show by the working of the dav-to-day

-administration that Indians are getting their. due share in this effort.

~-8ir, T am not a bukinessman but of one thing T am certain and that is
“this that even those who have been your habitual supporters feel that you
‘have not placed vour orders with Indians and a racial discrimination is in
full swing. Ts that the way of winning the love of the country? Is that
the way in which vou can ask us to co-operate if co-operation has any
-dictionary meaning. But what you mean by co-operation is this: “You
-ghall do my will and not your will, and if vou carry out my will, T shall
regard it as co-operation.’’ If that is the meaning of co-operation, T think
‘we must hesitate to offer such a co-operation.

Then, there is the further question: how have vou treated thié¢ Hoéuse?
"How have vou :treated the Members of the Central Legislature? While in
-other countries, in England, for instance, the Legislatures have been
freely consulted. members are given information, are invited to secret
-gessions to impart the most secret and important information. we are
-simply ignored. We are not even invited to share your confidence. much
lese deliberation. We have noticed that during the last few years the
-position of the Central Legislature has been deteriorating from day-to-day.

There is not a single elected Member who does not feel it. Tt should have
-been the business of the Leader of the House to enhance the dignity of
this House. His pride should have laid in the fact that he has succeeded
.in enhanging the value, the dignity and the respect of the Members of this
House. But things are just the reverse. The pride now is in curtailing

ithe privileges and the rights of this House.
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Dr. 8ir Ziauddin Ahmad: They have also confiscated our houses in:
Simla.

Sardar Sant Singh: That is a very minor matter. I am talking of a
major issue. I aw talking about matters of policy. Why has he done so?
Because he knows that his leadership does not depend upon his followers.
His leadership does not depend upon the vote of this House but his leader--
ship continues from an order which comes from a different source. He:
draws his breath and inspiration from that source and that is why he is not
interested in the enhancement of the privileges or the reputation of this
House. Is it the sort of thing? It reminds me of the story which I was-
told today. It i a verv good lesson for us. One of the Members from
South Africa in the Eastern Group Conference told & couple of Indians who
weré working in that Conference: ‘‘You complain that Indians are being:
badly treated in Africa, but 1 find that you are treated worse in India
itself’". That is the inpression that he is taking away from the confer-
ences which are going on in Delhi at this time. Is that the sort of co-.
operation which my Hounouruble friend, Mr. James, wants from us? Some
of us may be willing to co-operate with the Government. Some of us may
be able to influence a community here or a comununity there to help the
Government in the successful prosecution of the war, but at every step,
at every corper vou isable such people. You put us in the wrong. If
we enter into discussion or argument with a person to persuade him to.
help in the suocessful prosecution of the war, he turns up and says, ‘‘We-
“know what your position in the Legislature is. We know what your status-
and dignity is in the Legislature. You talk of helping this Government’’..
That is the position.

Will not the Government of India open their eyes and change their-
policy? Here on the floor of the House a definite assurance was extorted
from the Leader of the House about the working of the Defence of India
Act. During September, 1939, when the Defence of India Act was intro--
duced, I persisted in getting an assurance from the Leader of the House
who was then piloting the Defence of India Bill that the Act, if passed, willt
not be worked in a tyvrannous manner or in a high handed manner. But
what do I find? Tn the last Budget Session when 1 put the question as-
to how munv prosecutions have taken pluce under the Defence of India
Act or action taken under the Defence of India Act, he gave me the-
figures only for the Centrally Administered Areas. He refused to give me-
the figures for the provinces.

The Honourable Sir Muhammad Zafrullah Khan: T have now obtained”
the figures in answer to a question which the Honourable Member has put
down, during this Session.

Sardar Sant Singh: I um very glad about the change that has come-
over the Honourable Member. 1 welcome that change. Under the Defence -
of India Act some wmembers of the Provincial Legislature have been:
detained without trial. Their number also I expect the Honourable Mem-~
ber to give us next time when he answers my question. There is not a
single province where the meimbers of the Provincial Legislature have no§
been proceeded against under the Defence of India Act. Apart from that
as many as four Members of the Central Legislature have been ‘proceeded
against under the Defence of India Act. It may be more, (Interruption).
My Honourable friend, Mr. Griffiths, says that probably more are coming:
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in. If they go they will go by their own act, not by any action taken by
the executive authority. That will be the difference. They will go as
satyagrahis. But the other members have been proceeded against under

the orders of the executive authorities of the various provinces.
An Honourable Member: They will not walk into the jail.

Sardal’ Sant Siagh: Probably they will. Tt is left to the Leader of the
Opposition to define their attitude and policy at a suitable time. However,
the Defence of India Act came out in that light. T think if I mistake not
the total number of prosecutions and the proceedings taken in India during
the last six months probably have exceeded similar figures if we turn %o
the Defence of the Realm Act and its working. Why, Sir? What does it
indicate? The indications and inferences that one is forced to draw from
this is that the successful prosecution of the war is only possible if the
people ure taken into confidence and the people are made to realise that
this war is their own war. Without that, any co-operation is impossible.
The Government did not hesitate to take action against the most respected
son of India, Pandit Jawahar Lal Nehru, agminst whom a thundering
sentence of four vears hus been pronounced and that sentence still remains
and though its echo has gone beyond the shores of India and have found
place in the responsible press of Great Britain, yet no action seems to have
been taken by this Govermment. Therefore, Bir,.one is at a considerable
loss to understand what to do with this Government.

An Honourable Member: Destroy.

‘Sardar Sant Singh: How? That is the trouble. How to destroy this
Government? However, if the power is transferred and the tables are
turned the Defence of India Act will be more appropriately applied to that
side than to this side. The position would not be i%lmogical Even 8ir Arthur
Moore, the Editor of the Statesman had written a number of articles telling
us what culpable negligence was shown by the Defence Departmeny and by
the Government of India in not making preparations for the war. We were
laughed at when I sponsored a Resolution here that motor vehicles and
mechanical equipments, air force and other things should be wmanufactured
in India and India must be made self-sufficient in the matter of defence.
As the Statesman has said, it is no good being wise after the event. The
debates show that even the Opposition Members wanted to make India
self-sufficient in the matter of arinaments and defence. But this Govern-
ment disregarded all advice of prudence. Those at whose bidding this
Government did so, have been turned out of office but this Govern-
ment remains. Is it not a serious change under which Governments in
other countries have been upset and Governments must have been replaced
by other more imaginative Governments? This would have happened in
a countrv where the executive is responsible to the legislature. We are
here paying princely salaries to our services and yet the services men are
most unimaginative.
he matter of this Supplementary Budget, we are asked
we are asked to contribute in the interest of financing
I am one of those who would like to see the suc-
Therofore, it is implied that the finances

to be successfully prosecuted. But what
in a single word

Here again, in t
to make sacrifices,
this war. Quite right.
cessful prosecution of the war.

must be given for the war if it is :
about the princely salaries?. The budget does not conta
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that there will be a cut in salaries. A cut of ten per cent. was decided
upon during the depression period. In a state of such an acute emergency
when this war, if my Honourable friend, Mr. James, is correect, is extend-
ing towards India, greater sacrifices are called for in the matter of defence.
There can be no two opinions about it. But has any indication heen given
that this highly paid bureaucracy and the Civil Servents shall be called
upon to make a sacrifice of even ten per cent.? T thimk it will be. perfectly
justifiable on your part to say, as some friends behind me are saying, that
a cut of 20 or 25 or even 50 per cent. should be imposed in .order to defend
India. We, surely, expected the Honourable Member to tell us what the
estimated expenditure towards this war is, or what is the total amount
that it will come to when the full force of the. war has come. It is no
doubt very difficult, but as s far-seeing Finance Member he has to look
ahead and give us some estimate as to what he proposes to do.

There is one wore point that I wish to deal with before I conclude and
that is that Government probably refuse to transfer any power to the
elected representatives of the people on account of the mistrust that has
been given vent te in some quarters, namely, that they do not know how
the people who come into power will utilise their position so far as the
prosecution of the war is concerned. I think the answer is written in the
Delhi Resolution of the Congress Committee. They did not stick to the
principle of non-violence then; they gave an indication  that they would
defend India and defence of India does not mean non-violence and allow-
ing Hitlerism and Fascism a free passage through tHe Khyber or Baluehis-
tan. A wise statesman would have at once grasped that opportunity and
would have made the Congress to stick to its Resolution and defend India.
They should:have ‘thrown the responsibility upon-the people’s representa-
tives; they ‘would not only have created & ‘sense of responsibility in the
persons who hdd cometo use their-power but would have electrified the
atmosphere of India for the defence of India. " The difficulty in the present
day relationship is that there is & lack of trust in the Government and in
the people. That is the real truth. Englishmen do not trust Indians and

Indians do not trust Englishmen. The deadlock is due to that; the rest is
mere excuse and pretence.

Dr. Sir Ziauddin Ahmad: And Indians do not trust each other.

Sardar Sant Singh: That is wrong, with due deference to Sir Ziauddin.
These quarrels will continue so long as real power is not given. Once the
power is given, it does not need a prophet to foretell that our friends, Mr!
Jinnah and Mr. Desai will work as smoothly as two bulls yoked together to
drive a cart. 'The difficulty is the lack of confidence ‘among those who
are in positions of power and those who want to come in.

Mr. M. A. Jinnah: Who will drive these two bulls? .
Sardar Sant, ISingh: The Sikhs.

Sir, the position is that Government must come forward with a bold
statement of policy,—no half measures will do,—and that policy iz to
grant India full freedom within the countrv and trust Indians to defend
their country to the best of their power. So long as a policy of trust does
not replace the policy of mistrust, I am afraid the differences between the
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*two will go on increasing day by d i i ical argu

0 or ! ¥ by day. Philosophieal and logical ments
-gi one minority suffering at the hands of other minorit.iesgare only there
‘because real power has not been given. Give us real power and we will
-show you thatl there is no minority problem in India.

5y Mr. N. V. Gadgil (Bombay Central Division: Non-Muhammadan Rural):

‘Bir, I rise to oppose this Finance Bill.. In the course of these four days
4 numl?er of quec_:hes have been delivered, but I will single out two, be‘-
“cause, In my opimion, they are very remarkable. The first speech is that
-of my Hc-)nourable friend, Mr. Griffiths, and the other, that of my Hon-
oursble friend, Sir Ramaswami Mudsliar. Mr. Griffiths, if he really under-
stood what the war actually meant to him and to his country, would not
have spoken in the manner and .in the words in which he spoke here two
«days ago. If he were really anxious that India should participate in this
war, if he were really anxious that India should wholeheartedly co-operate,
the manner in which he delivered his speech and the way in which he
-attacked the Congress Party was the least calculated to achieve that result.
Instead of trying to couvinee us and undertaking the discipline and res-
ponsibility of intellectual thinking, he went on emotionally and tried to
approach the problem from the wrong point of view, He told us that in
«case India did not participate, Hitler would come; instead of convineing
us that it was a war which would. result, not only in the maintenance of
‘peace in the world, but also result in India’s freedom, he held wup a
‘gloomy picture and tried to terrorise. Let meé tell him very freely that
India has long ago outlived that stage when by terrorising you could get
help and co-operation from her. He should have been truthful, he should
have been intellectual, he should have been honest in-a way, and should
have stated the problem as it was. TInstead of doing all that, he, as T
said, approached fhe problem from an altogether wrong' point of view.
But he was just like one of those critics who have been very aptly described
by Bir Norman Angell as emotional—he says:

“In the early stages of a war, it generally seems to most of us self-evident that
the only public’ opinion which matters is the public détermination to go through to
victory. %o be convinced of the justice of our cause, to feel so intensely about it

~that there shall be no danger of any failure of national unity K these are assumed to
bz the moral essentials of success. You are for your country, or you are against it.
As to war aims, the easiest definition is M. Clemenceaun’s : Victory. ‘‘Reslizing the
issues of the war” means understanding fully the perfidy of the ememy and the
‘righteousness of our own csuse. Patriotic propaganda is conceived in those terma
Intellectual qualifications of any kind, or any attitude 6f inquiry, are taken as clear
indication of defective patriotism. It is felt that the surest foundations of uational
-polidarity and the safest guide to policy are to be found, mnot in discussion and,
argument, but in intense feeling; not in complex ideas but in stmple emotions. As
the movie advertisement of the war play says: ““You can’t put up a good fight until
;your blood boils. -This film will make it boil.”” We feel that boiling bleod is the

-5t moral assurance of success.”

That is the type to which my Honourable friend, Mr. Griffiths. belongs.
But let me assure him that this emotionalism will have no effect so far as
the Congress Party and the country at large is concerned. Let me remind
‘him, and also let me remind the Commerce Member, that it is a fact that
‘we do represent here the majority of the Indian people. According to
‘the Commerce Member, it may be a forgotten chapter—for the memories
.of the last elections may not be exactly sweet for him. But democratically
speaking, accepting the democratic standard, so long as we are here and
-80 long as our election stands and our challenge to dissolve the House and
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order fresh elections is not accepted, the representative character of this-
House, so far as it is available under the present Constitution, cannot be
challenged; and when we oppose this, we oppose it not individually, not
merely as a party 47 strong, but we oppose it as representing several cons-
tituencies, and we oppose it as representing a majority in this country.
Mr. Griffiths said that it is the peculiar habit of the Congress people and
the Congress leadership that they try to clothe their mundane motives with
the garb of idealism. I do not agree with him. But if this description is-
reallv suitable to any person or any country, I think he may not like it,
but the fact is that it is his country which is known all over the world as
a country, and as a nation which has excelled in the art of hypocrisy. Sir,
it Is not for the first time that the Congress is opposing any participation
in the war. As early as 1927, in the Madras Session of the Tndian National’
Congress, the following Resolution was passed: Referring to the war pre-
parations, the Resolution said:

‘‘These preparations for war are not only calculated to strengthen the hold of”
British Imperialism in India, in order to strangle all attempts at freedom, but must.
result in l:stening a disastrous war, in which an attempt will be made to make-
India again a tool in the hands of foreign imperialists.

The Congress demands that these preparations be put an end to; and further
declares that in the event of the British Government embarking on any  warlike
adventure and endeavouring to exploit India in it for the furtherance of their
imperialist aims, it will be the duty of the people of India to refuse to take amy
part in such a war or to co-operate with them in any way whatsoever.”

) 'l'hut' was in 1927. Year after year, this Resolution has been reiterated.
with suitable changes; and, in 1936, at Faizpur, the Congress laid down
clearly that ‘‘no credits must be voted for such a war, and voluntary subs-
criptions and war loans must not be supported, and all other war prepa--
rations resisted.”’ It is, therefore, clear that for the last thirteen vears.
the Congress has taken a definite attitude, knowing full well the interna--

~ tional situation, that a disastrous war, practically a world war, was bound
to come; and in that war the issues involved would not be the freedom
of India, but that would be a war between the haves and the have-nots.
Knowing this full well, the Indian National Congress warned the people-
and warned the Government also that, when it did materialise, the Indian
National Congress would take the stand of non-participation and would
refuse to vote credits. Not only in 1936, but even in the years 1937, 1938
and up to 1939, the Indian National Congress and the All Indin Congress
 Committee, from time to time, passed resolutions in the same or similar-
terms. It is, therefore, not a surprise. and it should not be a surprise te:
any one that today, in the month of November, 1940, that the Congress
for the first time is taking up this attitude of disassociation with war or-
non-participation. It has a history; and, instead of opposing the Congress,
when you really want its help, it is much better—statesmanship lies not
in abuse, but in trving to understand and diagnose the causes, and, if
possible, and, if it is in their interest, to remove them. Mr. Gritfiths went
on to say that the Congress pretends to be sometimes violent and some-
times non-violent. That is not really the issue. Violence or non-violence
‘i8 not the issue; the simple issue which he should have formulated should .
have been, whether, in the interests of India, the participation of the Indian
people in this war wholeheartedly will be to their benefit ultimately. If"
not, then we have mothing to do with that war. That should have been
the question formulated. But, as I said. he assumed that it was in the-
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interests of India. I propose to analyse later on how this war is not only
not in the interests of India, but certainly it is not even in the interests
of the British proletariat and’ the real British people. Todav I want to
-answer another objection raised by Mr. Griffiths, that the Coﬁgress is try-
ing to take undue advantage of the situation. I want to remind him that
-an ez-Secretary of State for India, Lord Zetland said some months ago,
immediately after the declaration of the war, that the English people are
susceptible to any honourable and appropriate treatment, and they react
favourably. This virtue is not peculiarly British. We too are susceptible,
and if an honourable and appropriate treatment is meted out to us, we
“too will react favourably. But in this country, particularly even without
any response from you, the Congress. under the leadership of Mahatima
-Gandhi, who is our strength and our pride, has saved you from embarrass-
ment. You complain of embarrassment. I will read just one extract from
the latest book of Mr. Edward Thompson—‘Enlist India for Freedom.
"He says:

“If Congress had wanted to embarrass us, they h:ld all the cards. as they well
"knew. They could have ravaged our relations with the United States of America;
.and they could have split our war effort in India from top to bottom. The point is,
we are in the wrong over this declaring India a belligerent. But the Congress have
not exploited their chance against us. Not only have Congress leaders treated us
better than we deserve. India as a whole has been magnanimous towards us. We
-are very lucky to have had at the head of the ConErea.s men who cared supremely for
-ethical issues and put them above patriotism. There has been statesmanship there
all along, waiting until we could produce statesmanship here to answer it and work

with it. What about the Army? I have said that if Congress wanted to embarrass
‘us it could have done this here.”

That was the attitude of the Congress these fourteen months, and, even
now, after fourteen months’ deliberation and thinking and waiting, if the
-Congress has taken a further step, it has been so hedged and circumscribed

as not to embarrass the British Government in their war efforts for their
existence. Many of us don’t agree with this, because such treatment, such
‘magnanimity the English people, anyway the governing class in England
and their representatives here, do not deserve. . . .

Mr, President (The Honourable Sir Abdur Rahim): The Honourable
“Member can continue his speech on Monday.

The Assembly then adjourned till Eleven of the Clock on Monday, the
118th November, 1940.
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